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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
i FASTERN ZONE BENCH, KOLKATA
O.A. No. 5372023/ EZ
IN THE MATTER OF:
Satvabrita Bifjeev Kumar Mohanta Applicant
Versus

Minstry of Environment, Forest
& Chmate Change & Ors, Respondents

PLY A 0OF RESPONDE -

TOOA N !

I. Pranaya Kumar Deo, Son of Shri Prasanna Kumar Deo, aged aboot 51

years, resident of Ward No. 5. Sundra Basti, Barbil, Dist.-Kendujarh, Odisha— 758

035, the authorized representative of the Respondent No. B, do hereby solemnly

affirm and staie a5 fol lows:

-
15

That 1 am duly autharized by the Resporutent Ne. 8 Company, i.e., Rungia
Mines Lid., in the above matter and as such am fully conversant with the
facts and circumstances of the case based on the records maintained by the
Respondent Mo, 8 Company and am, therefore competent to affirm this

ATTidavit,

-

That this. Hon'ble Tribunal is presently seized of the above-mentioned
Crriginal Application No. 532023 which allegedly raised issues pertaining
to the breach of the Stage-1 and Stage-11 Forest Clearance dated 25.06.2020
and 31.03.2021 pertaining to diversion of 35507 ha of forest land lor
construction of 132 KV transmission line from 132/33 KV Grid Station of

OPTCL ot Barbil, Keonjhar. r

Al the outset, Respondent No. 8 (hereinafter referred as the “answering

Respondent™) categorically denies and disputes all the contentions and

-
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allegations raised by the Applicant in the captioned Apglication, save and
except what has heen specifically admitted hereunder. Any omission on the
parl-of Respondent Mo, 8w deal with or controvert any contention of the
Application should not be construed as an admission/acceptance thereol by
the Applicant. Further, Respondent No. B craves leave 1o add, amend, or

supplement the presen: Reply at a later date, if deemed necessary.

That before averting to the para-wise Reply on the merits of the Original
Application, the answering Respondent secks 1o place on record s
Preliminary Objections/Submissions, which in its humble opinion, are

crucial for a holistic adjudication of the presemt maner
OBJECTIONS
FThe present LA, v nof maintoinable

The presetit Original Application is no{ maintainable as any alleged
violation of Stage | clearance cannot be challenged a1 this stage as such an
in-principle clearance merges with the Stage-11 Forest Clearance which
eventually results in an Order of diversion of forest land under Section 2 of
the Faorest (Conservation) Act, 1980 by the Stare, which can omly be
challenged in an Appeal under Section 16(e) of the Natienal Green Tribunal
Act. 2010, There Is a catena of judgments in this regard by this Hon'ble
Tribunal which shall be relied upon during the course of arguments. A case

in point is Viesl Bhai ve. MoEFLOC & Ors. {Appeal No, Sof 2001).

—

That it is submitied that the answering Respondent had sought diversion of
forest land in an area of 35,507 ha of Torest land {31.806 ha in K.conjhar
Crivision and 3.701 ha under Bonai Division) for construction of 112 KV

transmission line from 1327133 KV OPTCL Grid Station at Barbil
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Keonjhar District, Odisha, That the answering Respondent was granted
Stage-I Forest Clearance or in-principle approval, on 25.06.2020. As per
the procedures amd guidelines issued from time 1o time by the MOEF&CT,
the conditions under Stage- or the in principle approval are reguired 1o be
fulfilled by the project propenent. Onee such conditiens are fulfilled, 3
Siage-11 Forest Clearance is granted by the MOEF&CC (in this case by the
Regional Office of the MOEF&CC), which was done on 31.03.2021,
Thereafter, on 12042021, the Government of Odisha also granted
diversion of forest land in favour of the User Agency as per Saction 2 of the

Foarest (Conservation) Act, 19800,

=

That it iz a settded position in low that 2 per Section 16[e) of the National
Green Trnbunal Act, 2000, this Hon™ble Tribunal has Appellate Jurisdichon
in cases where an Order or decision made, on ar alter the commengement
of the Mational Green Tribunal Act, 2010, by the State Government or other
authority under Section 2 of the Forest {Conservation) Act, 1980, The same
has also been observed by this Hon'ble Tribunal in Fimal Bhai vs,

MoEF& CC (Appead No, 5 of 2011). —

1t is further submitied that the limitation period for preferring such appeal
under Section 16{e) is 30 days from the date of communication of such
order. The appeal may be allowed to be filed within & further 60 days if the
Honble Tribunal is satisfied that the appellant was prevented by sufficient

cause from filing an appeal within the original period of 30 duys.

That the present Original Application is therefore an Appeal against the
Forest Clearance in disguise, filed solely 1o overcome limitation, and hence
1= niot maintainable. In any case, this Hon'ble Tribunal has held in numerous

occasions, and which is also established law, that where an Appeal under

"
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(i)

Section [6 of the National Green Tribunal Act, 2010 lies against any Order
or Decision, the same issue cannol be raised by an Application under
Section 14 of National Green Tribunal Act, 2010 as it will defear the
purpose of the Act isell [A case in point is DV Girish & Ors. Secrerary to
Gaversment (Environmient & ecology) & Anr. 2005 5OC Oneline NGT
7). It is bumbly submined thar this isell is ground enough 1o dismiss the
Original Application in ffmime. There are a catena of judegments in this
regard by this Hon"ble Tritbunel which shall be produced at the time of
Arguments. -

Wishour prefudice, even If the present Application were fo be freafed ay

an (LA, wmder Secrion 14, the some 5 S barred and beyvord the

stipifated period of Limttatton aider the Nattonal Green Tribwmal Acs,
201a

-

That the present Original Application too suffers from serious infirmities
nat caly on grounds of maintainability but is also severely time barred as
per the limitution period prescribed under the National Green Tribunal Act,
2000, The Onginal Applicant has challenged the breach of conditions of
Stage-l clearance dated 25.06.2020 and Stage-11 Forest Clearance dated
J103.20K2 1, albeit wrongly inan Oxriginal Application, after a delay of over
2 {two) years, which is way beyond the limitation period of 6 (six) months
a5 specifled under Section 14(3) of the National Green Tribunal Act, 2010,
It is reiterated that no Onginal Application lies under the present
circumstances and at best an Appeal lics if the forest clearance needs to be
assafled which is hopelessly basred by time as the limitation period under
Section 16 of the NGT Act 2010 is 30 days with a maximum of an
additional sixty days at the discretion of the Netional Green Tribunal Act,

20140.
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That further. the Original Applicant has [alsely taken recourss to RTI
wpplications as a ruse for overcoming the period of limitation. At the outser,
it is pertinent to submit that in compliance with Condition Ne. (i) of the
Stage || Forest Clearance dated 31.03.2021, the information periaining to
stage [ and Stage I Forest Clearanoe was pubfished in an English and Odiva
newspaper on 12022021 and 20.04.2021, respectively. Thus, Applicant's
reliance on the Right to Information Application is false and the same has
been annexed merely 1o overcome the [imitation period. True Copy of the
Fublic Notices dated 12.02.2021 and 20004 2021 are marked and annexed

i= Anaexure B (Colly).

This Hon'ble Tribunal in a catena of cases has refiused 1o entertain Original
Applications severely barred by limitation. [Nisarga Nature Club v. Shri
Satyawan B Prabiudessai & Ors. (0A No. 29 of 2002); Appaso Satappa
Tumbekar v. Appellate Authority 2014 (4) FLT 321 (NGT WZ)J. Thai the
Applicant has further stated that the cause of action is a 'continuing cause
of action’ and hence the Original Application is within the period of
limitation. 1t is humbly submitied, arguendo, that Section 14(1), only in case
of Original Application, which is not the present case, clearly stares that
such Applications will be eniertained by the Hon'ble Tribunal within a
period of six months from the date when the cause of action for such dispute
first arose, There is no coneept of “recurring or continsous cause of action’
for an Application filed under Section 14 of the National Green Tribunal
Act, 2010, The case of Forward Foundation Vs State of Karnataka and
Ohthers (2015 SCC OnLine NGT 5) has made this arvply clear in & detailed
Judgment which is being relied upon and which has not disturbed by ihe
Hon'ble Supreme Court. In fact. the same hus been affirmed in the case of

Mantri Tech Zone v. Forward Foundation and Oy (20019 18 56 ELEE
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where the Hon'ble Supreme Court has held that this Hon'ble Tribunal g =
cannod condone delay where an application has been filed under Section 14, P
beyond the period of six months and without an application for condonation

ot deluy,

For RUNGTA
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13, It is also pertinent 1o highlight that the documents annexed in the Original

AN
Application do not bear the seal and stamp of the RT] Autheritics and thus Ty

cannot be considered as documents that have been procured under the RTI E EE
Act, 2005, The Office Memorandum dated 06.10.2015 issued by the == %E
Ministry of Persannel, Public Grievances & Pension, Department of ~ : &
Persomnel & Training, Government of India stotes that the documents EEE'
supplied under the RTT Act, 2005 have to be provided in a particular format, g"‘ﬁ

4]

which includes inrer afia an endorsement slating “irie copy of docummen &
recovd supplivd weder RTT Act”, the date and seal containing name of the
officer. Central Public Information OfTicer, and name of the Public
Authority 15 concerned. It is prima focie evident that none of the documents
annexed to the present A pplication are in conformity with such format, and
therefore the claim of the Applicant that time was taken to obtain documenis
under the BT Act, 2005 is blatantly false =

A true copy of the Office Memorandum dated 06.10.2015 issucd by the

Minisiry of Personnel, PG & Pension, Department of Personne] & Training,

Government of India s annexed herewith ond marked as Annexure RFE,

14, That fo further buttress the aforesaid point, relerence may be made o
Annexure-6 of the present Application, at Page 108, where one of the
documents 15 staled to have been “supplied under BTV Acr™, The said
annotation is handwritten without any endorsement 1o the effect that the
said document is a true copy and s without any seal’stamp of the Public

Information Officer or the authority concemed, [t s evident therefore that



I 7.

this document was not procured under the RT1 Act. 2005, This itself casts

doubt on the manner of procurement of documents by the Applicant,

That therefore, it is submitted that the present Application deserves 1o be

dismissed also on the ground that it is barred by delay and laches,

(iifp  Thve Appeifant 5 nor an Aggrieved Person ander Section I8 af ohe

Nerrioea! Cireen Tribnradf Ace, 2000

That the Applicant has net brought on record any material to show how he
is apgrieved within the meaning of Section 18 of the National Green
Tribunal Act, 2014 [n a project of this nature, not a single person who owns
the property in the area of the Project has opposed or come before this

Hon' ke Tribunat.

-~
That further, the Applicant has oot disclosed s credentials nor any
demaonsirated environmental work in the region, On one hand, he appears
v be awnre of the entine procedure for obtwining Forest Clearance, oi the
same time there 15 no materisl on record 1 demonsteaze his own credibility
in the field of environment. All this certainly proves that there is something
more than meets the eyve and the Applicant cannot be conceived as a *person

aggrieved” within the meaning of Section 18 of the NGT Act, 2010

That this Honble Tribunal in the case of Anand Kumar Sha v. Union of
India & Ochers, while placing reliance on the Hon'ble Supreme Count
Judgment in Srete of Uttar Prodesh & Ors. Ere. Ete. vx. Uday Edwcation
and Welfare Truvt & Anr., had dismiszed the Appeal due 1o Appellant’s
tailure in clarifying his credentials and done fcfes. Similarly, in the present
case the Original Applicant has failed 1o submit a single document,
verifying his credentials or how he s impacted by the Project. This is

ground alome to dismiss the case in limine and impose huge costs on the

Director
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Original Applicant for approaching this Honble Tribunal, for reasons best

knerwm 1o thiem

In this regard, it is pertinent to note the following details mentioned in the

Application:

Addfresy of the

The address of the counsel, Ms. Soumya Mishra, is shown as §52U13,
Friends Colony, B.K. Road, P.O. - Buxi Bazar, P.8. — Mangalabag, Dist-
Cuttack, Odisha — 733001, Ivis peculiar 10 note that this very address is
shown as the office as well as residential address of one Mr. Sambit Samal,
Advocate in the Telephone Directory of the Orissa High Court Bar
Association. The antecedents of the said Mr. Sambit Samal shall be
adverted to shorth.

A copy of the extracts of the Telephone Directory of the Orissa High Court

Bar Association is annexed herewith and marked as Annexure B3,

Applicant’s email address =

The Applicant’s contact details: e-mail address and mohile number, are
identical o those of the counsel represanting  him, e, one
bebera pramodpdy 1] s emaileom. Furthermore, while the counsel for
the Applicant is stated to be one Ms. Soumvya Mishra, even the email
address of the counsel has been o siated to  be

amodady | i il.com.

While the name of said counsel is conspicuous by its absence in the memo
of parties, it is significant to note that this e-mail address appears 1o belong
o one Pramed Kumar Behera, Advocate, Orissa High Courl, whose

amtecedents will be adverted 1o shorily.

=

Frasanps. Wowan B

For RUNGTA MINES LTD.

-

Suryakanta Tripathy {Ady,
Enrol. No.O-T19/1991



23,

It 15 submitied that the aforementioned counsels, 1.e., Mr Sambit Samal and
Mr Pramod Kumar Behera, have a demonstrated history of filing vexatious
motions in the nature of public imerest litigations on behalf of petitioners
claiming o be apegrieved peorsons, especially against the answering
Respondent and'or its sister concerns before the Hon ble High Court of
Crrissa. Om more than one oceasion, the Hon'ble High Court of Orissa has
dizsmizsed their petitions, observing that the conduct of the Petitioners has
been of personal interest litigation and has imposed costs. The said
observation wis also challenged before the Hon'ble Supreme Court
however it wis dismissed for want of merit in SLP (Civil) No. 8637 of 2022
as well as by imposition of costs on the Appellants whose alibis ane the
present Applicant. The relevant Orders and Judgments of the Odisha High
Court in Brp Banfan Panda & Ches, il Stade of Cdizha & vy (WP (C)
PIL No. 16719 of 2020} and Ashirbad Paimaik & Ovs, v, State of Odizf
o s (WP (C) No. 33158 of 2021, NMeelakantha Tripathy & Ors, v, DO
d (s (Wit Petition (C) Mo, 1416 of 202 and the Honble Supreme Court
in L {Civil) No, 8637 of 2022, are being collectively marked and annexed

herein as Annexure R4 (Colly).

That further, the allegations that are raised in the present Application were
also roised in one of the carlier petitions, being the case of Ashirbad
Patinatk, which already stands dismissed by the Hon'ble High Court of
Orissa vide its judgment dated 02,12.202] and thereafler affirmed by the
Hon'ble Supreme Cousrt vide its order dated 09.09.2022. For convenience.
Paragraph 7 of the petition in Ashirbad Pattnaik is extracted hereunder:

T That it is olso periinent to mention here that, as per the
mews reporied by the New Indiom Expresy dated 0307 2021
and Ovfya Weekly Newspaper, Bartta corrohorating their
sicientents with certain five phovographs stated therein, thar

W vwox Lo
Direcior
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27

10

the Rungfa Mining Company has cul down mumeras amiont
af trees of the reserve forest area for lis personal gain without
ahitainivg the price permission from the forest deparinent near
Jagadavahi Village under Joda Block of Keonjhar district. The
aforesaid mining fiem needs power supply of 137 KB electriciy
tine fior ity proposed project ar Kamonda Fillage under Boni
teheil af Sundergorh disirice by anilizing 37 Hecrores of forest
lewd aned  sweh  deforesialion I largely  affecting  the
enviramment of The saicl mining areas for witich the presence of
rees is wimost essential. Further, the forest range afficer of
Barkil enquired abour the said acavity of the said mining firm,
lodged o cave against the xeid miring firm for blatant viedation
of the forest Tows. The above said violafion 5 agmnsl he
provision of sec. 2 af the Forest Conservation Act, F980 which
clearly siares that for any non-forest aoiiviiy witkin forest land
meecls prior appwaval from fthe Ministry of Enviromment omd
Farest and Climare Change (MOEF & CC). B af the insfart
cirse the sl grring meining firm ot felf necessary 1o abfain the
wald perstission Before (e gfaresatd ilegal deforesiotion

activiny, ™

-

Thus, it is clear that the very i5sue that is sooght 10 be agiated before this
Hon"ble Tribunal in the present Application was in fact also raised belore
the Hon'ble High Courl of Onssa in an earlier pefition, which stands
dismissed vide judgment dated 02.12,2021, which has also been afTirmed

by the Hon'ble Supreme Court vide its order dated 09.09.2022, —

That undeterred by the orders and also by the strictures passed by the
Honhle Courts, the present Application is yel another attempt n file a
vexatious and frivolous complaint against the answering Respondent for an

obligue maotive,

That it s submitted that the e-mail address of Mr. Pramod Kumar Behera is

shown as the e-mail address of the Applicant, and the office sddress of the
Ao
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248,

11

counsel in the present Application is that of Mr. Sambit Samal, Advocane,
which clearly depicis that the Applicam as well as the counsgl on record are
mothing butl proxies of the very same Mr. Sambil Samal and Mr. Pramod
Kumar Behera, who have repestedly been filing motions against the

answering Respondent or its sister concerns.

[hat the answering Respondent humbly submits that the present
Appiication must be dismissed at the very outset with exemplary cosis on

the Applicant as well a8 the counsel

PRELIMINARY SUBMISSIONS ON MERITS

.

30,

That at the owizet, it i% submitted that the present Application raises several
unfpunded and baseless allegations of beeach of the Stage-1 and Stage-1|
Forest Clearances dated 25.06.2020 and 31.03.2021 pertaining to diversion
of 35.507 ha of forest land for construction of 132 KY ransmission line

from 13233 KV Grid Station of OPTCL at Barbil, Keonjhar.

That the answering Respondemt afier obtaining the Stage | Forest Clearance
had duly complied with all the conditions specified in the Stage | of the
Forest Clearance, including additional conditions imposed by i1he

Crovvernment of Odisha, —

That after the requisite authority was duly satisfied with the compliance of
the conditions imposed for Stage-1 Forest Clearance, the Stage-11 Farest
Clearance was granted on 31.03.2021. The answering Respondent after
obtaining the Stage-1T Forest Clearance had duly complied with all the

canditions specified in Stage-11 Forest Clearance.
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36,

12

That subsequently, vide Order dated 12.04,202 1, the Government of Odisha
has under Section 2 of the Forest {Conservation) Act, 1980 allowed
diversion of 3507 hi of forest land in favour of the answering Bespondent
as per the approved land pattern, The conditions specified in the said order
wiere also complied with by the answenng Respondem, pursaant 1o which
the transfer of forest land had been initiated by the suthorities. The Order
dated 12.04.2021 is awvailable for the perusal of this Hon'hle Tribunal, if it

so directs.

That duning the process, the answering Respondent has deposited approx,
Rs. 343.08 lakhs for site specific wildlife conservation plan and Rs. 2448
lakhs a3 compensatory levies, apart from additional cost for removal of trees
amuong others, The answering Respondent has also been in due compliance
with all conditions of the Smge-11 Forest Clearance and the Section 2 Onder
dated 12.04,2021, and bhas been periodically submitting compliance reporns

to the Divisional Forest Officer, Bonai and Keonjhar.

That at this juncture, it is also imperative to highlight that none of the
Governmental authorities have addressed any communication's to the

answering Respondent alleging any violation's of the aforesaid stipulations,

[hat the Applicant herein has approached this Hon'ble Tribunal a1 8 belated
stage, alleging non-compliance with Stage-1 Forest Clearance, without
placing on record an iota of evidence to substanniate his allegations and
moreover after the same which has merged with the Stage-I1 forest

clearance, which kas not been assailed in accordance with law.

That however for the sake of satisfying this Hon'ble Tribunal as to the

menits of the matter, the snswering Respondent i8 setting forth its response
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13

to the specific allegations of nen-compliance with conditions of Stage-1

Forest Clearance:

4, Condition No, (viii) - complignee with barbed wire and spikex on the
base af the tower

Condition Mo, (viii) of the Stage-] Clearance as approved by MOEF&CC
stipulates the following:
"The base of the fowers fn the forest area o be fenced with barbed
wire in addivion o spike on the legs of the towers ax to gvold elephant
elecirocatiordeath of the wild animals especially in forest areas. The
concerned D0 shall inspect the grea and shall take o decision ax to
provvicde fowers which shall be provided with spike on the leg of the

-

finwers, "

The allegation of the Apphicant that the ¢lecinc towers pertgining fo the
answering Respondents project hiave nol been installed in accordance with
Condition Mo, (wiii] 15 denied as erroneous and contrary 1o record, A copy
of the sample pictures of said towers is annexed herewith and marked as
Annexure RS, A perusal of the same would clearly depict that the base of
the towers are fenced with barbed wires along with spikes fixed on the legs.
Thus, the allegation of the Applicant is categorically false. It 5 reiterated
that all such conditions are verified before a Stage-11 clearance is granted

by the MOEF&CC.

In wddition to the above, it is reflermed that & Site-Specific Wildlife
Conservation Plan his alse been approved by the PCCF (Wildlife) on
22,01.2021 for protection and management of wildlife in the said area. In
furtherance of the same, as per demand letiers raised by DFO, Bonai and

DFO, Keonjhar, dated 25.01.2021 and 27.01.2021 respectively, the

For RUNGTA MINES LTD.
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40,

14

Respondent MNo. B has deposited Rs. 277.08 Lakhs to the State CAMPA
Fund on 28.01,2021,

Relevant extracts of the approved Flan are annexed herewith and marked as
Annexure Hie.

Copy of the letters from DFD Keonjhar and DFEO Bonai with demands for
compensatory levies of Bs, 277.04 lakhs along with RTGS Receipt dared
28.01 2021 showing due pavment thereof are annexed herewith and marked

as Annexeare BT (Colly)

b Comdivion Mo, (x) - comgliance wirk miuimm groued clsarance in
Jorest areas

Condition Mo, (x) of the Stage-1 Forest Clearance states a5 under:
“In hitly slopy areas. sufficient grovnd clearonce hat 1o be
maintained with addifivagl helght of ovwers in conzsideralion af the
sag and ywing of lines and height af elephants 1o stap wweward
incidgnee af electrocwlion ay per existing guidelines of MOEF&CC

hertped 03,05, 2004 amet 19002004,

It is submined that as per Regulation 58 the Central Electricity Authority
{Measures Relating to Safery and Electric Supply) Regulations, 2010, the
minimum ground clearance between the bottom conductor of the 132KV
EHT line should be 6.4 metres. As per MOEF&CC Guidelines dated
9. 11.2004, in forest area. the additional ground clearunce should be an
additional 6 metres more than the prescribed limit, which in the present case
would be 12.4 metres. In the present case, the answering Respondent in
adherence to Condition (x) of the Stage-1 Cleprance, has ensured that the
mintmum ground clearance ol all pleces is more than the 12.4 metres

prescribed according o the guidelines dated 19.11.2014 so s svoid any

& LTD.
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incidence of electrocution of wildlife'elephants, The compliance of such
conditions again s a prerequisite for grant of Stage 11 clearance as well as
the Section 2 Order granted by the State Government under the Forest

{Conservabion) Act, 1980
e. Condition No. (xi) - compliance with felling of treex

Condition Mo, (xi) of the $iage-1 Clearance as approved by the MOEF&CC
stipulates the following:
" The wver dgency sholl restrics the felling of trees fo minimum rumber
i the diverted forest land awd tree shafl e felled under the sirict
sarpervisican of thie Sicde Fovest Deportment and cost of felling of irees
shall be deposited by the wrer agemcy with the srate Fovest

—-—

Deparfment.”

That it is submitted that in accordance with the said condition, minimum
na. of trees have been felled within the diverted forest land. 1t is further
pertinent to kighfight that the felling was not executed by the Respondent
tens, & jiself, but the felling was actually executed by the Odisha Forest
Development Corporation Lid, {“OFDC™) itself, which 15 a Government of
Odisha wnderaking, Thus, the contention of the Applicant that the Lser
Agency has undertaken excess felling and pruning of trees in the aren

N

without supervision is baseless and fulse.

That the answering Respondent has in fact duly deposited Rs. 40,91,662/-
{Forty Lakhs Ninety-Ome Thousand 5ix Hundred and Sixty-Two Rupees
Only) and Rs, 4,42,919/%~ (Four Lakhs Forty-Two Thousand Nine Hundred
and Nineteen Rupees Only) 10 the OFDC as the cost towards such felling in
Keonjhar and Bonai, as per letters dated 13.04.2021 and 26.03.2021

-

respeciively

Yoo Nie
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LCopies of the communications dated 26032021 and [3.04.202] are
annexed herewith and marked as Annexure R/ (Cally).
Furthermore, a copy of the payment vouchers in favour of OFDC in this

regard is-annexed herewith and marked os Anmexure R,

Thet pursuant o waid deposit. upproval was sanctioned for felling of 1359
trecs of girth ahove 30 cm in Keonjhar, whereas only | 208 trees were felled
a5 per the minimum requirement. The same can be verified from the Latter
ol the Forest Range Officer, Barbil Range, dated 29.10.2022. A copy of the

samie is annexed herewith and marked a5 Annexure R0,

That in the Bonai Division as well only 61 trees were felled in spite of

approval for felling of 147 trees. —

That thus, it is prime facie evident that at the time of construction only those
trees have been felled which were deemed to be necessary (o carry out the
works, and well within the approved enumeration of trees. Further, only
those trees that were enlisted for praning have been pruned. There is no jota

of evidence against such facts adduced by the Applicant herein, =—

That with respect to the sverment of lodging of a so-called FIR (though
factually it is not a FIR, but a prosecution report) against one Bijay Kumar
Pandey (Contractor) and Abhimanyu Das (Labour) for allegedly felling 5
(Five) unmarked trees, it is categorically denied that the said activity is in
any way is related to the User Agency. It is reiterated that in the Koeonjhisr
District, only 1208 wees were felled even though permission had been
pranted [or [359 trees. Furthermore, the said felling of trees is not actually
carried out by the answering Respondent. OFDC was responsible for

carrying out the felling through i1s approved contractors.

3
1
i
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That ot is submutted that the secused persons in the said proseoution Tepor
were the comracted workers of OFDRC. and the answering Respondent has
nthmg o0 do with the same. The Forest Department had filed the
prosecution report before the Judicial Magisirate, First Class, Barhbil,
pursuant to which o case was registered, being 2bJCC Cage Mo, | of 2023,
which remains ymb fudice before the Court of J.M.F.C, Barbil. Hence, it is
patently false on the Applicant’s part to state that the accused were
contracted by/related o the User Agency and that no action in that regard
has been wken since. In any event, thers lies no correlation bepween the

omaring case o project approvil T

That it Is pentinent w0 nste that the DFO. Keonjhar vide letter dated
22122021 has clearly stated that "M Rewgla Miner Lid has mo
frvaivement in felling of wunarked trees, as becouwse OFDC Lid has been
entrusted with folling of tvees in the above project ™ A copy of said

cammunicaticn i annexed herewith and marked a5 Annexure R,

. Comdifion No. (xviii) - compligmes wigh layout plon

Condition Mo, {sviil) of the Stage-1 Clearance as approved by the

MOEFEOT stipulares the following: "The fay out plan of the praposed

Sovest lond shalt nor be changed withow the prior gpproval of Central

Govarnarert L

The answering Hespondent vebemently denies being in violation of the
afore-mentioned stipulation, 1t is submitied that construction of the 32KV
transrmission line by answering Respondent has been undertakien as per the

proposaldavout plan approved by the MOEF&UC and there has been no

deviation in route alignment =

For RUNGTA MINES LTD.

Suryakanta Tripathy (Adv.)
Enrol. No.O-T191991



52,

23

18

It is reiterated that all compliance under Stage-l iz verified before a Stage
Il ¢learance is granted. This is further fortified by the fact that before the
Order of diversion of land by the State Government the compliances are
checked and verified os well. Ifanyone is agurieved by noa-compliance and
Essuance of such clesrance, an appeal lies under the NGT Act, 200 (0 a8 stated

in earlier paras which has mo been done by the present Applicant.

. Condition No. {xxi) - there was a0 damage o forest geowih or fefling
of treex By the amswering Respondent during execution of ity work
Condition No. (xxi) of the Stage-1 Clearance approved by the MOEF&CC
stipulutes the following: " The user agency while executing works, shall nor
Jell any tree or damage forest growth in the surreimding forest area in any

IngiRer,

The answesing Respondent vehemenily denies the Applicant's claim that
there has been uny vielstion of said condition. In addition 1o relterating the
submissions midde hergmabove in this regard, B 1% relevant 1o siate the
felling vrders were issued by the concerned DFOs to OFDC, who in tum
execuled the sakl arders. Tt is once again clarified that feiling and pruning
were nol Liser Agency mandates as the same were executed by OFDCs

authorized contractoss, The snswering Respondent was only liable to make

working cast payments in this regard,

I is reiterated that the DFD, Keonjhar vide better dated 22.12.2021 has
clearly stated that “MY. Rungle Mines Lid Has no involvenent i felling
if wimntrked frees, ar becawie OFDC Lid Moy heen enirisied with felling
aftreées in the alvve project. ” This., it is evident that the Original Applicant,

is presenting half-baked facts: for reasons best known 1o them,
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£ Condition Moo (o) « e aditional or mew poath was constencted by
the arnvering Respondent

Condition Mo, (xxiil) of the Stage-1 Clearance approved by the MOEF

stipulates the following: “No additional or new path will be contireeted

imsike the forest area for any aetvin related o the swork

The aliegation of the Applicant that the answering Respondent is in
viokation of the aforesaid stipulation is devold of sy merit ansd hence liable
b be rejected. B8 submitted that for the conpstruction of owers and
stretching of electric lines, the snswering Respondent has only used the

corridor approved for the said purpose by the MOEF£CC.

Mo evidence has been produced by the Applicant to show any additional or
mew path in thie forest aren, 11 is reitersted that sll compliance under Stage-

I is verified before a Stage [T clearance is gramted,

g The answering Respondent las complied with the one-year fimeline
Sor carrying out work in forest area

Al paragraph 14 of the Application. the Applicant has also alleged that as

per DFC order dated 16.03.2021, work in forest land was permitted for &

period of ane year from the order; bul tha the answering Respondent has

failed 1o execute the work within the ene-vear period. 11 is submitied thet

this allegation i patently fabe and erronecus and is vehemently denied,

That the DFC, Keonjhar vide letter dated 16,03,2021 issued pesmissions for
executing project-related works for a period of one yewr, In pursuance of
the same, felling of trees and tower construction commenced

simultancously and were completed on (9.03.2022, before expiry of the

wurking permission on [ 5.0% 2022,

W, prmeont Ts-to
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That the letters dated 18,10.2022 and 29.10.2022 annexed hy the Applicant
are misleading. The said letters only show that the Forest Range Officer is
intimating the DFO, Keonjhar that construction had already been completed
and materials hiad been transporied from the site area. Therefore, the letters
attached by the Applicant do not at all show that work was carried oul
beyond the period of one year of the working permission. and thus are
irrelevant and misleading. The argument of pre-requisites of Stage-1]
clearance and Order for diversion by the state government and its
consequences s nol being reiterated as mentioned in above paras for the

sake of brevity but may be read a5 a part of this para. —

That the completion of work was intimated 10 OPTCL vide letter dated
09.03.2022, a copy of which is annexed herewith and marked as Annexure
R/12. Henee, it 1s completely erroneous on the Applicant’s part to allege

that warks were not carried out within stipulated timelines.
h. The answering Respondent has installed the bird deflectors

That with respect to the averment of the Applicar that the answering
Respondent has failed to install bird deflectors in accordance with the
stipulations of the Stage-11 clearance is vehemently denied. The answering
Respondent has affixed bird deflectors on the upper conductor of the
transmission lines fo avoid bird hits. A copy of the photographs of certain
sample towers showing affixation of bird deflectors is annexed herewlth

and marked as Anmexure B3,

It is therefore respecifully submitted that all stipulations of the Stage-(
Forest Clearance were complied with and upon the same being meticulowsly
serutinized by the requisite wathorities including the MoEF&CC, the

answering Respondent was granted Stage-1l Clearance on 31.03.2021, It ig

For RUNGTA MINES LTD.
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humbly submitted that the present Application s nddled with bald and
unsubstantiated averments and deserves to be dismissed for submitting false
and incomplete information regarding the project of the answering
Respondent. This Hon'ble Tribunal may take strict mote of the above

impropriety. and Order sccordingly.

FARA-WISE REPLY TO THE 0,4, NO), 53 OF 2023

Withow prejudice to any of the foregoing submissionz, the answering Respondent

shall now advert 1o the specific paragraphs of the Application; -

B,

65.

That the contents of Paragraph | of the Application do not reguire any

specific reply. To the extent the same are matters of record, the same are

admitted, and the rest are dented.

That the contents of Paragraph 2 of the Application are vehemently disputed
und denied. It is submited that construction of the 132KV transmission fine
by answering Respondent has been undertaken as per the proposal/layout
plan appreved by the MOEF&CC vide Stage-1 approval and there has been
no deviation in route alignment. Apart from o bald assertion that the
answering Respondent has changed the route alignment and deviated from
the layout plan, no evidence is produced by the Applicant in support of its
statement. The photograph annexed m Annexure-2 of the caplioned
Application is nol indicative of any change in route alignment or change in

layout plan

That the contents of Paragraph 3, 4, § and 6 of the Application do not require
any specific reply. To the extent the same are matters of record, the same

are admimed, and the rest are denied.
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That the contents of Paragraph 7 of the Application are vehemently disputed
and denied. The allegation of the Applicant that the electric towers have not
been fenced with barbed wires and that there is no installation of spiked legs
on the towers to aveid electrocution of elephants is completely false. A copy
of the sample pictures of said towers is annexed herewith and marked at
Armexure Ri5: A perusal of the same would clearly depict that the bases of
the towers are fenced with barbed wires along with spikes fixated on the

leas. Thus, the allegation of the Applicant is categorically falsa —

Thas the contents of Paragraph 8 of the Application are vehemently disputed
and denied. [t is submitied that insofar as the Keonjhar Division is
concerned, approval was sanctioned for felling of 1359 trees of pirth above
30 cm in Keonjlr, whereas only 1208 trees were felled s per the minimum
requirement. The same can be verified from the Letter of the Forest Range
Officer, Barbil Range, dated 29.10,2022, a copy of which is annexed
heeewith and marked as ANMEXURE-RA0. Similarly, for the Bonai
Division only 61 trees were felled in spite of approval for feiling of 147
trees, Therefore, only those trees have been felled which were deemed to be
necessary 1o carry out the works, and well within the approved enumeration
of trees, Further, only those trees that were enlisted for pruning have heen

pruned,

That the contents of Pasagraph 9 and 10 of the Application are wehemently
disputed and denied. As already submited, the allegation that there has been
any change in layout plan is completely false, baseless and without Ay
supparting evidence. [nsofar as the so-called FIR (though factually it ts not
an FIR, but a prosccution report) dated 28.06.2021 is concerned, it is

categorically denied that suid sctivity is in any way related 1o the User

Agency. As already pointed out, in the Keeonjhar District, only 1208 trees

For RUNGTA MINES LTD.
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werg Telled even though permission had been granted for 1359 trees,
Furthermore, the said felling of trees is not actuafly carried out by the
Respondent No. 8. Rather, it is OFDC which carries out the felling through
is approved contractors. It is submitied that the accused persons in the
prosecution report are actually the contracted workers of OFDC, and the
answering Reapondent has nothing to do with the same. The Forest
Department had filed a prosecution report before the Judicial Magistrate,
First Class. Barbil, pursuant to which a case was registered, being 2{b)CC
Case Ma, | of 2022, which remains sub-judice before the Cour of JME.C,
Barbil. Hence. it is pmently false on the Applicant’s part to state that the
accused were conracted by/related o the User Agency and that no action
in that regard has been taken since. Here, it i3 pertinent to note that the DFO,
Keonjhar vide letter dated 22.12 2021 has clearly stated that "M/ Rumgia

Mings Lid has wo bvolvement in feiling of wmarked frees, as becanse

CHFDC Lid, hts heen entrusted with felling of irees in the above profect ™.

I'hat the contents of Paragraph 11 of the Application are vihernently
disputed and denied. No additional/new path inside the forest area has been
constructed by the answening Respondent. Apart from a bald assertion that
the answering Respandent has constructed an additional / new path inside

the forest area, no evidence is produced by the Applicant in support of its

iclaim.

That the contents of Parsgraph 12 of the Application are vehemently
disputed and denied. It is submited that the DFO, Keonjhar vide letier dated
16.03.202] issued permissions for executing project-related works for a
period of one year. In pursuance of the same, felling of trees and tower
constiruction  commenced  simultaneously. and  were completed  on

09.03.2022. Therefore, it is evident that the project work was carried out

1
|
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pursiant o speciflic working permisgion granted by the DFO, Keonjhar on

16.03.2021,

That the contents of Paragraph 13 of the Applicabson are vehemently
disputed and denied. In adherence with Conditien No, (ii) of the Stage-|
Clearance, the answering Respondemt has already deposited a sum of Bs,
2 24,50, 800/ {Two Crores Twenty=Four Lakhs Fifiy Thousand and Eight
Hundred Rupees Onlyv) iowards cost of Compensatory Aflorestation as per
demands raised by the DFOs of both divizions,

[n addition to Compensatory A forestation, the Respondent Mo, & has also
deposited sums wowards NPV, Site Specific Wildlife Conservation Plan,

gnd plantation of dwarl species as per the table below;

5 Mo [tems Amount deposited
(Rs.)
1 Compensaiory 2,24 50 KO0k~
_ Aftorestation

2. MNPV 2,32, 18,380-

3 Site Specific Wikdlife 2,7T.08. 0000
ol Comservation Plan

4, Mantation of dwarf 33,010, 300-

species

That the contents of Paragraph 14 of the Application are vehemently
disputed gnd dénied. It is submitied that the allegation that the answering
Respondent has failed o complete work within one year is patently false
and erronecus. 11 is submitied that the DFO, Keonjhar vide letier dated
16032021 issued permissions for executing project-related works for a
peried of one year, In pursaance of the same, felling of trees and tower
construction commenced simultaneously and were compleied on
09.03.2022, before expiry of the working permission on 15.03.2022. The
letters dated 18.10.2022 and 29.10.2022 annexed by the Applicant are
misleading. The said letters oaly show that the Forest Range Officer is

intimating the DFO, Keonjhar that construction had already been completed

Directar
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and materials hed been transported from the site area. Therefore, the lemers
artached by the Applicant do not at all show thet work was camried ow
bevond the period of one vear of the working permission, and thus mre
irrelevant and misleading.  The completion of work was intimated 1o
OPTCL wide lenter dated 09.03.2022, a copy of which s annexed herewiih
and marked a5 Annexure BZ0 Hence, it is completely erraneous on the

Applicant’s part to allege that works were not carried out within stipulated

lmelines.

That the contents of Paragraph 15 of the Application are vehemently
disputed ond denied. The allegation that the electric towers have not been
tenced with barbed wires and that there is no installation of spiked legs on
the towers is false. A copy of the sample piclures of suid towers is annexed
herewith and marked a1 Annexure B/5. A perusal of the same would clearly
depict that the bises of the towers are fenced along with spikes fixed on the

legs,

That the contents of Paragraph 16 of the Application are vehemently
disputed and denied. The answering Respendent has affixed bird deflectors
on the upper conductor of the transmission lines to avoid bird hits. A copy

of the photographs of certain sample towers showing affixation of bird

defleciors is annexed herswith and marked a2 Annexure R/ 3,

That the coments of Paragraph 17 of the Application are vehemently
dizputed and denied, The answering Respondent hus been fully compliang
with the conditions of the Stage-1 Forest Clearance dated 25.06.2020, and
the MoEF&CC, being satisfied with the compliance of conditions specified

i tie Stage-l Forest Clearance, was pleased to grant final Stage-11 Forest

Clearance on 31032021,
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That the contents of Paragraph |8 of the Application are vehemently
disputed and denied. As already pointed oul, felling of trees is not actually
carried outl by the answering Respondent. Rather, it is OFDC which carries
oul the felling through its approved contractors. It is submitted that the
uccused persons in the prosecution case are actually the contracted workers

of OFDC, and the answering Respondent has nothing to de with the same.

That the contents of Paragraph |9 with respect to the Representation
submilled by the Applicant, are a matier of fact and 1o thist extent does not
require amy specific response. It is humbly submimed that the
Representation was submitted at a belated stage, almost a vear after the
work has been completed, merely 10 approach this Hon'ble Tribunal for
overcoming the issue of limitation. The contents of the Representation
highlight thimt the allegstions raised therein are mere surmises and

conjectures and there is no evidence 1o substintinte the same,

REPLY TO GROUNDS *a

Thar pari 29 to 63 may be read in response to Grounds (A} te (Fy and are

not being repeated herein for the sake of brevity.
-

That the allegation in Ground (G is denied as wrong, false and devoid of
any merit, The Environment and Forest Department of the Government of
Odisha, vide Order dated 12.04.2021 has categorically allowed diversion of
35.07 ha of forest land in favour of the User Agency ‘answering Respendent

as per the approved land pattern subject 1o fulfilment of the conditions of

-

final forest clearance.
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That in response to Ground (H) to (L), para. 29 to 63 of the Preliminary
Submissions may be read as a response and are not being reiterated herein

for the sake of brevity,

That the coments of Grousd (M) are vehemently denied. The Enswering
Respondent obtained the requisite Compliance Certificate from the District
Collector. Keonjhar on | 8.02.2020 and District Collector, Keonjhar stating
that the process for identification and settlement of rights has heen
completed under the Scheduled Tribes and Other Traditionzl Forest

Dwellers (Recognition of Forest Rights) Act, 2006,

That in response 10 Ground (M) to {8), para 29 to 63 of the Preliminary
Submissions may be read as o response and are not being reiterated herein

for the sake of brevit

—

That in response 1o the contents of Grownd (T}, it is humbly submmitted that
the Plantation was undertaken by the Forest Department after transfer of
nan-forest land by the answering Respondent. The answering Respondent
was required to submit Compensatory levies of Rs. 277 lakhs, which were

duly submitted to the requisite authorities on 28.01 2021,

That in response w Ground (1), it is humbly submitted that there has been
né violation by the answering Respondent of the Farest {Conservation) ALl

1980 or the Guidelines issued thereunder.

That the contents of Ground (¥} are vociferously denied as wrong, false :mr

devoid of any merit. From the Preliminary Submissions, it is evident that
the answering Respondent has acted in complete accordance with the law
and the present case is not one where work has been underiaken without

ohtaining the requisite permission or clearances from the MoEF&CC. The
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Original Applicant based on mere surmises and conjectures s alleging

violation of law. This Hon"ble Tribunal may take strict note of the same,

BT, That in response to Grounds (W) — (Y), paras 29-63 of the Preliminary

Submissions may be read as a response and is not being repeated for the

For RUNGTA MINES LTD.

suke of brevity,

BH. That in response 1o the contents of Groand (Z), it (s humbly submimed that

the answering Respondent’s project is cleasly away from the Elephant

Pathy (4.

Corridor and does not fall within any notified Elephant Reserve or Protected

ta Tri
.Ne.0-71g/ 185

Area as per the Wildhfe Protection Act, 1972

Buryakap
Enrol

B9, That inview of the abovementioned facts and position of law, it is submitted

that the present Original Application suffers from serious laches not only i
on grounds of maintaingbility, limitation and howa fldes of the Original
Applicant but also on merits and should be dismissed with huge costs.
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Governmant af s jwramsr ANNEXURE R/1 (Colly)
Minisiry of Ervviranmant, Forast & Climate Change (TR0, 39 11 Sy gl smerg
Eastern Regicnal office | 731 Sitr Hraferg
A2, Chandrasakharpur, Bhubansswar | A3, THETTT, TR
. | Telaphone: 8574 - 2391213, 2301248, 2302431 E-mail : ronz.ber-meh@nie.In
| Mo, S-ORC4182000-BHY 25th Jume, 2000
T

' The sl Chad Sacratany
L Forast i En\MmuntElupﬂ.

| ornmient of Odsha,

! Ehubaneswar-T51001

+ Guh: Ehmufﬂﬁﬁ]?haﬂfﬁrﬁmwg‘lmrndiprNImmdu r Degigion & 3.7901 ha
: Beonai Dovision) for coretris seoniing from 13202 KV F‘TCLGl‘id Slahicie i Ba
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Gerepmiment of [ndia AN N EXU RE R/ 2

klinistry of Mecsonnel, TG & Pension
Duepartiment of Personnel & Lreimng

Worll Block, Mew Dell:
Rated 8" October. 2015

CHf e Memarandum

Subject: Format o gvie iofvenation w the applicants under BT Act- issue of posdelines
ceparding

I haz heen observed that dfferent poklic awbonues provide intormation o BT
appluzunts 0 dulersmit fommats. Tlouwgh there canaat he a standurd format for providing
bormation, the reply shoold however essensally contain the fullawing wformation:

{10 RTTapplication nonher, dale and date of its recept in the public autlsarity.

{ii)  The nume. dezignatin, ullival teleplieog nomber wod email I e the CFIO.

€311 Tn cuse the snbrematier Tequested for s deneed, delailed 18ag0ns for denial quotin
the redewsanl seclinms of the BT Act shoold be clearly menlioned.

f1¥)  In case the mnfarmation perains e uther pulilic dothonry aed <he zpplication is
tazsirred wnde) secting (3] of che 1) Act. details of the goblic authnrity w6
whom the applecation s hansfn d shawld be given.

(%1 In the concluding para of 11e reply, it should b 2lea?y mentioned that the First
Appeal, if any. against the reply of the CPLG may be inade to the Farst Appellate
Aunthenty within I Jays ol teverst of reply of CPIC

(wip  The pame, designaties, address, officil telephepe nomber aod c-mail 100 of the
Firel Appellate Aullerty shoubd also be cleady mentioned.

i In wchltien, whereves 1he appleant has reguested [or “cerlified copics™ of the
docoments ar records, the CPLO should enduise on the dncumeel “Tooe copy of 1w
dacurnentreoard supplicd under BT Act™ s the ducerngot with date, above a seal
conluining name ul e elfcer, CPI0 wnd name of peblic aothonty, a5 eournscared Tefnwr:

True copy 0 the divnuaitrecend swppliol wnder BT Ace
Sal-
Lotz
(Mo of e OFfcer)
CP
ixume of the Public Authority)

Furlher mm case fhe docimems o be cemitied and supphicd s Jarpe i niunber, information an
RTT apphication should be supplisd by & designated PIC but the cerbifization af the docomonts,
il'need he, could be done by an other jumier pueetted ofiice.

1 This muy be broughl te the aolice of all coneaned.
By
—
fO 5, Arona)

Tleputy Secretary (VR
Tl 23e255

[. AT 1he Minstrices [ Departmenis of the Governmen of India.
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ANNEXURE R/4 (Colly)

High Court of Orissa

High Court of Orissa

Case Details
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Case Type : WP(C)

Filing Number : 16719/2020 Filing Date: 15-07-2020
Registration Number : 16719/2020 Registration Date: 15-07-2020
CNR Number : ODHC01-038391-2020

Case Status

First Hearing Date

Decision Date

: 21st July 2020

Case Status

: CASE DISPOSED

Nature of Disposal

: Contested--Withdrawn

Coram : 2997KUMARI JUSTICE SANJU PANDA , MR. JUSTICE S.K.MISHRA
Bench : Division Bench

State : ORISSA

District : Kendujhar

Judicial : Civil Section

Causelist Name

: Supplementary(Daily)

Petitioner and Advocate

1) RUP RANAJN PANDA

Advocate- SAMBIT SAMAL
2) RUDRA NARAYAN PATTNAIK

3) JAMADARE MUNDA
4) KEDAR MOHAPATRA
5) RINA MAJHI

6) NIRTAKAR MAHANTA

Respondent and Advocate

1) UNION OF INDIA
2) UNION OF INDIA

3) UNION OF INDIA

4) SERIOUS FRAUD INVESTIGATION OFFICE

5) DIRECTOR, CENTRAL BUREAU OF INVESTIGATION

6) STATE OF ODISHA

Acts
Under Act(s) Under Section(s)
CONSTITUTION OF INDIA, 1950 226,227
IA Details
IA Number || Party || DateofFiling | NextDate || IAStatus |
RUP RANAJN PANDA .
1A/7879/2020 UNION OF INDIA 15-07-2020 - Pending

History of Case Hearing
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. Business On Hearing Purpose of
Cause List Type Judge Date Date hearing
. IKUMARI JUSTICE SANJU PANDA , MR. JUSTICE FRESH
Supplementary(Daily) S K MISHRA 21-07-2020 ADMISSION
KUMARI JUSTICE SANJU PANDA , MR. JUSTICE Disposed
S.K.MISHRA P
Orders
Order .
Number Judge Order Date Order Details
KUMARI JUSTICE SANJU PANDA,MR. JUSTICE
! S.K.MISHRA 21-07-2020
Category Details
| Category | LETTER PETITION & PIL MATTER ( 21)
OBJECTION
Sr.No. Scrutiny Date OBJECTION Compliance Date Receipt Date

15-07-2020

All Objections are Complied

15-07-2020




2.

Arun

21.07.2020
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WPC Nos. 16719 of 2020

This matter is taken wup through video
conferencing.

Learned counsel for the petitioners submits that
the petitioners want to withdraw the writ application with
liberty to file a better application.

The prayer is allowed and the writ petition is
dismissed as withdrawn giving liberty to the petitioners to file

better application, if they are so advised.

ooooooooooooooooooooooooooooo

S. K. Mishra, J.
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No.33158 of 2021

An application under Article 226 and 227 of the Constitution of India

Ashirbad Pattnaik and others Petitioners
-versus-

Union of India and others Opp. Parties

Advocates appeared in the case through Hybrid Mode:

For Petitioners : Mr. Sambit Samal, Advocate
-versus-
For Opp. Parties : None
CORAM:
JUSTICE JASWANT SINGH

JUSTICE S.K. PANIGRAHI

DATE OF HEARING:-02.12.2021
DATE OF JUDGMENT:-02.12.2021

J. Singh, J.
1. The present writ petition has been filed by the petitioners

purportedly in the nature of a Public Interest Litigation seeking
reliefs against the State and some of the private opposite parties
alleging some illegal mining and transportation of minerals etc.

resulting in loss of public exchequer.

2. Without going into the merits of the matter, we feel the

procedural improprieties resorted to by the petitioners herein

W.P.(C) No.33158 of 2021 Page 1 0of 10
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and their counsel persuade us to believe that there is something

much more than which meets the eye.

3. We find from the perusal of the file attached herewith that the
same advocate had filed a previous writ petition in the form of
Public Interest Litigation being W.P. (C) 16719 of 2020 with
different set of petitioners (11 in number) with similar content
and seeking identical relief sought herein. We find further from
the perusal of the file of the earlier similar Public Interest
Litigation-W.P.(C) No.16719 of 2020 attached herewith that the
allegation/grievance raised in both the petitions are similar in
substance. In fact, it is noticed that the advocate in both the
petitions is the same i.e. one Mr. Sambit Samal. What has
changed is that the earlier set of petitioners have merely been
replaced by another set of petitioners and some minor
alterations have been made in the pleadings in the
subsequent/instant Writ Petition. The aforesaid writ petition got
dismissed as withdrawn by this Court vide order dated

21.07.2020.

This Court has to be satisfied about the credentials of the
applicant; prima facie correctness or nature of information given
by him and the information furnished being not vague and
indefinite. But in the present case, we find it to be a mischievous
petition seeking to assail with oblique motives which prevents us

from invoking our discretionary writ jurisdiction.

4. No declaration has been made so as to validate the bona fide
of the petitioners or to demonstrate in what manner they have

been said to be public spirited persons except for the fact that

W.P.(C) No.33158 of 2021 Page 2 of 10



they are purportedly residents of Keonjhar. It also reveals that
in order to pay a lip service to the rules a representation has
been made in order to facilitate the filing of the present writ

petition.

5. At this juncture, it will be worthwhile to briefly deal with the
relevant rules. The petition has not been filed in the form
appended to the Orissa High Court Public Interest Litigation
Rules, 2010 wherein Rule 6 clearly stipulates that “Public
Interest Litigation under Article 226 of the Constitution of India
shall be in the form appended here to”. In gross contravention to
the mandatory requirements of the form, the petitioners have
deliberately suppressed that a previous Writ Petition (PIL) was
filed by the same Advocate in question on the very same issue
vide W.P.(C) PIL No.16719 of 2020 and the same was withdrawn
by the order dated 21.07.2020. Also, the petitioners have not
annexed any document in order to validate either their
credentials or to demonstrate that they are public spirited
persons, except for a bald pleading to that effect. Even the
addresses of most of the petitioners are incomplete in
contravention to Rule 5 of the Orissa High Court Public Interest
Litigation Rules, 2010. A bare perusal of Rule 5 of the extant
rules demonstrates that an obligation is cast upon the court
itself to verify and satisfy itself as to the bona fide of not only the
cause in question but also the parties who bring such a cause to

the court. Rule 5 of the rules provides as hereunder:

“ 5.The Court before entertaining the PIL is to prima
facie

(i) verify the credentials of the petitioner/
petitioners

W.P.(C) No.33158 of 2021 Page 3 of 10
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(ii)  shall satisfy with regard to the correctness of
the contents of the petition and
(iii) shall satisfy that substantial public interest
involved in the PIL.”
6. Further, Rule 7 of the said Rules provides that if certain
pleadings in the petition are based on news reports, the
petitioners must verify as to the veracity of the pleadings being
made therein and it must be specifically stated that the said
exercise as postulated under the said Rule has been undertaken.
Such a verification assumes significance because the courts
place heavy reliance upon - the counsels who appear in the
matters and the pleadings being made by parties before it. It
must be borne in mind that in petitions which seek to address a
public interest, the parties approaching the court must come
with clean hands and the same must be borne from the records
of the case itself. Generally, the courts rely on the counsels to
advise their clients to be truthful and explain to them the
consequences that entail in the event of misadventures. More so,
in the case of Public Interest Litigation the petitioners must be
like the proverbial Caesar's wife “above suspicion”. The said Rule

7 reads as hereinunder:

7. The petition shall contain the facts of the case
in chronological order. If the petition is based on
news report, it must be stated as to whether the
petitioner has verified the truth of the facts by
personally visiting the place or by talking to the
people concerned or has verified from the reporter
or editor of the newspaper concerned.

In the same vein, Rule 9 deals with frivolous and vexatious
PILs and provides that where the Court is of the opinion that
the PIL petition filed by the petitioner is frivolous or vexatious

or is devoid of public interest or is filed as camouflage to foster

W.P.(C) No.33158 of 2021 Page 4 of 10
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personal gain or is filed for extraneous and ulterior motives, it
shall dismiss the same with exemplary cost. In the instant
case, despite the earlier petition based on the same subject
matter with different set of parties being dismissed, the
advocate in question should have known better and advised
his purported “clients” accordingly. Instead, another set of
petitioners have been replaced in the place of the earlier
petitioners while keeping most of the contents of petition

unchanged.

7. In fact, almost immediately after the advent of PILs on the
jurisprudential horizon of the country, the Hon’ble Apex Court
in the case of State of H.P. v. A Parent of a Student of
Medical College reported in (1985) 3 SCC 169 used a word
of caution wherein it has noted that public interest litigation is
a weapon which has to be used with great care and
circumspection.. In his separate supplementing judgment
Khalid, J. recognized the pitfalls attached to such petitions
and foresaw those certain self-imposed restrictions might be
the call of the hour in Sachidanand Pandey v. State of W.B.
reported in (1987) 2 SCC 295 said:

“...46. Today public-spirited litigants rush to
courts to file cases in profusion under this
attractive name. They must inspire confidence in
courts and among the public. They must be above
suspicion.

....59. Public interest litigation has now come to
stay. But one is led to think that it poses a threat
to courts and public alike. Such cases are now
filed without any rhyme or reason. It is, therefore,
necessary to lay down clear guidelines and to
outline the correct parameters for entertainment of
such petitions. If courts do not restrict the free flow

W.P.(C) No.33158 of 2021 Page 5 0of 10
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of such cases in the name of public interest
litigations, the traditional litigation will suffer and
the courts of law, instead of dispensing justice,
will have to take upon themselves administrative
and executive functions.

....61. I will be second to none in extending help
when such help is required. But this does not
mean that the doors of this Court are always open
for anyone to walk in. It is necessary to have some
self-imposed restraint on public interest litigants.”

Overtime, having noticed the growing trend of abuse of such
petitions the Hon’ble Apex Court in the case of Ashok Kumar
Pandey v. State of W.B., reported in (2004) 3 SCC 349 laid
down certain parameters, which now stand codified in the

form of various High Court rules, by laying down as follows:

“14. The court has to be satisfied about: (a) the
credentials of the applicant; (b) the prima facie
correctness or nature of information given by him; and
(c) the information being not vague and indefinite. The
information should show gravity and seriousness
involved. Court has to strike balance between two
conflicting interests: (i) nobody should be allowed to
indulge in wild and reckless allegations besmirching
the character of others; and (ii) avoidance of public
mischief and to avoid mischievous petitions seeking to
assail, for oblique motives, justifiable executive
actions. In such case, however, the court cannot
afford to be liberal. It has to be extremely careful to
see that under the guise of redressing a public
grievance, it does not encroach upon the sphere
reserved by the Constitution to the executive and the
legislature. The court has to act ruthlessly while
dealing with imposters and busybodies or
meddlesome interlopers impersonating as public-
spirited holy men. They masquerade as crusaders of
justice. They pretend to act in the name of pro bono
publico, though they have no interest of the public or
even of their own to protect.

W.P.(C) No.33158 of 2021 Page 6 of 10
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15. Courts must do justice by promotion of good faith,
and prevent law from crafty invasions. Courts must
maintain the social balance by interfering where
necessary for the sake of justice and refuse to
interfere where it is against the social interest and
public good. (See State of
Maharashtra v. Prabhu [(1994) 2 SCC] and A.P. State
Financial Corpn. v. Gar Re-Rolling Mills [(1994) 2 SCC
647]) No litigant has a right to unlimited draught on
the court time and public money in order to get his
affairs settled in the manner as he wishes. Easy
access to justice should not be misused as a licence to
file misconceived and frivolous petitions. [See Buddhi
Kota Subbarao (Dr)v. K. Parasaran [(1996) 5 SCC
530] .] Today people rush to courts to file cases in
profusion under this attractive name of public interest.
They must inspire confidence in courts and among the
public.”
8. In the case of KushumLata v. Union of India reported in
(2006) 6 SCC 180, the Hon’ble Supreme Court held that the
Court must be careful to see that a body of persons or
member of public, who approaches the Court is acting bona
fide and not for personal gain or private motive or political
motivation or other oblique considerations. The Hon’ble
Supreme Court further held that when genuine litigants with
legitimate grievances are standing in a long serpentine queue
for years with the fond hope of getting into the courts and
having their grievances redressed, the busybodies,
meddlesome interlopers, wayfarers or officious interveners
having absolutely no public interest except for personal gain
or private profit either of themselves or as a proxy of others or
for any other extraneous motivation or for glare of publicity,
break the queue muffing their faces by wearing the mask of

public interest litigation and get into the courts by filing

W.P.(C) No.33158 of 2021 Page 7 of 10

48



vexatious and frivolous petitions. It would be profitable at this

stage to reproduce the observations which were as hereunder:

“12. It is depressing to note that on account of such
trumpery proceedings initiated before the courts,
innumerable days are wasted, which time otherwise
could have been spent for the disposal of cases of the
genuine litigants. Though we spare no efforts in
fostering and developing the laudable concept of PIL
and extending our long arm of sympathy to the poor,
the ignorant, the oppressed and the needy whose
fundamental rights are infringed and violated and
whose grievances go unnoticed, unrepresented and
unheard; yet we cannot avoid but express our opinion
that while genuine litigants with legitimate grievances
relating to civil matters involving properties worth
hundreds of millions of rupees and criminal cases in
which persons. sentenced  to death facing gallows
under untold agony and persons sentenced to life
imprisonment and kept in incarceration for long years,
persons suffering from undue delay in service matters -
government or private, persons awaiting the disposal
of cases wherein huge amounts of public revenue or
unauthorized collection of tax amounts are locked up,
detenu expecting their release from the detention
orders, etc. etc. are all standing in a long serpentine
queue for years with the fond hope of getting into the
courts and having their grievances redressed, the
busybodies, meddlesome  interlopers, wayfarers or
officious interveners having absolutely no public
interest except for personal gain or private profit either
of themselves or as a proxy of others or for any other
extraneous motivation or for glare of publicity, break
the queue muffing their faces by wearing the mask of
public interest litigation and get into the courts by filing
vexatious and frivolous petitions and thus criminally
waste the valuable time of the courts and as a result of
which the queue standing outside the doors of the
courts never moves, which piquant situation creates
frustration in the minds of the genuine litigants and
resultantly they lose faith in the administration of our
judicial system.

W.P.(C) No.33158 of 2021 Page 8 of 10



13. Public interest litigation is a weapon which has to
be used with great care and circumspection and the
judiciary has to be extremely careful to see that behind
the beautiful veil of public interest an ugly private
malice, vested interest and/or publicity-seeking is not
lurking. It is to be used as an effective weapon in the
armoury of law for delivering social justice to the
citizens. The attractive brand name of public interest
litigation should not be used for suspicious products of
mischief. It should be aimed at redressal of genuine
public wrong or public injury and not publicity oriented
or founded on personal vendetta. As indicated above,
the court must be careful to see that a body of persons
or member of public, who approaches the court is
acting bona fide and not for personal gain or private
motive or political motivation or other oblique
considerations. The court must not allow its process to
be abused for oblique considerations by masked
phantoms who monitor at times from behind. Some
persons with vested interest indulge in the pastime of
meddling with judicial process either by force of habit
or from improper motives, and try to bargain for a good
deal as well to enrich themselves. Often they are
actuated by a desire to win notoriety or cheap
popularity. The petitions of such busybodies deserve to
be thrown out by rejection at the threshold, and in
appropriate cases with exemplary costs.”

9. With the above observations, the present writ petition

stands dismissed.

10. We would have ordinarily observed something against the
counsel appearing in the case. However, keeping in view the
early stages of his career, we refrain from commenting upon
his conduct except to advise him to be careful in future and
not be a party to such a litigation initiated by unscrupulous

litigants.

The Registry is also directed to stringently comply with

the rules as indicated hereinabove while dealing with Public

W.P.(C) No.33158 of 2021 Page 9 of 10
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Interest Litigations so as to prevent valuable judicial time from
being wasted and prevent certain unscrupulous elements from

weaponizing petitions in courts of law.

11. We feel constrained to direct the petitioners (10 in
number) to deposit cost of Rs.5,000/- each (totalling
Rs.50,000/-) before the Orissa High Court Bar Association
Advocates Welfare Fund positively within four weeks from
today, failing which Collector, Keonjhar shall proceed to
recover the same as arrears of land revenue and ensure the

deposit of the recovered amount as stated hereabove.

( Jaswant Singh)
Judge

(S.K. Panigrahi)
Judge

Orissa High Court, Cuttack,
December 2", 2021/PCD
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IN THE HIGH COURT OF ORISSA AT CUTTACK

W.P.(C) No.33158 of 2021

Ashribad Pattnaik & Ors. Petitioners
Mr. Biwaranjan Paramguru, Adv.

proxy counsel on behalf of
Mr. Sambit Samal, Adv.

-versus-

Union of India and Ors. Opp. Parties
Ms. Babita Sahu, CGC

CORAM:
JUSTICE JASWANT SINGH
JUSTICE S.K. PANIGRAHI

ORDER (ORAL)

10.03.2022
I.A. Nos.18125 and 18395 of 2021

1. This matter is taken up through hybrid mode.

2. The present I[.As. have been filled by the
petitioners praying for modification of the judgment
dated 02.12.2021 passed by this Court in W.P.(C)
No.33158 of 2021.

3. Learned counsel for the petitioners submits that
Paragraph 3 and 10 of the aforementioned
judgment dated 02.12.2021 which bears the name
of Mr. Sambit Samal, learned Advocate who was
appearing on behalf of the petitioners in W.P.(C)
No. 33158 of 2021 with a negative connotation
which raises doubts on the conduct of the counsel.
Thus, Mr. Sambit Samal, learned Advocate
represented by the present counsel prays for

Page 1 of 10
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expunging the relevant portions  of

aforementioned judgment dated 02.12.2021.

4. Heard learned counsel for the petitioners.

53

the

5. At this juncture, it is apposite to reproduce the

relevant portions of judgment dated 02.12.2021 as

under:

“3. We find from the perusal of the file
attached herewith that the same
advocate had filed a previous writ
petition in the form of Public Interest
Litigation being W.P.(C). 16719 of 2020
with different set of petitioners (11 in
number) with similar. content and
seeking identical relief sought herein.
We find further from the perusal of the
file of the earlier similar Public Interest
Litigation-W.P.(C) No.16719 of 2020
attached herewith that the
allegation/grievance raised in both the
petitions are similar in substance. In
fact, it is noticed that the advocate in
both the petitions is the same i.e. one
Mr. Sambit Samal. What has changed is
that the earlier set of petitioners have
merely been replaced by another set of
petitioners and some minor alterations
have been made in the pleadings in the
subsequent/instant Writ Petition. The
aforesaid writ petition got dismissed as
withdrawn by this Court vide order
dated 21.07.2020.

This Court has to be satisfied
about the credentials of the applicant;
prima facie correctness or nature of
information given by him and the
information furnished being not vague
and indefinite. But in the present case,

Page 2 of 10
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1137/

we find it to be a mischievous petition
seeking to assail with oblique motives
which prevents us from invoking our
discretionary writ jurisdiction.

XX xx xx
10. We would have ordinarily observed
something against  the counsel
appearing in the case. However,
keeping in view the early stages of his
career, we refrain from commenting
upon his conduct except to advise him
to be careful in future and not be a
party to such a litigation initiated by
unscrupulous litigants.

The Registry is also directed to
stringently comply with the rules as
indicated hereinabove while dealing
with Public Interest Litigations so as to
prevent valuable judicial time from
being wasted and prevent -certain
unscrupulous elements from
weaponizing petitions in courts of law.”

Nowhere, in the entire paragraphs extracted above,
there is any mentioning which reflects the petitioners in
negative light.

6. The concept of “Public Interest Litigation” was
conceived by Hon’ble Justice V.R. Krishna Iyer
in Akhil BharatiyaSoshitKaramchari Sangh
(Rly.) v. Union of Indial, wherein an unregistered
association of workers was permitted to institute a
writ petition under Article 32 of the Constitution for
redressal of their common grievances. Prior to this,

the traditional rule of locus standi was that only a

1(1981) 1 SCC 246
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person whose right is affected, alone, can file a
petition. However, now the Courts permit “Public
Interest Litigations” instituted at the instances of
public spirited citizens for the enforcement of
constitutional legal rights. In various judgments
passed by the Apex Court, the issue of PILs was
widely  considered and PILs have since
achieved a place of importance in our legal system.
Reference may be made to Mumbai Kamgar
Sabha v. Abdulbhai Faizullabhaiz, M.C.
Mehta v. Union of India3, Pt. Parmanand
Katara v. Union of India*, Vishaka v. State of
Rajasthan5 and Javed v. State of Haryanas.

7. However, with great power also comes great
responsibility. As PILs began gaining acceptance, it was
observed by Courts that, many unscrupulous litigants
started inappropriately using the wide contours of a
Public Interest Litigation to approach the Court without
having any semblance of public interest at heart.
Thereafter, the Hon’ble Supreme Court in R & M
Trust v. Koramangla Residents Vigilance
Group? laid down some basic questions to be

answered at the time of admitting a PIL petition so

2(1976) 3 SCC 832
%(1986) 2 SCC 176
“(1989) 4 SCC 286
*(1997) 6 SCC 241
*(2003) 8 SCC 369

"(2005) 3 SCC 91
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as to verify the bonafideness of a person, group or
organisation. These questions were enumerated as

follows:

“() Whether the petitioner is bonafide
and whether he has/had filed any PIL
for any other cause before any
competent Court?

(i) Whether the petition filed sounds of
bonafide?

(iii) No petition was filed earlier for the
same cause.

(iv) No petition was earlier decided by
the Court for the same cause.

(v) Whether cause relates to poor and
needy persons in general suffering from
violation of their fundamental rights?

(vi) The petition is not filed for personal
gain or private profit or political motive
or oblique consideration?

(vii) The petition is not vexatious petition
under the colour of PIL.

(viii) The petition is not filed for
vindicating any personal grievance.

(ix) The petition is not filed with an
intention to abuse process of law.

(x) Petitioner is not a proxy of others.

(xi) The petition is not filed for
extraneous motivation or for glare of
publicity.”

8. It was the Hon’ble Apex Court’s opinion that
while genuine and bonafide PIL must be
encouraged by all Courts but at the same time, a

frivolous PIL which is being filed for extraneous

reasons must be discouraged. This has been laid
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down as the law by the Hon'ble Supreme Court in
its seminal judgment in State of
Uttaranchal v. Balwant Singh Chaufalé,

wherein the following guidelines have been set

forth, which are reproduced below:

“(1) The courts must encourage
genuine and bona fide PIL and
effectively discourage and curb the PIL
filed for extraneous considerations.

(2) Instead of every individual Judge
devising his own procedure for dealing
with the public interest litigation, it
would be appropriate for each High
Court to properly formulate rules for
encouraging the genuine PIL and
discouraging the PIL filed with oblique
motives. Consequently, we request
that the High Courts who have not yet
framed the rules, should frame the
rules within three months. The
Registrar General of each High Court
is directed to ensure that a copy of the
rules prepared by the High Court is
sent to the Secretary General of this
court immediately thereafter.

(3) The courts should prima facie
verify the credentials of the petitioner
before entertaining a PIL.

(4) The courts should be prima facie
satisfied regarding the correctness of
the contents of the petition before
entertaining a PIL.

(5) The courts should be fully satisfied
that substantial public interest is
involved  before entertaining the
petition.

#(2010) 3 SCC 402
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(6) The courts should ensure that the
petition which involves larger public
interest, gravity and urgency must be
given priority over other petitions.

(7) The Courts before entertaining the
PIL should ensure that the PIL is
aimed at redressal of genuine public
harm or public injury. The Court
should also ensure that there is no
personal gain, private motive or
oblique motive behind filing the public
interest litigation.

(8) The Courts should also ensure that
the petitions filed by busy bodies for
extraneous and ulterior motives must
be discouraged by imposing
exemplary costs or by adopting similar
novel methods to curb frivolous
petitions and the petitions filed for
extraneous considerations.”

9. As we now advert to the contention of the
learned counsel for the petitioners, it must be
borne in mind that the accountability of the legal
profession is complex and varied. It transcends and
extends beyond the responsibility to the client and
the Court.

10. The legal profession is of vital importance not
only to the administration of justice but also for the
rule of law and good governance. It was once very
aptly remarked by the Hon’ble High Court of
Karnataka, lawyers are to the civil society what
soldiers are to the frontiers of a nation. Marcus
Tullius Cicero centuries ago called this profession
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as a ‘noble profession’. Lawyers lend voice to the
voiceless, they stand unfazed during social tumult
and it is they who draw the chariot of law and
justice.

11. A lawyer has a duty to the Court, a duty to his
client and a duty to the profession as well. The
observations of the Hon’ble Calcutta High Court
in Emperor v. Rajanikanta Bose®, are worth
reproducing:

“The practice of the law is not a
business open to all who wish to
engage in it. It is a personal right or
privilege .... It is in the nature of a
franchise from the State. That you are
a member of the legal profession is
your privilege; that you can represent
your client is your privilege; that you
can in that capacity claim audience in
Court is your privilege. Yours is an
exalted profession in which your
privilege is your duty and your duty
is your privilege. They both coincide”

12. In a courtroom, neither the view of the author
of the judgement nor the pleadings of a counsel
are personal. Judicial pronouncements are based
on two principles, facts and circumstances of the
case and the submissions made by the counsel for

both the parties. A remark in the course of such

pronouncement pertaining to the counsels only

JILR (1922) 49 Cal 732
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reflects the professional character which is
succinctly reflected in the case of R.
Muthukrishnan vs The Registrar General of
High Court of Judicature at Madras9, wherein
theSupreme Court observedthat :

“The judgment rendered by a Judge

is based upon thedint of hard work

and quality of the arguments that are

advanced before him by the lawyers.

There is no room for arrogance either

for a lawyer or for a Judge.”
13. The observations made in Paragraph 3 and 10
of the judgment dated 02.12.2021 in no way
affects the image of the arguing counsel. It was
only a note of caution sounded to the counsel so
that he may not get involved with unscrupulous
litigants. It was merely a reminder on the duty of
the counsel to the court and to his profession. The
court has, in fact, restrained itself from passing
any adverse order considering the petitioner’s
lesser length of practice at the Bar.
14. This court makes it clear that in the absence of
any disparaging remark made against the counsel
for the petitioners, he should take the observations
of this Court in the manner in which it was
intended, i.e. as a fillip to mould his legal career in

a better way in future.

©*AIR 2019 SC 849
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15. In view of the above, this Court is not inclined
to accept the prayer of the petitioners made in the
[.As. to effect any change in the judgment dated
02.12.2021 passed by this Court in W.P.(C)

No.33158 of 2021.
16. Accordingly, both the I.As. are dismissed.

(Jaswant Singh) (S.K.Panigrahi)
Judge Judge

December 10th March, 2021

Cuttack

T/BJ
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IN THE HIGH COURT OF ORISSA AT CUTTACK
I.A. No. 12110 of 2022 in/and W.P.(C) PIL No.1416 of 2021

Neelakantha Tripathy & Others Petitioners
None

-versus-

Union of India & Others Opposite Parties
Mr. Ashok Kumar Parija, Advocate General

assisted by Mr. Debakanta Mohanty, AGA

CORAM:
JUSTICE JASWANT SINGH
JUSTICE M.S. RAMAN

ORDER
22.09.2022

Order No.

0s.

This matter is taken up by virtual/physical mode.

1. Alleging illegal mining and transportation of iron ore and
other minerals causing loss to the public exchequer, the Petitioners
claiming themselves to be permanent residents of Keonjhar District,
filed the writ petition in the nature of public interest litigation
seeking for a direction to the Opposite Party No.l to 10 (Union of
India and State of Odisha) to take legal action against the Private
Opposite Parties (Opposite Party Nos.11 to 18).

2. The averments contained in the writ petition apparently
indicate that this Court is called upon to conduct fishing and roving
investigation into alleged illegal mining activities carried on by the

private opposite party Nos.11 to 18.
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3. This matter was listed on 2™ November, 2021, when Ms.
Rajashree Barik, counsel for the Petitioners requested for

adjournment.

On the next date of hearing i.e., on 4 August, 2022, Ms.
Rajashree Barik, proxy counsel appearing on behalf of Mr. Pramod
Kumar Behera, Advocate for the Petitioner prayed for further
adjournment on the ground of illness. This Court on the said date

has passed the following order:

“ 1. On behalf of Mr. P. K. Behera, learned counsel for

the Petitioner, it is pleaded that he is unwell and, therefore,
the petition must be adjourned.

2. Mr. Debakanta  Mohanty, learned Additional
Government Advocate points out that another petition with
identical averments and prayers being W.P.(C) No.33158 of
2021 (Ashirbad Pattnaik v. Union of India) was dismissed
by this Court by a Division Bench of Justice Jaswant Singh
and Dr. Justice S. K. Panigrahi with costs.

3. In the circumstances, it is directed that this petition
be listed before the Bench of Justice Jaswant Singh on 5th
September, 2022.

Sd-/
(Dr. S. Muralidhar)
Chief Justice
Sd-/
(R.K. Pattanaik)

Judge ”

In view of the above, the matter was listed before this
Bench on 5™ September, 2022 when Mr. Pramod Kumar Behera,

counsel for the Petitioners prayed for further accommodation.

4. When the matter is called today before lunch and post

lunch, none appeared for the Petitioners.
Page 2 of 14
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5. Mr. Ashok Kumar Parija, learned Advocate General assisted
by Mr. Debakanta Mohanty, Additional Government Advocate
submitted that an identical writ petition in the nature of Public
Interest Litigation was filed by certain other residents of Keonjhar
District which was registered as Ashirbad Pattnaik & Others. This
Court delivered Judgment on 2™ December, 2021 in the case of
Ashirbad Pattnaik & Others Vrs. Union of India & Others, W.P.(C)
No. 33158 of 2021, wherein making remarks about the bona fides
of the Petitioners and taking note of withdrawal of another identical
writ petition bearing W.P.(C)No. 16719 of 2020 (Rupranjan Panda
and Others Vrs. Union of India & Others) on 21* July, 2020,
declined to entertain the writ petition. It is pointed out by Mr.
Parija, learned Advocate General that this Court did not stop by
simply dismissing the writ petition, but proceeded further by
imposing costs in order to discourage filing of the cases of present
nature. He pressed Paragraphs 10 & 11 of the said Judgment, which

is quoted herein below:

“10. We would have ordinarily observed something
against the counsel appearing in the case. However,
keeping in view the early stages of his career, we refrain
from commenting upon his conduct except to advise him to
be careful in future and not be a party to such a litigation
initiated by unscrupulous litigants.

The Registry is also directed to stringently comply
with the rules as indicated hereinabove while dealing with
Public Interest Litigations so as to prevent valuable judicial
time from being wasted and prevent certain unscrupulous
elements from weaponizing petitions in courts of law.

11. We feel constrained to direct the petitioners (10 in
number) to deposit cost of Rs.5,000/- each (totalling
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Rs.50,000/-) before the Orissa High Court Bar Association
Advocates’ Welfare Fund positively within four weeks from
today, failing which Collector, Keonjhar shall proceed to
recover the same as arrears of land revenue and ensure the
deposit of the recovered amount as stated hereabove.”

It is also brought to the notice of this Court that the said

Judgment dated 2™ December, 2021 was assailed before the
Hon’ble Supreme Court in SLP(C) No.8637 of 2022, which came

to be dismissed on 9" September, 2022 with the following order:

7.

“Permission to_file the Special Leave Petition
granted.

2 Delay in refiling the Special Leave Petition is
condoned.

3 Application for permission to implead the High
Court of Orissa is dismissed.

4 Having heard senior counsel appearing on behalf
of the petitioners, we see no reason to entertain the Special
Leave Petitions. The High Court was entirely justified in
coming to the conclusion that the petition was filed after
suppressing the fact that an earlier petition filed by the
same advocate had been dismissed as withdrawn. The
subsequent petition = contains  substantially the same
averments. The Special Leave Petitions are an abuse of
process. We accordingly dismiss the Special Leave Petitions
with costs quantified at Rs 25,000, which shall be paid to
the Supreme Court Bar Association within four weeks.

4 Pending application, if any, stands disposed of.”

Mr. Ashok Kumar Parija, learned Advocate General submits

that the present petition has been filed with similar allegations

claiming similar relief but with only the change of the persons as

Petitioners, thus pressed not only for dismissal of the present writ

petition but also to award exemplary cost in order to deter filing of
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vexatious and frivolous petition before this Court in order to avoid

wastage of valuable time of the Court.

8. It may be pertinent to take cognizance of the fact that after
disposal of the writ petition being W.P.(C) No. 33158 of 2021 :
Ashirbad Pattnaik and Others Vrs. Union of India and Others, vide
Judgment dated 2" December, 2021, applications being I.A. Nos.
18125 of 2021 and 18395 of 2021 were filed seeking modification
of said Judgment. This Court while rejecting the said 1.As passed
the following order on 10™ March, 2022:

“2. The present 1.As. have been filled by the
petitioners praying for modification of the judgment dated
02.12.2021 passed by this Court in W.P.(C) No.33158 of
2021.

3. Learned counsel for the petitioners submits that
Paragraph 3 and 10 of the aforementioned judgment dated
02.12.2021 which bears the name of Mr. Sambit Samal,
learned Advocate who was appearing on behalf of the
petitioners in W.P.(C) No. 33158 of 2021 with a negative
connotation_which raises doubts on the conduct of the
counsel. Thus, Mr. Sambit Samal, learned Advocate
represented by the present counsel prays expunging the
relevant portions of the aforementioned judgment dated

02.12.2021.
4. Heard learned counsel for the petitioners.
5. At this juncture, it is apposite to reproduce the

relevant portions of judgment dated 02.12.2021 as under:

“3. We find from the perusal of the file
attached herewith that the same advocate had filed a

previous writ petition in the form of Public Interest
Litigation being W.P.(C) 16719 of 2020 with different
set of petitioners (11 in number) with similar content

Page 5 of 14



1161/

and seeking identical relief sought herein. We find
further from the perusal of the file of the earlier
similar Public Interest Litigation-W.P.(C) No.16719
of 2020 attached  herewith that  the
allegation/grievance raised in both the petitions are
similar in substance. In fact, it is noticed that the
advocate in both the petitions is the same i.e. one Mr.
Sambit Samal. What has changed is that the earlier
set of petitioners have merely been replaced by
another set of petitioners and some minor alterations
have been made in the pleadings in the
subsequent/instant Writ Petition. The aforesaid writ
petition got dismissed as withdrawn by this Court
vide order dated 21.07.2020.

This Court has to be satisfied about the
credentials of the applicant; prima facie correctness
or nature of information given by him and the
information furnished being not vague and indefinite.
But in the present case, we find it to be a mischievous
petition seeking to assail with oblique motives which
prevents us from invoking our discretionary writ
Jjurisdiction.

XX XX XX

10. We would have ordinarily observed
something against the counsel appearing in the case.
However, keeping in view the early stages of his
career, Wwe refrain from commenting upon his
conduct except to advise him to be careful in future
and not be a party to such a litigation initiated by
unscrupulous litigants.

The Registry is also directed to stringently
comply with the rules as indicated hereinabove while
dealing with Public Interest Litigations so as to
prevent valuable judicial time from being wasted and
prevent certain  unscrupulous elements  from
weaponizing petitions in courts of law.”

Nowhere, in the entire paragraphs
extracted above, there is any mentioning which
reflects the petitioners in negative light.
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6. The concept of  “Public Interest
Litigation” was conceived by Hon’ble Justice V.R.
Krishna Ilyer in Akhil Bharatiya Soshit Karamchari
Sangh (Rly.) v. Union of India, (1981) 1 SCC 246,
wherein an unregistered association of workers was
permitted to institute a writ petition under Article 32
of the Constitution for redressal of their common
grievances. Prior to this, the traditional rule of locus
standi was that only a person whose right is affected,
alone, can file a petition. However, now the Courts
permit “Public Interest Litigations” instituted at the
instances of public spirited citizens for the
enforcement of constitutional legal rights. In various
judgments passed by the Apex Court, the issue of
PILs was widely considered and PILs have since
achieved a place of importance in our legal system.
Reference may be made to Mumbai Kamgar Sabha v.
Abdulbhai Faizullabhai (1976) 3 SCC 832, M.C.
Mehta v. Union of India, (1986) 2 SCC 176, Pt.
Parmanand Katara v. Union of India, (1989) 4 SCC
286, Vishaka v. State of Rajasthan, (1997) 6 SCC 241
and Javed v. State of Haryana, (2003) 8 SCC 369.

7 However, with great power also comes
great responsibility. As PILs began gaining
acceptance, it was observed by Courts that, many
unscrupulous litigants started inappropriately using
the wide contours of a Public Interest Litigation to
approach the Court without having any semblance of
public interest at heart. Thereafter, the Hon'’ble
Supreme Court in R & M Trust v. Koramangla
Residents Vigilance Group, (2005) 3 SCC 91 laid
down some basic questions to be answered at the
time of admitting a PIL petition so as to verify the
bonafideness of a person, group or organisation.
These questions were enumerated as follows:

“(i) Whether the petitioner is bonafide and
whether he has/had filed any PIL for any other cause
before any competent Court?

(ii) Whether the petition filed sounds of
bonafide?
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(iii) No petition was filed earlier for the same
cause.
(iv) No petition was earlier decided by the

Court for the same cause.

v) Whether cause relates to poor and needy
persons in general suffering from violation of their
fundamental rights?

(vi) The petition is not filed for personal gain
or private profit or political motive or oblique
consideration?

(vii) The petition is not vexatious petition under
the colour of PIL.

(viii) The petition is not filed for vindicating any
personal grievance.

(ix) The petition is not filed with an intention
to abuse process of law.

(x) Petitioner is not a proxy of others.

(xi) The petition is not filed for extraneous

motivation or for glare of publicity.”

8. It was the Hon’ble Apex Court’s opinion
that while genuine and bonafide PIL must be
encouraged by all Courts but at the same time, a
frivolous PIL which is being filed for extraneous
reasons must be discouraged. This has been laid
down as the law by the Hon’ble Supreme Court in its
seminal judgment in State of Uttaranchal v. Balwant
Singh Chaufal, (2010) 3 SCC 402, wherein the
following guidelines have been set forth, which are
reproduced below:

“(1) The courts must encourage genuine and
bona fide PIL and effectively discourage and curb the
PIL filed for extraneous considerations.

(2) Instead of every individual Judge devising
his own procedure for dealing with the public interest
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litigation, it would be appropriate for each High
Court to properly formulate rules for encouraging
the genuine PIL and discouraging the PIL filed with
obliqgue motives. Consequently, we request that the
High Courts who have not yet framed the rules,
should frame the rules within three months. The
Registrar General of each High Court is directed to
ensure that a copy of the rules prepared by the High
Court is sent to the Secretary General of this court
immediately thereafter.

(3) The courts should prima facie verify the

credentials of the petitioner before entertaining a
PIL.

(4) The courts should be prima facie satisfied
regarding the correctness of the contents of the
petition before entertaining a PIL.

(5) The courts should be fully satisfied that
substantial  public interest s involved before
entertaining the petition.

(6) The courts should ensure that the petition
which involves larger public interest, gravity and
urgency must be given priority over other petitions.

(7) The Courts before entertaining the PIL
should ensure that the PIL is aimed at redressal of
genuine public harm or public injury. The Court
should also ensure that there is no personal gain,
private motive or oblique motive behind filing the
public interest litigation.

(8) The Courts should also ensure that the
petitions filed by busy bodies for extraneous and
ulterior motives must be discouraged by imposing
exemplary costs or by adopting similar novel
methods to curb frivolous petitions and the petitions
filed for extraneous considerations.”

9. As we now advert to the contention of the
learned counsel for the petitioners, it must be borne
in mind that the accountability of the legal profession
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is complex and varied. It transcends and extends
beyond the responsibility to the client and the Court.

10. The legal profession is of vital importance
not only to the administration of justice but also for
the rule of law and good governance. It was once
very aptly remarked by the Hon’ble High Court of
Karnataka, lawyers are to the civil society what
soldiers are to the frontiers of a nation. Marcus
Tullius Cicero centuries ago called this profession
as a ‘noble profession’. Lawyers lend voice to the
voiceless, they stand unfazed during social tumult
and it is they who draw the chariot of law and justice.

11. A lawyer has a duty to the Court, a duty to
his client and a duty to the profession as well. The
observations of the Hon’ble Calcutta High Court in
Emperor v. Rajanikanta Bose, ILR (1922) 49 Cal
732, are worth reproducing:

“The practice of the law is not a business
open to all who wish to engage in it. It is a personal
right or privilege .... It is in the nature of a franchise
from the State. That you are a member of the legal
profession is your privilege, that you can represent
your client is your privilege, that you can in that
capacity claim audience in Court is your privilege.
Yours is an exalted profession in which your
privilege is your duty and your duty is your privilege.
They both coincide”

12. In a courtroom, neither the view of the
author of the judgement nor the pleadings of a
counsel are personal. Judicial pronouncements are
based on two principles, facts and circumstances of
the case and the submissions made by the counsel for
both the parties. A remark in the course of such
pronouncement pertaining to the counsels only
reflects the professional character which is succinctly
reflected in the case of R. Muthukrishnan vs The
Registrar General of High Court of Judicature at
Madras, AIR 2019 SC 849, wherein the Supreme
Court observed that :
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“The judgment rendered by a Judge is
based upon thedint of hard work and quality of the
arguments that are advanced before him by the
lawyers. There is no room for arrogance either for a
lawyer or for a Judge.”

13. The observations made in Paragraph 3
and 10 of the judgment dated 02.12.2021 in no way
affects the image of the arguing counsel. It was only
a note of caution sounded to the counsel so that he
may not get involved with unscrupulous litigants. It
was merely a reminder on the duty of the counsel to
the court and to his profession. The court has, in fact,
restrained itself from passing any adverse order
considering the petitioner’s lesser length of practice
at the Bar.

14. This court makes it clear that in the
absence of any disparaging remark made against the
counsel for the petitioners, he should take the
observations of this Court in the manner in which it
was intended, i.e. as a fillip to mould his legal career
in a better way in future.

15. In view of the above, this Court is not
inclined to accept the prayer of the petitioners made
in the 1.As. to effect any change in the judgment dated
02.12.2021 passed by this Court in W.P.(C)
No.33158 of 2021.

16. Accordingly,  both  the IAs. are
dismissed.”

[.LA. No. 12110 of 2022 has been filed by Sri Manoranjan

Dixit, one of the petitioners in the present writ petition. Following

has been affirmed at paragraph 2 of the affidavit of said I.A. sworn

to for himself and on behalf of others:

That there is change of circumstances which were

previously not there when the petitioners previous counsel
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filed this writ petition and hence, the petitioner’s want to
withdraw the same with liberty from this Hon ble Court for
filing a better one.”

In the prayer the said deponent prayed for the following:

“That, the petitioners therefore prays that the
Hon’ble Court may graciously be pleased to allow the
interim application (L.A.) for withdrawing the writ petition
with liberty to file a better one otherwise the petitioners will
be highly prejudiced.”

This Court finds that except change of set of the Petitioners
posing themselves to be residents of Keonjhar district all other
allegations and contents of the writ petition remained almost
identical. Persons whose rights are impinged have a right to seek
remedy before the court of law. Nevertheless, such a recourse
should not be by way of abuse of process of law. When the Court
is under heavy workload finding the ways to lessen the weight,
vexatious petitions like the present nature particularly when
identical matter /W.P.(C) No. 33158 of 2021 : Ashirbad Pattnaik
and Others Vrs. Union of India and Others, vide Judgment dated
2" December, 2021] has already stood closed, granting liberty to
institute further proceeding would be to deprive genuine cause to
be decided promptly and appropriately. Approaching the Court
with frivolous cases is required to be dealt with severely &
swiftly. It is gainsaid that Public Interest Litigation refers to such
legal action which is initiated in a court of law in order to enforce
the public interest or general interest in which the common people
have some interest by which their legal right or liability is
affected. The Hon’ble Supreme Court in the case of Ardhendu
Kumar Das Vrs. State of Odisha, 2022 SCC OnLine SC 718 has

observed as follows:
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“59. In the recent past, it is noticed that there is
mushroom growth of public interest litigations. However, in
many of such petitions, there is no public interest involved
at all. The petitions are either publicity interest litigations
or personal interest litigation. We highly deprecate practice
of filing such frivolous petitions. They are nothing but abuse
of process of law. They encroach upon a valuable judicial
time which could be otherwise utilized for considering
genuine issues. It is high time that such so-called public
interest litigations are nipped in the bud so that the
developmental activities in the larger public interest are not

stalled.

60. In the result, the appeals, having been found to
be without any substance, are dismissed with costs,
quantified at Rs. 1,00,000/- (Rupees one lakh) each, payable
by the appellants to the respondent No. 1 within four weeks
from the date of this judgment.”

10. In the present case, while seeking permission to withdraw
the writ petition, the petitioners have prayed for liberty to file fresh
writ petition particularly when this Court vide Judgment dated 2™
December, 2021 dismissed W.P.(C) No. 33158 of 2021 : Ashirbad
Pattnaik and Others Vrs. Union of India and Others, which is
identical in nature with that of the present case stands already
dismissed. Such a liberty if granted would be to invite and
encourage unscrupulous busy bodies to approach this Court. Time
and again to espouse their own hidden and motivated personal
interest so this Court feels it expedient in the interest of justice to
impose at least nominal costs to discourage filing of such petitions.
Accordingly, the Court directs the 14 petitioners to deposit a sum of
Rs.10,000/- per each Petitioner as costs (14 X Rs.10,000/- =
Rs.1,40,000/-) with the Orissa High Court Bar Association
Advocates’ Welfare Fund positively within four weeks from today,

failing which the Secretary of the High Court Bar Association
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would move an application before the Collector, Keonjhar, who
shall proceed to recover the same as arrears of land revenue and

ensure deposit of the recovered amount as stated above.

11. In view of the above, the writ petition being W.P.(C)
No.1416 of 2021 and I.LA. No. 12110 of 2022 are dismissed with

costs, as determined here above.

(Jaswant Singh) (ML.S. Raman)
Judge Judge
Laxmikant September 22, 2022 Cuttack
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1
ITEM NO.3 COURT NO.2 SECTION XI-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).8637/2022

(Arising out of impugned final judgment and order dated 02-12-2021
in WP(C) No. 33158/2021 passed by the High Court of Orissa at
Cuttack)

ASHRIBAD PATTNAIK & ORS. Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No.70188/2022-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT)

WITH
Diary No(s). 12976/2022 (XI-A)

(WITH IA No.109428/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.109439/2022-IMPLEADMENT and IA No.109427/2022-
PERMISSION TO FILE SLP and IA No0.109426/2022-CONDONATION OF DELAY
IN REFILING / CURING THE DEFECTS)

Date : 09-09-2022 These petitions were called on for hearing today.

CORAM
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Mr. Anukul Chandra Pradhan, Sr. Adv.
Mr. B.R. Paramguru, Adv.
Mr. Kausar Raza Faridi, AOR
Mr. Shahbaaz Jameel, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Signature-Net Verified . . . . -
U Permission to file the Special Leave Petition granted.
igitally signeg/by

CHETAN'KUKIAR
Date: 20 9.09
17:14:12
Reason:

2 Delay in refiling the Special Leave Petition is condoned.
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2

Application for permission to implead the High Court of Orissa is dismissed.

Having heard senior counsel appearing on behalf of the petitioners, we see no
reason to entertain the Special Leave Petitions. The High Court was entirely
justified in coming to the conclusion that the petition was filed after suppressing
the fact that an earlier petition filed by the same advocate had been dismissed
as withdrawn. The subsequent petition contains substantially the same
averments. The Special Leave Petitions are an abuse of process. We
accordingly dismiss the Special Leave Petitions with costs quantified at Rs
25,000, which shall be paid to the Supreme Court Bar Association within four

weeks.

Pending application, if any, stands disposed of.

(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
DEPUTY REGISTRAR COURT MASTER
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ANNEXURE R/5
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ANNEXURE R/6

WILD LIFE MANAGEMENT AND SITE
SPECIFIC CONSERVATION PLAN
FOR
CONSTRUCTION OF 132 KV
TRANSMISSION LINE

FROM OPTCL GRID STATION, BARBIL (KEONJHAR) TO
KAMANDA STEEL PLANT,
OF M/S RUNGTA MINES LIMITED

SUNDARGARH DISTRICT, ODISHA

PREPARED BY
SARANGI & RAY ECO CONSULTANTS

P. K. Sarangi IFS (Retd)

Plot No.2134, Baramunda,
Bhubaneswar, 751003
Phone-9437213455
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QFACE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS (WIL DLIF E) &
LHIEF WILDLIFE WARDEN, DDISHA

Department of Forest and Envircnment, Government of Odisha
PH.IE-.KRLI'I'I BHAWAR, FLCITH:}HE-'EI E‘.AHEE.I:- h‘.ﬂ-l:A.FI EhUMHEEWF'ﬂ ;-w:m

Dated, Bhubaneswar the2? nﬁJa nuary, 2021

Tix
M3 Rungta Minas Lid,
(kamanda Sieeal Plant),
Main Road, Barbil, Dist-Keonjhar,
Odisha-758035
Sulls: Diversion of 35.507 ha of Forest Land (31.806 ha Ferest Land under

keonjhar Division & 3701 ha Forest Land under Bonai Division) for
construction of 132KV transmission lineg from 132/33Ky OPTCL Grid
Station at Barbil, Keonjhar District to Kamanda Steal Plant of M/fs
Rungta Mines Ltd in  Sundargarh District Odisha - Approval of Bite
Specific Wildlile Conservation Plan
air,

It is to inform that you have to implermant a Site Specific Wildlife
Conservation Plan for construction of 132KV transmission line from 132/33KV OFTCL
Grid Statin at Barbil, Keonjhar District to Kamanda Stesl Plant in Sundargarh District,
Qdizha in compliance o the condition No.2{ix) of the Stage-| approval granted by
Govermment of India, MoEF&ECC, ERD, Bhubansswar for diversion of 358507 ha of
forest land {31806 ha lorest land under Keonjhar Division & 3.701 ha iorest land
under Bonai Division) for the above purpose.

2 The Site Specific Wildlife Conservation Plan in respact of the above
pr:qa-«:t has been approved by the undersignad with financial forecast of T343.08 lakh

i es three crore forty-three lakh eight thousand) only for the following activities.
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a For activities to be implemented by the user agency ¥&6.00 lakh
in project area

b,  For activities to be implemented in project impact area in

ity DOFO, Keanjhar Division T217.08 lakh
jii} DFQ, Bonai Division 650,00 lakh
Totak t343.08 lakh
3. Various activities in the lorest area to be diverted will be executed by the

project proponent under the guidance of DFO, Keonjhar/ Bonai Division. A sum of

?277.08 lakh only may kindly be depegsited in State CAMPA fund only through
<https://parivesh.nic.in> for implementation of various activities within the project
impact area by the State Forest Department through the DFO, Keonjhar/ Bonai
Division,

4, You may plerse note the following conditions for future compliance

* This plan may be revisited after 5 years and the user agency will give
undenaking to contribute towards the revised cost of the conservation plan til
the project period. 1f any,

« Should there be nead for Site Specific Wildife Conservation Plan after expiry of
the present plan period, the user agency shall submit another such plan at least
one year before the expiry of the present Conservation Plan and deposit the
nutiay amount upon its approval, In case of delay, it will be dealt as per law for
violations of Forest (Conservation) Act, 1980 and Environment (Protection) Act,
1286,

+ The user agency shall give an undertaking to bear the differantial cost in case

of enhancement of waga rate during implementation of this plan.

Yours faithiully

PCCF M%‘%

Encl: 2 copies of approved SSWLCP
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Memo Nu_&ﬁ;_ a‘é
necessary action (o -

Copy forwarded for information

1. Special Secratary to Govemmeant of Odisha, FEE Department with reterence to
mar departiment letter No 10F(Cons)97/2020-10180/F&E dt 30.06 2020

2. Principal CCF & HofF, Ddisha with reference w F&E Depanment latear
No 1D179/FEE dt 30.06.2020

3. Regional Chief Conservator of Forests, Rourkela Cirele with referance to his
migrno Mo 01 dit 01.01 2021

4. Divisional Forest Officer(s), Keonjhar/ Bonai Division alongwith approved copy

ol Site Specific Wildlife Conservation Plan

PCOE (WL) & CWLW, Ddisha
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Wildl £ aiion % in ikt

EXE VE

Tha Project Is for construction af 132 KV Transmission Line from OPFTCL
Grid Station Badbil in Keonjhar District fo the Steel Plant at Kamanda in
Sundargarh District. This s a linaar strip of land covering 12 Villages and one
Rasarved Forast in Keonjhr District and 5 Villages in Sundargarh District.

The total land required for the Project (s 81.116 Ha. out of which Forest arsa
is 35507 Ha. Major portion of Forest area 31.B06 ha falls within Keonjhar
Forest Division in Keonjhar District while 3.701 ha is within Bonai Forest
Division in Sundargarh District.

Stage-| approval of Forest clearance has been issued by MoEF & CC, Govl.
of India, Eastern Regional Dffice, Bhubaneswar in letter Mo, 5-0RC 4182020-
BHU dt.25" June,2020

The proposed area can be located on Topo Sheet Mos. F45HB, FASN1,

FasNS.
With Lafitude betwesan - 21°BE° 37" N and 22° 0B' 37" N
Longitude between - 85% 13" 30" E and 85° 23' 00" E.

As per the Sile Inspection Report of DFO, Keonjhar Forest Division,
eommaonly accurfing fauna within the project area include Elephant, Leopard,
Bear, Barking Deer, Hyena, Porcupine etc. Simiary in Bonai Forest Division
the commonly occurting fauna within the project area are: Jungle Cal,
Mangoose, Indian Hare, Jackal elc. However detail list has been furmnished in
Chapter=|

Human-animal conflict has been noticed at moderate rate according 10
information collected from the villages and from the office of Keonjhar Division
& Bonai Fores! Division However, the threat to wildiife is from forest fire,
waler scarcily, poaching, habitat destruction, and movement of train within the
forest area. Besides the stake holder's dependence on forests for legitimate
use of fuel wood and other small limber and grazing of catlle also creale
somea disturbance for the wild animals.




87

Wildlife Conservation Plan M/s Rungta Mi i

However, in order fo ameliorate the threal due to the project
implementation in the forest area, the proponent has been asked to prepare a
Site Spedfic Wildlife Conservation Plan which includes mitigation measures.

The important measures envisaged to mitigate the negative impacts
arising due to project implementation are as follows: -

Project Area Steps by the Project Proponent.
a. Providing barbed wire and spikes around the base of the
lransmission posts,

b. Plantation of dwarf species (mostly medicinal plants) under the
tranemisslan lina.

c. Provision of bird deflectors on the conductors.

d. Creation of Awareness through, different media etc. The user
agency will deposit Rs.20.00 lakhs with the Society “WILDLIFE
OCISHA" for the purpose.

g, The User Agency will provide one Vehicle as per specification of the
PCCF (Wildlife).

provided by the project proponent:

@  Widlife Protection and Man Animal Conflict will be reduced by
Engagemant of 17 nog’ of Gajabandhus during crop season of 6
months in a year, with wage rale of Rs.10,000/~ per month.

Tolal expenditure on this head will be Rs.102.00 lakhs.
b. Early warning systern will be installed in both the Divisions, i.e.
Keonjhar Forest Divislon and Bonel forest Division.
The proposed cost will be Rs.20.00 lakhs

¢.  One Conlrol Room will be established in Keonfhar Forest Division at a

cost of Rs.78.80 lakhs.

d, Physical barriers such as Solar Electric Fencing will be provided at
strateqgic location o prevent the mavement of elephants towards the
fransmission line. The proposed cost is Rs,30.00 lakhs.
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This plan is being prepared for 10vears and may be revised there after
conzidering the changes which may take place In the forest in question after
irmplementation of this plan.

The total allocation of funds during the plan period is as follows:

Project Area - Rs. 66.00 lakhs

Keonjhar Forest Division - Rs, 217.08 lakhs

Bonai Forest Division -  Rs 60.00 lakhs

Total - R=.343.08 lakhs

Out of which an amount of Rs.277.08 lakhs shall be deposited with the
Forest department’D . F.O. Keonjhar & Bonal for execution of different works
within 1he project impact area  and an amount of Rs. 66.00 lakhs will bhe
apent by the user agency for the works Indicated above.

For Rungta Winas Liretted

Ve o
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Wildlife Conservation Plan M/s Runets Mines Limited
CHAPTER- |

INTRODUCTION TO THE PROJECT AREA

d its impacl area around

The District of Keonjhar is very rich in Forast as wall as wild lifa. This district is
a part of Eastern Ghats and iz a continuation of famous Saranda Forest, \arious
Wild Life spedies including Elephants are present in this District.

At the same tima, it is the most mineralized distiict of the state of Odisha. The
impartant minerals ara mostly Iron Ore and Manganese.

Keonjhar Distriet is also an Industdal Belt. A number of Industries have come up in
District. Presence of Wild-Life along with Industries and Mining activities create a
conflicting situation.

5.R. RUNGTA GROUP iz one of the leading and tha aldest mining group of
the mineral rich beft of Orizssa & Jharkhand. The group is engaged in these
activiies for the past six decades. which made the group a pioneer house of
mineral Industry
Rungta Mines Limited (RML), The Fiag Ship Company of 8.R. RUNGTA GROUP
established in 1962 I one of the leading Iron Ore producers in Jharkhand &
Odisha.

Today, the group is involved in the mining of iron ore & manganese ore. The
company’s vision & mission is to utilize its core values & strengths, complemented
with the vast experience gained, to help it keep pace with the changing times and
respond to domestic & international market forces by maintaining consistent guality
& dispatch schedules, making RML synonymous with reliability. Further this group
has eslablished different industrial complexes in Odisha & Jharkhand and produce
Sponge lron, Steel & Power,

The strengths of the company lies in:

1) Large & highly produclive lease holdings.

2] High production capacity.

3) Consistency of quality & timely despatch schedules,

a) Long experience in mining & wilingness to accept new technology,

5) A team desirous of excellence, having strong managerial & technical skilis.
6] Capadty to transport from railway oullats & aiso from ports
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T A harmanious Industrial relation.

8] Invesimant in R&D.

) Principled approach to businass.

10} Posltive Outhook.

11}  Environmant friendly mining oparations,
12} Excallent track record.

13) A debt free company.

As a measure of ils pro-acliveness, the company has commissioned a siate-
of-the-arl erughing unit with a capaaty of 1.7 miliion TPA & is laying greater stress
on high qualily calibrated ore. Our constant endeavour to reduce costs has resulted
in incorporating HEM systams & other innovative mining technigues.

RML = commitied to consolidate 18 mining activities through modernization &
up-gradation of technology, cosl reduction, quality contral and eco-friendly
opérations o remain compeliive.  The user agency expect to double our
production due to various infrastructure developments & induction of new leases o
our existing tally, Based on Techno-Economic suitability, RML is looking forward 1o
adding a new dimension 1o its existing actvily by venluring inlo Stesl making
thraugh Pig ron & Sponge fron production. To faalitate this, deployment of a Ferro
alloy unit & a captive power plant is under considerstion. The company is
undertaking Research & Investigalive work on diversification in the field of
matallurgy, manufacturing, |IT & Finance, besides consolidating talentz of earth
scientists & allied technicians to initiate a consultancy wing

W's Rungta Mines Limited is expanding the Kamanda Integrated Steel Plant
up to 0.75 MTPA from 060 MTPA in the State of Odisha. The Stesl Manufacturing
process will be via Pelletization, Sponge Iron, Sinter, Mini Blast Furnace, Coke
QOven, Induction Fumace, Ladie Refining Fumace, Continuous Caster, Rolling Mill
(TMT/! Round / Wire Rod / Structural/ Flat! others), Fermo-Alloy Plant. The major
Froduction

The Company has the proposal to construct 132 KV Transmission line from
QFTCL Grid at Barbil to the Stesl Plant at Kamanda in the district of Sundargarh.
Major part of the proposed project falls within Keonjhar Farest Division of
Keonjhar District and some portion falls within Bonai Forest Division of Sundargarh
district.
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A. Location:
iThe Project Area

District and State - Keongar and Sundargarh, Odisha

The Project area is 81.116 ha. {includes Forest area of 35.507 ha)
This area can be located on Topo Sheet Mos. F45HE, F45N1, FASNE, with

Latitude between - 21°553rNand 22°05 3T' N
Longitude between - B5° 13' 30" E and 85° 23' 00" E.
Villages in the Wicinity:
Keaonjhar District Sundargarh District

1. Muagan 1. Kamanda

2. Guali 2. Harischandrapur

3. Topadihi i

4 Leidanad 3. Kusumd

5. Rugudih 4, Kasira

6. Gamulai 5. Rengalbeda

7. Gadadharpur

& HKanarda

8. Lasarda

10. Balani

11. Kolhabarapada

12, Sundra Unit-12
Status of Land

The status of land required for the project is as follows:
Sl Mame of ihe Land required in Ha.
Mo. | village Forest Mon forest | Private Total
HEOMJSHAR DISTRICT

1 Nuagan 3586 = |D223 | 1.130 4,934
2 Guall 2.563 H 1.848 4711
3 Topadihi 2.752 0 1.484 4. 238
g Laldapada 0.213 0.1356 3.144 3,492
5 Rugudih 1.750 0.005 2448 4.203
G Gamulai 1,898 1.626 4045 B.469
T Gadadharpur 0.870 ] 0 0.870
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8 Kanarda | 0.750 0.039 2.154 2.943
2] Lasarda 1.780 0,183 2.845 4.818
10 Bolan 1807 0.042 7.057 8.906
11 Kolhabarapada | 2.088 0 | 2285 R 271
12 Sundra Unit-12 | 4.407 0 0 4 407
Sub Total 25.662 2.263 29.342 57.267
1@ |RF I 6.144 : = 6144
Dist. Total 31,806 2.263 29.342 63.411
SUNDARGARH DISTRICT
1 Kamanda 0 0.163 0.660 0.223
2 Harischandrapur | 1.200 0.228 0.569 2.027
3 Kusumaihi 10.156 0.185 1.686 2.027
4 Kasira 1.506 1.455 4 Ba 7.740
5 Rengalbeda 0.749 3 608 2241 £.6RB
Dist. Total 370 57298 8.275 18.705
Grand Total | 35.507 11.538 35.0T1 B1.116
i Broposed Land Use Patiem

The linear strip of land will be required for instaliation of Transmission Line
from Badbil Grid of Keonjhar district to the Steel Plant at Kamanda in the district
of Sundargarh.

B.Statutary Clearanca:
I Status of Forest Diversion Proposal
Stage-| approval for for the project has been Issued In No. 5-0RC4 18/2020-BHU
dt.25" June, 2020 by MoEF & CC, Government of India, Eastern Regional Office,
Chandraesharpur, Bhubaneswar,




Wildlife Conservation Plan

C.Villages and Habitation

i. Projecl Areg; The project area covers parls of sevenleen villages as staled
above. Thers iz no population within the project area and hence threr will be no
displacement.

il. Impact Area of 10 kms Radius: The impact area covers parls of Champua CD
Block and Koida CD Block.

The demographic patiem of these two Blocks as per 2011 census can be described

M/s Rungta Mines Limited

as follows.

Sl. Particulars Keonjhar Dist. | Sundargarh  Dist
| No, Champua CD Block | Koida CD Block
i No. of House Hold 25736 19713
|2 Total Population 116321 BEB18
E Total Mala 57732 44024
4 Total Female 57589 42794
8 Total SC 10285 (B.9%) BATS (B.3%)
| @ 8 C Male 5158 2794
| [ 5 C Female 5007 2681
& Total 5T 52066 (45.9%) 60938 (T0.2%)
g ST Male 26380 30243
10 5 T Female 26606 30695
1 Total Literate 70776 (61.3%) 40467 (46.6%)
12 Male Literate 40566 24673
13 Female Literate 30209 15754
14 Total Workers B3116 (46%) 33285 (38.3%)
15 Male Workers 31161 23021
18 Female Waorkers 218556 10264
Employment: The major employment of this part of Keonjhar and Sundargarh

Districts are mining and mining related activities. Several people are also industrial
workers. Some of the local people also practice Agriculture mostly for their awn
consumpton,

Cropping Pattern:  Agriculture in the area mostly depend on rains. The major crop
is paddy. Other crops like Ragi, Maize efc. are grown to some extent. Soma people
also grow vegetables which finds a ready market.

L
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Biolic Pressure: Mining activites and Industrial activiies are predominant factors in
these areas. Due o various mining and alled activities the Forest area Is gradually
gediing reduced. Therefore, the foresis In the Impact area are under heavy biotic
pressure. The local pecple depend on these forests for fuel wood, small imber,
censtruction imbers and several NTFP items. Similary, the catlle population of the
area depend soclely on grazing., 3tall feeding Is not practiced in the area, Besides
these pressures, Forest fire ocours repealedly every year which destroys the
humus content of the soil and also damages the regeneration.

life: D to the heavy biolic pressure as narrated above the wild
animals are gradually getting rarer. Bul due 10 reduction and degradation of Forest
and wildlife habitat. animal depredalion as-well as man-animal conflicts are

increasing.
Forest Blocks:
The Forest Blocks located along the project area are as follows:
SI. MNo. | Name of the RF Location Distance ]
1 Thakurani RF East 1km
2 Sidhmath RF East Adjoining
3 Karg RF West Adjoining
4 Ulioury West 4 km
5 Mendnamarnn RF South 1 km
G Karo RF Morth 3 km
T Kathmal RF Sauth 2 km
i Toda RF Morth 3 km

D. Topography, Natural Drainage Lines, Water Source:
The project area passes through mostly plane land with moderately undulating

patches. Matural drainage in the area lakes place through Karo river,

Climate

The project area falls within the Tropical region which is marked by very hot and
prominent summer. There are three distinct seasons, a prominent summer season
from March to June. Well defined rainy season from July o Oclober and moderate
winter from November fo February,
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The average annual rainfall of past Syears is 1583 mm. Maximum rainfall is
received due fo South-Wesl Monsoon. About B0% of the rainfall is received during
the morth of July & Augusl, The number of rainy days varies from 65 1o 80 days
during the year.

The termperature during summer rises very high. The maximum  temperature rises
1o 44°C in hot summer whereas the minimum  temperalure at imes comes down
o TG during winter months.

The resative humidity varies from 85% during rainy season to 18% during summer.

E.Detalls of Linear Infrastructures:

Roads: The major road of the area is NH-215, The project area runs along the
side of the road for most part of the length.

Rall Line: The Railway llne from Bolani to Badbil lies al a distance of about 2.0 kms
in North direction.

Vater Ways: Karo river flows parallel 1o the project area for most parts.

Qther Projects within the |mpact Area: This is a mining belt. Several mining projects

are located in the area,

F.Dascription of Flora & Fauna

Eroject Area

The project area doesn't come within any National Park, Wid Lite Sanctuary,
Elephant Reserve, Biosphare Reserve or any critical wildlife habitat. There is also
no such protected area within the impact area. Thaere is also no Elephant corridor
near the project area.

Flora of the Project Area:

The detail list of Flora and Fauna of the area is enclosed as Annexure-i, Some of

the plant species of Forestry importance found in the project area are:

Flora of the Project Area
Local Name I Botanical Name Family Mame
TREES
Achu Muovinda tinctoria Rubiaceas
Amba (Mango) Mangifera indica Anacardiaceas

12
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Local Narme Botanical Mame Family Mamea
Amla Ermbiica officinalis Euphoriacess
Asan Tarminaba lomenloss Combeetacaas
Eahada Torminalia balarica Combretacese
Char Buchnania lanzar Anacardiaceas
Dhaman Grewia Hlaeiolia ‘Combretaceas
Dhaura Anogelssus latifolla Combretaceae
Dhala sirs Albizzia procera himossceae
Haldu Adina cordifolia Rubiaceas
Harida Terminala chabwlz Combraiacaas
Jarnin SYZyoilim Curmini Myrtacaas
Kaluchia Diospyros sylvatica Ebenacaas
Kamalagundl Maliotus philipinensis Euphortsacess
Kandu Diaspyris malanceplon Ebenaceas
Kurmbhi Careys arbores Myrtaceas
Fssm athlekciena oleass Sapmdaceas
hahud Madhuca indica Sapotacean
Pl Lariea grardis Anacardiaceas
M Mitragyna parvifiora Rubiaceas
 Palas Bufea moncsperma Papifionaceas
Ral Dilfenia penlagyna Dilleniacoas
Rohini’ Som Soymida febriuga Mellaceae
Sal Shorea robusta Dipterccarpaceas
Semul Bombax ceiba Bombacaceas
Sidha Lagerztroemis panafora Lythraceas
Siris! Tentra Albirria lebbek Mimosaceae
Toak Teciong grandiz Varbenaceas
: HERESEHRUBS
Anantamula Hemidasmus indicus Asclepiadaceas
Arakha Calotropls procera Asclepladaceas
Baibldanga Embelia robusta hyreinaceas
‘Basanga Adhaloda vasica Acanthaceas
Dhatki Woodfardia fruficosa Lythmcase
Kurai Holamhena antidysentarica Apocynaceas
; "CUMBERS
Atundi Combretum decandrum Combretacese
Baldanka MueLma monasperma Papilionaceas _.|
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Local Name Botanical Name Family Name
Bichhus Urfica dioica Euphoriaceas
Buturi Smylax macropimla Liliacese
Siali Bauhinia vahli Papllichacens
Satabar AZDaragus racermesus Liiacese |
Eauna of the Project Area:

As per the Sita Inspeclion Reports of the DFCs, indicate as follows:

Kegnjhar Forest Division; "Sidhamath Reserved Forest is the dwelling habitat for
Elephant. Leopard, Bear, Barking Deer, Hyena, Porcupine etc. Wild elephants
often visit Sidhamath Reserved Forest and the adjoining Forest Blocks, The
proposed site falls under elephant habitat zone-2 as per the book titled Remote
Sensing Application for characterization of elephant habitat and comidor in Odisha
and parts of Bihar, published by ORSAC in September, 1958."

Bonal Forast Division: "Wild animals such as Jungle Cat, Mongoose, Indian Hare,
Jackal eic. and dfferent type of birds are nolicad in tha area. Mo rare or
endangered flora or fauna is found in the area.”

Besides the octher fauna found in the project area ara as follows:

Local Name English Name Zoological Name Schedule

Eilua Jdackal . ] Canis suraus )

Heta Hyana Hyaana hyaena hyaena i

Kutura Barking desr Munbiacirs munfjak iy

Kank=d Wionbaey Frestytes entelius i)

Mawula Mongoose Herpastes eduardsi W

Sallapatnl armall Indian Civet Vivarricula indica i}

Thekus Indian Hare Lapus nigncoiis v N
_ BIRDS

Bana Kukuda Junghe fowl Galus gallus v

Gunduri Grey Patridge Francoiinus pondicerianus | ¥ |

Kajalpat Black Drongo Ditrirus adsimillis v

Kapla Ring Dave Streptopela decaccio v

Kathshana Goldenbacked Diropicim tenghalense | IV

Wioodpecker banghalense

14
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Local Name English Name Zoological Name Schedule
Koel Cuckoo Eudynamis Scolopaceus | W
Pecha Owl Athere brama brama v
Kumbhatua Crow pheasarnt Centropus sinansis v
Cthamana Ral snake Plyas mucosus il
Boda Common Boa Boa constrica W
Chiti Comman Indian Kralt Bangarus caruleus )
Maga Cobra MNaja naja 1]
Godhi Monitor Lizard Varanus bengalensis ]
Endua Garden Lizard Caloles versicolor
~ Impact Area:
The impact area extends over several Forest Blocks. The imporiant Forest
Blocks have been indicaled earller:

Due to the presence of the Forest Blocks, the Flora and Fauna are quite diverse.

Flora of the Impact Area:
The following are the imporant Flora of the impact area:
Tabls No.-VIk Flora of the Impact Area
Local Name Botanical Name | Family Name
TREES
Achu Monnda lincloria Rubiacaas
° Amba (Mango) Mangifera indica Anacardiaceas

Amla Embiica offfcirals Euphorbiaceas
Asan Terminalia tormeniosa Combrelaced
Eahaca Terminala belerica Combratacess
Bara bakilz Dalbergla pariculata Padanacoas
Baruna Cralteva religiosa Capparideceas
Bai Hegle marmeias Rutacesas
Bhalia Semicarpus anscandivm Anacardiaceaa
Bhearu “Chioroxylan swiefenia Meliaceas
BijaPiasal Plarocannus mMarsugim Papilionaceas
Chadeigudi Vitex pedancuiaris Verbinaceae
‘Char Buchnania lanzan Anacardiaceae
Chhatian Alstoria scholaris Apocynaceae
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Local MName Botanical Mame Family Mame

| Chikinl/ Kalchua Glochidion fanceclarium Euphorblaceae
Dhaman Grewia Wilasfola Combrelaceae
Dhaura Anogeissis fifalia Combretaceas
Dhala siris Albizzia procera Mimoszceaa
Gangasiuli Nycianthes arboirishis Cleaceae
Gendull Sterculia urens Sterculiaceae
Ghar-Khair Acacia lenticularis Mimocsaceas
Ghaniol Zizyphus glabernima Rhamnaceas
Giringa Plerospermum heyneanum Stercullaceas
Haldu Adina cardifolis Rubiaceas
Harida Terminalia chebula Combrelaceae
Jamun Syzygium cumini Myrtaceas
Kaluchia Naspyros sylvalice Ebenaceas
Kamalagundi Mallotus philipinensis Euphorbiaceae
Kansa Hymenodictyon excelsum Rubiaceae
Kantapalas Cochiospermum gossypium Bixaceas
Kendu DHospyrus medanoxylon Ebenaceaa
Khakra Cagearia elliptica Samydaceae I
Kodal Firmiang colorats Sterculiaceae |
Kumbhanzhikni Caniiium didyrmum Rublaceas

S_I":ur:'ll:lhl Caraya arbores Myriaceae

| Kusum Schisichara oleosa Sapindacese
Mahut Madhuca ndica Sapolaceae
Mankada Kendu Diospyros embryoplens Ebenaceze
Mod Lannea grandis Anacardiaceas
kundi Mitragyna parviflora Rubiaceze
Paldhua Erithrina indica Papilionaceaa
Palas Butea monosperma Papilionacess
Rai Dillenia pentagyna Dilleniaceae
Ritha Sapindus emarginaius Sapindacese
Rohini! Som Saymids fabrifuga Meliaceae

| Sal Sharea robusta Dipterocarpaceas
Salai Boswellia serrata Burseraceae

16
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Local Name | Botanical Mame Family Nama
Semul Bombax celba Bombacaceaa
Sidha Lagersiroemia parvifiora Lythraceas
Siria/ Tentra Albizzia lebbek Mimosaceae
Teak Tectona granais Verbenaceae
Telkuruan ixora arbores Rubiaceas
Tinia Aibizzia odoralizsima Mimosaceas

HERBS/SHRUBS
Anantamula Hamidesmus indicus Asclepiadaceae
Arakha Calotropis procera Asclepiadaceae
 Baibidanga Embelia robusta Myrsinaceae
Basanga Adhatoda vasica Acanthaceas
DCihatki Woadfordia fruticosa Lythraceae

| Kurei Holarrhena antidysentarica Apocynaceas

- CLIMBERS:

Atundi Combrefum decandrurm Combretaceas

Baidanka Mucuna monasparma Papilionaceae

Bichhuat: Urfica dioica Euphorbiaceas

Muturi Smylax macrophyia Liliaceae

Siali Bauhinia vahlil Papilionaceae

Satabarl Asparagus racemosus ] Liiaceas
Fauna of the Impact Area.

There are several mining and other projecis operating within the impact area. Dua
to regular disturbance by varous mining activites, the wild animals are rarely seen
in this area. The common wildlife species which are occasionally seen in this area

are:
=Mz n |
Local Name English Name Zoological Name Schedule
Balera Musa Glant sguimel Rafufa bicokor i
Bhatu Sloth bear Pelursus ursinus ursinus i
Barha Wikd Boar Sus sorofa cristalus i

17
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Local Name English Name Zoological Name | Schedule

Bilua Jackal Canis Buraus 1]
Kalara Patria bagha Leopard Panthera pardus f
Jhinka Porcugine Hystyrix indica i
Kudura Barking deer Munbiacus muntijak i}
Harina Spotted deer Awis 85 _ i
Mankad Monkey Frashytes entelis i
Meula Mongooss Herpeastes sduardsi il

| Saliapain| Small Indian Civel | Viverricula indica i
Thakua Indian Hare Lepus nigncaoliis v
Heta Bagha Siriped Hyaena Hyaena hyaenas hyeana i
Hati Elaphant Elaphas maximus |

"Bana Kukuda Jurghe fowl Gailus galus il
Gunaur Grey Patridge Francolinus pondicerianus | IV
Kajalpati Black Dronga Digrirus adsimilis v
Kapta Ring Dove Sireplopeds decsocho v
Kol Cuckoo Ewdynarmis Scolopaceus v
Kurnbhatua Crow pheasant Canlropus sinensis W
Kathahsna Wood paackar Plgoides nants iV
Kathahana Goldenbacked Dinogium benghalense | IV

Woodpacher benghalanse
Sari Hl Myna | Gracula refiglosa v
Bua Large Indian | Psittacula nipatensis v
Parakeel

Dhamana Rat snake “Plyas mucosus il
EBoda Common Boa Hoa conginicla Fi%
Chili Commen Indian Krait | Bangarus canieus I
Ajagar Indian python Pytharn molurus I

MolrLs

Maga Cobira Naja naja Il
Goadhl Monitor Lizard Varanus bengalansis il
Encua Garden Lizard Calotas versicoior
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G. Description of Forest and Habitat Condition

i. Far Faor

M/ Rungia Mines Limbtecd

Az per the India State of Foresi BReport 2013 o 2018, Keonjhar and
Sundargarh Districis have the following types of Forests.

Keonihar District
Area in 0. Kms

Type of Forest - 2013 2015 2017 2019
Gecgraphical Area 8303 8303 8303 8303,
Very dense Foresi 303 200 280 288.78
Moderately dense Forest 1385 1401 1404 1420.07
Open Forest 1523 1517 1519 1513.31
Total 3211 3208 3212 322216
% of Geographical Area 38.67 38.64 3868 | 38.80
| serub 54 56 55 | 53.24

It can be seen thal, during the pericd, there has been some improvement of
forest area. During the period although 15 sq. kms of very dense forest has been
degraded, there has been improvemsnt of moderately dense forest and opan forest
by 35 sq. km.

Sundargarh District

Area in Sq. Kms
Type of Forest 2013 2015 | 2017 2019

Geographical Area 9712 9712 | o712 a712 |
| Very dense Forest 1044 1020 1019 102087
| Moderately dense Forest 1771 1826 1814 1858.38

Open Forest 1333 1309 1431 1394.12

Total 4148 4155 4264 | 427337

% of Geographical Area 4271 42 T8 43.80 #44.00

Scrub 128 125 a9 EE.BY

it can be seen thal, during the perod, there has been some degradation In
dense forest and some improvement of moderately dense forest area. During the
period although 24 sq. kms of very dense forest has been degraded, there has
been improvement of moderately dense forest by 63 sq. km.

1%
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Forest Type: Total foresis of Bonai Forest Division is 1883.677 km® as per
currant Working Plan. Forests of the Division have been classiflied Into
following types and sub-types by Champion and Seth.

1. Subgroup 3C -  Morthern Indian Tropical Molst Deciduous Forests,
Type 3C [ G2 Molst Peninsular Sal
Sub-lype JCIC2a (1) Moist Peninsular High level Sal
JC/C2e (i) Moist Peninsular Low level Sal
3C/C2e (iii) Moist Peninsular Valley Sal
2. Sub group 5B - Morthern Tropical Dry Deciduous Foresis,
(i) Type SB/C1 Dry Sal bearing foresls
Sub-type 5B/C1a - Dry Peninsular Sal Forests
(d) Type 5B/CZ — Morthern Dry Mixed Deciduous Forests
(i} Twpe BE'/ 9 Dry Bamboo braak
3, Sub group 2B - MNorthem Tropical semi Evergrean Forasts and Termingiiz
tomentosa forests,

The geological formation and the soil conditions are very sultable for the growth of
sal and its associates.

The forest areas of this region in genaral are under heavy Biolic prassure,

i, Wildlife Habitgt:

There has been general deternoration in forest cover and wildiife habéitat, but,
Kaonjhar Forest Division and parts of Bonal Forest Division continue to have rich
wildiife resource. It has been found out that, tha Reserved Forests in general
sustain a substantial number of floral and faunal spacies, and their level of
biodiversity is at par or even better than many Prolecled Areas. In many of the
Forest patches Silvicultural operations are o be taken up in ordar to improve the
habitat condition.

Heavy and continuous biolic pressure has caused considerable degradation of
forests gver the years and adversely affected the biodiversity of Flara and Fauna.,
Habitat condifion: The project area, is silualed in the Mining' Industnal belt of
Odisha. Several mining projects and industries are in operation or proposed o be
operated around the praject area. Hence some of the impact zone of this project
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will be the active project area of some other project. This belt ance contained
excelient forest growth,

The impact =rea has very imporiant Reserved Forests ke Thakurani RF,
Sidhmath RF, Karo RF, Ulibury RF, Mendhamaruni RF, Karo RF, Kathmal RF,
Toda RF,

#As per the Working plan, the above forest blocks are placed under different warking
circes as follows:

8l. No. | Mame of the RF Area in Ha. Warking Circle |
assioned
KECN.JHAR FOREST DIVISION |
i Sidhamath RF BT6E6.058 W & RWG |
2 Karo RF 5272 879 WG & Prot WG|
3 Thakurani RF 4455 306 RWC
i Uiiburu RF 980,205 WC
BONA| FOREST DAVISION '
| 1 Karo RF 1418063 sSWC
2 Kathmal RF 101.174 SWC
3 Mendhamaruni RF 512.037 SEWC & RWC
4 Toda RF 15703.988 SWC & Prol. WC |

These Forest areas particulary, Karo RF and Toda RF are very large and having :
dense forest growth,. These are good habitals for large animals like Elaphants.
Other animals as Indlcated above are alse present in these feesis.

Information of Death of Elephants

Elephant Range Location Cause of
Death

2018617 '

MIL

2017-18

Female- . Udayagigi (Munda | ':-{.-11-1341
Abysare | Telko Sahiy) | Duwewe

21




105

Wildlife Conservation Plan MUs Rungta Mines Limited
seplicemia E-B5-21.27.44
Famale- MNear Village Dumuria N-21.27-27.4
7years Kecajhar Rashi field E-§5-34-09.0
2018-19
Chamakpur KF. 150 | Dueto shock | W-21-39-4393
Male-12 10 14 maters arising E- £5-22.11.03
Years Champun away from river from
Baitarani saplicemia
Femake-30 : Basanipur & Naranpur | o 0 0 Train | 32634300
Ve Keonjhar between acciden ——
Rallway Station gt 1
Due 1o
Mahaparbat DPF, Fighting
Male Calf- 1 ; N-21-51-14.8
Champua Near village amang male e
Monih ok Hatimara Chhak LFemale | e
alephanis
201820
| Insice R
Female- 1510 | Near Gayaimunda N-21-1741.7
20 vears Ghatagaon Village Eara;: L E- &5-86-15.1
Truck & Bus
Z Fermale & i
1 Calf Ghatagaon Atei RF Accident on
21.08 2019
Human Death dus to Wild Animal Attack
MName of the Range | No. of cases | Compassionate Amount

2015-16 {Human death by Elephants)

Champua 3 nos 200000
Patna 1 na 300000
Telkoi 1 no 300000

Keonjhar 3 nos 00000

BJP 2 nos 600000

Total 10 nos 3000000

2016-17 (Human death by Elaphants)

Barhbil 1 no 200000
__BJP 1 ng 300000
Ghatagaon 1 na 300000

Keonjhar 1na 200000

Champua 3 nos 900000
Total 7 nos 2100000

2016-17 (Human death by Wild Bear)

Patna 1no 300000

Telkol 1 na 200000

Total £ Nos Goo0000
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2017-18 (Human death by Elephants)
Champua 3 nos 900000
BJP 1no 300000
Ghatagaan 2 nos MIL
Telkoi i no 300000
Keonjhar 1no S00000
8 nos 1600000
2017-18 (Human deathy by VWild Bear)
BJP | 2 nos | 600000
2018-19 (Human death by Bephants)
__BJP 1 no NIL
Champua 3 Nos MIL
Keonfar 3 nos 400000
Barbil 1 no 400000
B nos 800000
201819 (Human death by \Wiid Bear)
Keonfar Bnos 100000
Ghatagaan 1 no MIL
Total 6 nos 1600000
2015-20 (Human death by Elephants)
BJP 1 no HIL
Telkol 1 ng MIL
Total 2 nos NIL
All; Human Infury Due to Wild Animal Attack
Human Imjury by wild Range Mumber of cases | Amount Payment |
animal |
2015-18
Elephant BJF 3 mos 10000 |
Elephant Champua 1 na 5000
Bear_ ! BJP € nos 16000
Bear Ghatagaon 3 nos 110000
Bear Patna B nos 110000
Bear Keonjhar 10 nos 133330
Bear Champua 1 na 100000
201617
Eleghant Champua 1no HMIL
Eleghant Telkoi __2nos 10000
Elephant Keonjhar 1ne 100000
Haar Patna 5 nos 100000
Bear BJP 7 nos 10000
Bear | Keonjhar 11 nos 125000
Bear | Ghatagaon 3 nos 180000
Bear Telkol 2 nos 10000
201718
Elephant | BJP | 1 no NIL
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Elephant Telkol 1no 5000
Elephant Keonhar 1no MIL
Elephant Champua 1no 100000

Bear Keonjhar 2 nos NIL
Bear BJP 5 nos MIL
Bear Patna 6 nos 10000
Bear Keonjhar 1no NIL
Bear __Telkoi 2 nos 5000
Bear Ghatagaon | 5 nos 115000
2018-19
Elaphant Telkal 3 nos 5000
Elephant Champua 1na MIL
Elephant BJP 2 nos MIL
Bear _Keonjhar 6 nos 205000
Bear Ghatagaon 3 nos NIL
Bear Patina 5 nos 15000
Bear Champua 5 nos 25000
Bear Barbil 1no NIL
Bear Telkol 4 nos NIL
Bear BJP 1 no NIL
2018-20
Ergphﬁal | Ghatagaon 1no MIL
Baar | Patna 2 nos NIL
Baar Ghatagaaon 1 no. NIL
Houge Damage by Elephants
Range No. of cases damaged Amount
Partly Fully Total Sanctioned
2016-17
Champua Eb i 61 170000
Barhil ) a 9 18000
Palna 2 0 2 4000
BJP 15 & -3 20000
Ghalgaon 1 5 6 52000
Keonjhar 3 0 3 G000
Total B85 17 102 340000
2017-18
Barbil 40 2 42 100000
Champua B? 30 117 474000
Faina 27 11 38 164000
BJP 13 2 15 48000
Total | 46 216 200000
2018-19
Champua 41 45 86 532000
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Keanjhar 10 1 | 1 S0000
Palna 1 0 | 1 2000
Talkai ] D B 12000
Total 58 1] 104 576000
2019-20
Champua 10 ] | 19 110000
Keonjhar | ] 1 , 1 10000
Crop Damage by Elephants
Type of Crop Amourt
Rarge Mo. of Paddy & Cash crop Total Rupees
Villages caraals
Mo, | Area | Mo, | Area | Mo, | Ameg
of | (ae) | of [(de)| of | (Ae)
CASES | CASES Casas
2016=1T
Keonjhar 10| 82 [2738 BZ | 2738 | 273800
Paina 21 B3 | 2B.5T B 114 | 689 | 29.71 208380
Barbil B /4 | 2657 ) 18 | 610 )| 92 | 32,67 338900
Barhil 5 BB | 2TAT ) 11 | 208| T8 | 2828 286780
Bartil B 68 | 24.33 68 | 24,33 243300
Champua 17 103 | 40.16 103 | 4018 | 401800
Champug 27 | 80 | 35.03 90 | 35.03 | 350300
Keanjhar 8 20 | 527 5 |122| 25 | 649 67340
Telkol 11 27 | 8.34 27 | 834 83400
Patna 5 _27 | 4.1 27 | 411 41100
| Patna 12 78 2580 ) 3 (048] 81 | 2626 | 283520
Ghatgaon 5 21 | 6564 | 5 |148]| 26 | 712 | 74160
BJP ) a1 8.12 51 8.12 81200
Champua ) 73 | 14.01 73 11401 | 140100
Champua 15 852 20.72 82 | 2072 207200
Telkol 18 53 (1381 | & 14a7| 68 | 1381 | 147740
Keonjhar 8 86| 20.91 BE | 2091 | 209100
Champua 13 Fif=! 3067 75 | 30.67 06700
Tetkoi 18 86 | 16.58 86 | 16.58 165800
| Champua 2 a0 15.43 B0 | 15.43 154300
Champua 2 B 13.08 86 | 13.06 130500
Champua 1 78 | 1559 78 | 1559 | 155000
Keonjhar 4] B5 | 2315 85 | 23.15 231500
Keonhar 15 93 | 20.59 83 | 2058 | 205300
Telkoi 22 74 | 14.47 74 | 1447 | 144700
BJP 15 62 | 13.60 62 | 1368 | 136900
Ghatgaon 17 g5 | 18.73 85 | 1873 | 187300
Telkoi 32 85 | 16.49 95 | 1649 | 164900
Telkol 11 Bd 8.56 B4 8.58 85500
Ghalgaon 17 78| 17.56 78 | 1755 | 175400
Fatna 1 6 1.24 ] 1.24 12400
Keonjhar 14 81 18.24 81 18.24 182400
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Type of Crop Amount
Range MNo. of Paddy & Cash crop Total Rupees
Villages cereals
Mo. | Area | No. |Area| No. | Area
of | (Ac) | of [(Ac)| of | {Ac)
cases cases CASESs
Telkoi 14 62 | 9.50 62 | 9.50 85000
Keonjhar 16 B2 | 18.11 B2 | 1811 | 181100
Champua i7 104 | 24.43 104 [ 24.43 | 244300
Champua 4 105 | 24.15 105 | 2445 | 241500
Keonjhar 19 08 | 22.32 86 | 2233 | 3223200
Gha 8 70 | 138 70_| 13.8 | 138000 |
Keonjhar 8 82 | 2715 82 12716 | 271800 |
Keonjhar 22 76 |1809| 7 |136) 82 (1944 | 197160
Ghatgaon 22 81 [ 1581 81 | 1681 | 158100
Keonjhar 11 61 11351 3 |135| &4 |14.86| 137800
Champua 18 78 | 1222 79 | 1222 | 122200
Ghatgaon 11 53 | 10.79 53 | 1079 | 107900 |
Champua 15 74 | 26.15 74 | 2615 | 261500
Keonjhar & 32 | 1108 ] 11 | 217 | 43 | 1326 115240
Telkoi 14 48 | 1010 48 | 10.10 | 101000
BEJP 101 | 29.48 101 | 29.48 | 294800
GChampua 891 | 2276 91 | 2276 | 227600
Champua 50 | 14.80 50 | 14.80 | 148000
Champua B6 | 28.01 86 | 2801 [ 280100
BET 388 (93434 | 74 2160 | 3762 | 9517 | 0525220
_ 2017-18
Telkol 11 55 | 1043 55 | 10.43 | 104300
Patng 6 55 [ 1423 55 [ 1423 | 142300
Palna 4 49 | 17.28 48 | 1726 | 172600
Paina 10 60 | 1028 | 2 | 162 | 62 | 11.80 | 121040
Barbil 12 33 (1925 | 10 [ 240 43 | 2165 [ 221300
Barbil 15 G2 [3222| B [377| 70O | 3580 | 367440
Champas 15 73 18.42 42 Ta | 18.42 184200
Champaus o 18 347 16 347 34700
Telkol 15 20 | 385 | 10 | a354| 38 | 749 81950
Telkoi 22 B3 | 11.85 63 [ 11.85 [ 118500
Telkoi 13 34 | 447 | 16 | 561 60 | 10.35 | 114720
Telkol $ 37 | 713 a7 7.13 71300
patna 5 40 | 10.57 40 | 1057 | 105700
keonjhar 15 49 | 12.20 | 1 | 024 | 50 | 1744 | 124880
ghatgaon 11 36 | 11.56 1 12| 37 | 1168 117040
péina 3 49 | 829 449 | 9.29 S2000
Telkoi 25 68 | 1382 68 | 13.52 135200
Telkol 24 73 | 1503 73 | 1503 | 150300
Champus -] 33 | 8.80 | 33 | 880 BEO0O
Chamgus g 68 [ 1584 | 1 020 | B8 6.14 161800
Champus g 45 | 1440 45 4.49 144200
Champua 12 o8 | 1680 58 | 16.60 166000
patna 2] 66 | 2056 | 10 |260)] 75 | 2316 236800
keonjhar 11 40 | 558 40 | 558 56500
keonjhar 4 80 | 137z | 50 | 1372 137200
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Type of Crop Amount
Range Mao. of Paddy & Cash crop Total Rupess
Villages cargals
Mo. | Area | No. |Area | Mo, | Area
aof | (Ac.) of |{Ac)| of | (Ac)
SR £ Gl
BJP d 85 13.03 5 1.10 Bl 14.13 143500
Champua 10 33 | 13.50 38 | 13.50 135000
keanjhar 1a af B.52 i 0.50 B0 3.02 81200
BJP 27 66 14.08 i1 14.08 1=5500
BJP 16 G0 12.36 20 12.35 122500
Champua 8 15 1.96 15 1.66 19600
Charmpua 8 33 | 1047 33 | 1047 | 104700
Champusa 12 G2 863 G2 8.63 25300
Champua 4 57 8.52 57 8.52 85200
__Champua | 10 54 | 7.58 54 | 7.58 TSAC0
Champua 3 33 4.86 35 4,56 49600
Champua £ i 0483 d 0.493 300
Champua 1 100 14.88 100 | 1488 145800
Ghatgaon 21 112 | 3620 3 101 | 116 | 38.21 364120
Ghatgaon 34 145 | 43.655 145 | 43.55 435500
Champua 12 50 | 16.00 60 | 16.00 160000
| Champua 17 79 | 1B.79 78 | 1879 | 187900
Champua 24 191 | 57.58 191 | 57.54 S 7EE00
Telked 22 ™| 13.62 71 | 1362 | 136200
Kmonjhear 22 HE J1-21 ] 085 | 100 | 3216 423500
K/P/B/G 128 | 3721 375480
Champua i .74 8EE0
Kieonijrer 10| 281 31100
Keonjhar 28 765 TGEE0
Keonjhar 168 | 52.82 539600
Keanjbar 165 | 34.08 242700
578 2618 | 656.76 | T4 [ 2356 | 3187 | B1571 | B3I7340
201819
Telkal 1 15 [ 370 | 6 [168] 21 [ 538 | 57180.00
Telkai B 2 D3z | 10 [3183]| 12 | 215 | 24800.00
Ghampua ) ) L83 20 | 487 25 5.80 | 67740.00 |
Telkgi Z G 1.5F [i] 1.57 18600.00
Keonj 2 1 0.o¥ 2 15 4 0.24 3220.00
Telkoi 4 12 | 202 [ 12 202 | 2424000 |
Telkai ] 1 115 i 1.17 4] 1.32 15640.00
Ghatgaon & 3 0.a2 11 342 14 424 4824000
Palna -] 26 | 385 25 | 3856 | 39500.00
Telkai 1 28 273 20 333 48 G6.12 G67660.00
Keanjhar 20 31 | 384 | 13 | 276 | 44 | 6.00 | 64320.00
Telkai ) 21 352 1 .ia 22 3.70 J7300.00
Patna 3 13 21 13 2.1 £1100.00
Keanjhar 18 P 6.28 4 198 | 33 746 TEEE0,00
Keonjhar ) 38 5.58 38 558 | S5800.00
Keanjhar 4 27 | 465 27 | 465 | 48500.00
Telkai 2 11 1.82 11 1.82 18200.00
Champua g 28 8.40 1 060 [ 30 | 10.00 [ 100000.00




111

Wildlifi Conservation Plan M/s Rupgis Mines Limfited
Type of Crop Armount
Ranga MNo. of Paddy & Cash crop Tatal Rupesas
Villages cereals
Mo. | Area | MNo. |Area| Mo, | Area
of (Ac.) of |[{Ac.)| of {AC.)
| | Cases C3SEs cases
Champua | 35 4.80 45 4.30 | 48000.00
Telkot | 1 B 1.05 8 1.05 10500.00
Ghatgaen | & an gE3 30 | 963 | 96300.00
Kecnjhar 18 44 9.93 A4 8.93 09300.00
Kecnfhar 22 56 | 1432 1 018 | ST | 1451 | 14548000
Keonfar 12 41 7.18 49 .18 7180000
Telkol 12 28 552 28 5.52 55200.00
Patna 8 28 T35 & 086 [ 36 8,73 85260.00
reonjhar 20 64 | 16.64 B4 | 1564 | 156400.00
Champua 1 27 523 27 5.23 5230000
Telkoi i 16 4.7 16 470 | 47000.00
Champua 4 v 264 37 8.69 BES00.00
Keonjhar 17 23 | B.O2 23 | 602 | &0200.00
| Telkoi 5] 23 5.83 23 5.83 58300.00
Champua [ 68 | 1552 B5 | 165.62 | 155200.00
Keonjhar 16 ki 9.58 3 9.58 | 95800.00 |
Champuza 12 | 48 | 1013 3 | 0768 | 51 | 10.80 | 10B8900.00
kKeonfhar 14 3 12.16 31 12,96 | 121600.00
keonghar 15 56 | 1B.00 56 18 180000.00
keonghar 20 40 | 15.04 4 0.4 53 | 1544 | 155200.00
Patna 4 5] 2.70 a .70 TO00.00
Ghatagaon 3 18 4.9 18 | 4.80 | 40000.00
Ghatagaon 1 45 | 413.39 45 | 1339 | 13390000
kecnphar 18 40 | 14.38 40 | 14.38 | 143800.00
Talkai 18 42 5.88 42 9.98 | 99800.00
Telkai 11 M 5.72 31 5.72 57200.00
Champua 4 59 | 13.74 69 | 1574 | 137400.00
Telkai 20 | 104 | 2683 104 | 26,83 | 268300.00
Telkai 15 38 7.96 38 T.06 TE600.00
Champua 7 55 | 13.26 | 135700.00
Champua 17 g5 | 1875 85 | 1875 | 187500.00
Telkal 11 E 5.594 b 5894 | 5840000
Telkoi 22 | 48 | B8BE2 | 1 [016] 49 | 808 | ©0100.00
keonjhar 28 | 43 | 1579 2 0.599 | 45 | 13.38 | 164900.00
patna T 22 4.80 22 4.80 48000.00
patna T 70 | 21.43 70 | 2143 | 21430000
Champua 8 28 6.66 28 665 BEE00.00
Telkai 24 43 9.30 1 0.57 | 44 9.87 SE840.00
Champua 4 57 [13.79 a7 [ 1379 | 137800.00
Champua 14 45 10,64 45 1084 | 10840000
Ghatagaon B 11 295 11 205 | 24500.00
Champua 2 27 | &28 | 27 | 628 | 62800.00
Champua 14 67 | 14.03 | 67 | 1403 | 140300.00
Champua 2 | 3 6.83 31 | 6.83 | 6830000

8
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Type of Crop Ammourt
Range Mo, of Paddy & Cash crop Tolal Rupees
Villages caraals
Mo Areg Mo, | Ares | Moo | Ares
af (Ac.) of | (Ac)| of (Ac.)
[ CASES CASES CASES
Champua ] g3 13.43 83 | 1343 | 134300.00
Eﬂ!gﬂ:m 34 TH 18921 Fil 2] 19.21 182100.00
BJP 18 g5 27.52 a5 27.62 | 278640.00
Tedkol 16 38 6.83 2 00g [ 41 688 | 70100.00
Champusa 14 T3 16,11 L 16.11 16110000
Champua 14 48 11.14 49 11.14 11140000
patna 3] W | 143 14 1,43 1 340, 0
BJP 21 85 | 2613 a5 26,13 | 261300.00
BJP el G 22418 B4 22418 | 225444 .00
Keonjhar | 22 1T 10.98 [} 1.4 43 12,38 12660000
Keonfiar ] a 47 13.06 | 135160.00
Ghatagaon 16 98 | 27.00 98 | 27.00 | 270000.00
Ghatagaon 1 32 | 964 32 | 954 | 08400.00
BIP 19 i 22,542 ] 1.38 85 23826 | 2418978.00
BJe 15 a6 Q970 1 0.30 37 10270 | 10330000
BJP B 35 | &.802 35 | 8802 | B8020.00
BJP 24 77 10.71 88 | 22.67 | 236220.00
Keanjhar S8 [ck] 83 269 | 280740.00
B.JF 24 B4 G4 16.96 | 170200.00
Telkai 5 & B 233 27900.00
B.JP 1 44 44 | 11.78 | 117800.00
Telkai 3 ) .74 2 0.42 5 1.16 12400.00
Champua 8 z7 28 7 124 | 34 | 404 | 42880.00
Fatna 2 f 1.34 i} 1.34 16060.00
Telkoi | 4 6 [124]| 6 | 124 | 14880.00
aaz 3245 | T38.33 165 | 33.6B | 1514 | B36.26 aT0TaZ2
2019-20
Tealkai 4 33 [ 480( 33 4.60 53900
| Telkol 3 4 1.20 4 1.20 14300
Champua 2 1 0.12 2 0.26 3 .38 4300
Champua 2 3 .58 3 0.58 G960
Telkoi 5 8 1,80 B 1.80 22500
Barbil 2 2 0.60 2 0.60 G000
Patna 1 2 0.18 i 019 1900
19 - 0.1 50 .54 55 9.45 Rkl
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Year Mo, off d:]:-hul: Fonmad
2010 45
2012 42
20135 65
2017 ol
Human Death by Wild Animal
Year Human Death Animal cauging human death
2015-16 Ml -
20 6-17 il -
2017-18 Cine Enphnm
2018.10 (e Elephand
n by |
Year Mo of Human mvolved Animal causing mjury
2015-16 Wil -
2016-17 Nil -
2017-18 Mil -
2018-19 il
House dumage by Elephunts
Year Mo, of Houses domaped
2015-16 a0
206-17 12
2017-18 15
2 H-19 &
Crop damage by Elephants
Year Crop ares damaged in Ac., Compensation paid in Rs.
2015-16 304 30,400
20016-17 40,3 4,03, 000
2017-18 5.44 54400
2018-19 22.88 2,28 804
Cantle kill by Wild Anima)
Year Hame of Human Kall Date & phce of Location
OCCMITERICE
201 51l - WIL =
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2016-17 - NIL -
3017-18 -NIL -
20]18-19 - NIL —
Detajls of depth of wild animals
Y ear Diaie Amimal killed Location Cause of death
2015-16 = Nil = _
2016-17 12.05.2016 Female Teherai Khesra Forest, Matural
Elephant-1 Tehrai Beat.
21754°33.5"N & 85" 1707 E
017-18 . Mil - -
2018-19 11.10.201% | Wild Boar- | Podadihi Poaching

Khajuridihi Beat

Most of the man-elephant conflict takes place during crop harvesting season.

The forest blocks present in the area are assigned to different Working Circles as
follows:

S8l. Mo. | Name of the RF Areain Ha. Working Cirde
assigned
HEQMJHAR FOREST DIVISION
1 Sidhamath RF 5766050 IWC & RWC
2 Karo RF 5272.879 IWC & Frot. WG
3 Thakurani RF 4455 3086 RWC
4 Uliburu RF 980,205 WG
BOMAl FOREST DIVISIOMN
1 Karo RF 1410.063 SWC |
2 Kathmal RF 101.174 SWC |
3 Mendhamaruni RF 512,937 SWCARWC |
4 Toda RF 15703.988 SWC & Prol. WG

All these Forest Blocks coming within the impact zone have been placed under
Selection Working Circle, Rehabilitalion Working Circle, Improvemani Working
Cirde or Protection Working Circle.
2. Rehabilitation Working Circle:
The forests under théis Working Circle are mostly open mixed sal forests, The
regeneration is poor becausa of biotc intedferance, St suffident rootstocks are

3
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aveilable at places like Thakurani, Baitarani etc. Normally these forests are found in
close proximity to the human habitaticn and mines rich areas. Hanca involvemeant
of the local pecple JFM would give a batter result to restore the farest.

The special objectives of Management of Rahabilitation Working Circle areas
follows:

1. To regenerate the degraded foresl blocks induding the areas once
affected by shifting cultivation, by appropriate silvicultural inputs and
protection measures with people’s participation.

2. To improve the micro-climate and micro-edaphic conditions through soil
and moisture conservation measures.

3. To increase the biodiversity in forest crop by encouraging natural
regeneralion.

4, To meet the bona fide needs of the localinhabitants for fuel wood, small
timber, fodder and N.T.F.P. to the extent possible depending upon the
productivity of the forests to ensure their participation:

b. Improvement Working Circle:

The vegetation consists of mainly sal. These areas are affected by heavy grazing
and lliicit feling. Because of these biotic interferences the forests are tending
towards open forest.

The Special objectives of Management of Improvement Working Circle areas
follows:

1. To regenerate the degraded forest blocks by providing silvicultural
inputs and proteclion measures with massive parficipation of people
through JEM programimes

2. To ensure soil and moisture conservation measures to ennch the micro-
edaphic condifions for making the forest productive.

3. To meel the bona fide needs of the local inhabitants for fusl wood out of
the thinning and other cultural cperations as prescribed,

4. To tend the existing crop to get maximum growih,

5. Toimprove the dansity condition and compaosition of the crog.

c. Selection Working Circla
Speclal provislons are:
1. Trees standing within 60 mis on either side of nala banks shall nol be
marked for falling.
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2. Trees standing within 50 mis radius of key habitats of wild animals shall
not be marked

3. Trees having nesing dens of arboreal ammals and the hollow trees
which are used as assylum by wild animals shall not be marked for
felling.

4. Excapt dead and uprooted frees, no tree standing within 20 mis along
road sides shall be marked for felling.

6. Except for dead & uprooted treas, no trea shall be marked for felling in
eroded areas and sieep skopes.

&. Fruit bearng species shall not be marked.

7. All cimbers should be cut at the Yme of marking except for endangered
species.

Subsidiary sivicullural operations

1. Cleaning and thinning operations to be carmed oul in the year following
main felling.

2. All marked treas left out o be removed.

3. Treas damaged mare than 1/2™ at the fime of main felling to be cul back.

4. All other species under 60 com. g.b.h. interfering with the growth of
established regeneralion of principal & secondary species to ba felled and
removed,

5. All the defective and mal formed stems of secondary species interfering
with the growth of established regeneration of principal specdes are to be
felled and removed.

8. Thinning is to be carred out in congested group of principal & secondary
species under 60 c.m. g.b.h. as per prescribed formula.

7. Mo deaning to be carried out in eroded atreas.

8. In the blanks, eroded patches and pockets having sparse or bushy type
gre {o be taken up for enrichment planting.

d. Wild Life (Overlapping) Working Circle:
The refentless anthropogenic prassure has advarsely affected the biodiversity of
fiora and fauna due to considerable degradation of forests over the years.
This division has rich biodiversity of flora and fauna and has an important place in
the wildlife wealth of Origsa. The major wild animals present in the division are
given in the fore going peraa. Thie Divislom forms an imporiant bulfer area to

33
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Hadgarh Wildlife Sanctuary / form part of the migratory comidor for wild elephants.
Proposals to declare the area as Baltarani Elephant Reserve is In the panulimate

slage,

Special Objective of Managements
The special objeclives of Management set for this Working Circle are within the
ambit of the general cbjectives of management of the Working Plan. These include

il

¥

Wl

To conserve, prolect and improve wild life habitat with special
emphasiz on the proposed elephant reserve/corridor,

To promote wild life in general and endangered species of fauna in
particular.

To ereate awarenass amang the local people regarding the nacessity
o conserve and protect the wild life and their habitat.

To conserve and develop important wild life habitat for the purpose of
eco-lourism,
To increase in biodiversity and wildiife population in the divisions.

For prevention of wildlife related crimes.

The Strateqgies:

.

In a tofally undisturbed nafural process, the habital needs no
improvement, as the natural processes are self-sustaining and self-
supporting ones thal can wery well take care of themselves. Bul biolic
interferences have ravaged the natural system of both the Divisions,
therefore bringing the need of controlling the factors required by species
to follow in the course of evolution,

In erder to achieve the objectives, the following sirategies need to be
adopted:

Strategles for Wild Life Management

Biological & Ecological | Habitat improvement, Increasing prey-base,
Measures ‘weed eradication, corridor linking.

Physical Measures Site specific siructures viz Water Harvesting

Slructures, Check Dams, Waler holes, Soil
and

Waler conservation measures.
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3 Eco Development For fnnge villages and villages |located as
Measures islands  inside forest blocks. Eco-
development measures in the Multipie Use
Z0nNes,
4 | Administrative Siaff structure & amenities.
Measures
5 | Landscape Approach | Overall
Analysis and Valuation:

Wildlife census has been carried out at intervals for different species of wildlife but
no formal analysis and valuation of all such data have been done at tha Divisional
level excepl for statistical purposes. Due io degradaiion of the foresl cover and the
habiiat, tha number and type of wikd animals in the forest is declining.

Wildlife and their habitat confinue to be degraded which resulls in these wild
animals coming out of the forests leading to man-animal conficts. The major
causas for habitat destruction are:

i Increased incldences of encroachment and dearance of forest areas for
non-forest usas,

. Increased demand for fusl wood, Imber, fTodder and other NTFPa

fil. Lack of awareness amongst the people about wildlife conservation
v, Less focus on improvement of habitat for wildlife.

V. Poaching for sport and meat, group hunting associated with festivals
W, Inadegquacy of the forest s1aff to combal poaching incidence,

¥ii.  Heavy mining activities in both the divisions.

vili,  Habitat destruction and fragmentation, which affects wild life population
In spite of negligible inputs for wildlife and habitat improvement in the past,
Kaonjhar Forest Division still contains rich vanety of wild animals.

d an

All the forest blocks, included In the Working Plan have been allotted to this
Cwverlapping Working Gircle in both Keonjhar and Bonai Forest Divisions. The circle
covers the entire geographical area of Kendujhar Farest Division and Bonal Forest
Division as far as protection of tha wildiife is concemed,
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K. List of Experts and Methodology: -

Experts involved

Shri P, K. Sarangi I.F.S (Retd.} and Shri 5.K. Ray OF5(I) Retd. took up the study
along with the staff of Rungta Mines Lid.

The team led by Shri P. K, Sarangl visited the field from 22.08.2020 to 30.08.2020
and collected the required informaticn.

Methodology:

Vegelalion Study:

Project Area:

The project area contains some portion of Sidhamath Reserved Farest,

As the project area |s a linear strip, five patches of 100 m long sirip of land was
taken for the study and the list of flora available in the area was recorded,

Impact Area:
Sinca impac! Zonea exlends over some RF if was felt prudant 1o take up the study in

the Resarve Forest area. Sidhamath and Mendhamaruni Reserve Forests were
taken for the study. The methodology adopled for the study was as follows:;
The methodology adopted for the study was as fallows;
1. Abase ling of 500mits was selected In N-5 diraction Induding the promac
area.

2. Two transacts ines of 500mis each perpendicular to the baseline one at
a distance of 125 mis from the starting point and the other at a distance
of 375 mis from the starting point was drawn. On the first fransact line a
sample plot of size 30m x 30m was marked at a distance of 150mts
(transact line points 135mis to 185mis and 15 mis on elther side of
thelransact ing). On the second transact line the sample plot of size
30m x 30m was marked at a distance of 350mts (335 mis fo 365 mis) as
per the above procedure.

3. The list of the tree species available within the sample plol was
prepared. Specimen of unidentified planis were preserved for further
identification.

4, Secondary sample plots of size 5mx5m was laid at the center of each
sample plel end in this secondary sample plof the list of herbs and
shrubs were preparad.

£l
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5. Terllary sample plots of size 1mxim was laid within the secondary
sample plot 1o list oul the grasses and ground cover.

Study of Fauna
This pian is prepared for conservation and managamant of wildiife depanding on

sile spacific problems. It is therefore necessary know the wildife speces present
within the lease area as well as the impact area 30 as 1o design an appropriale
plan.

Mathodology:

Direct sighting of wild animals is a rare chance. The study had fo rely on
indirect evidences, The Site Inspection Report of the DFOs forms the main basis of
Io assess the presence of wildiife. Information are collected from the surrounding
areas from various stake holders such as available records (wild life offence cases,
animal depredation elc ), discussion with project employees, Forest Depariment
staff and with the villagers within and around the project area as well as the impact
zane. This method yielded the desired result. Besides whera ever animal signs
availablz al the time of field study the same was taken In to consideration. The
wildlife hebilal has alsoc been studied and analyzed for possible presence of tha
animal s,

Animal signs ware also observed and recorded at the time of vegetation study.

The information was collecled 1o deduce the presence of important wild animal
species present in the area, particularly the scheduled animals in thecategory of
Mammals, Birds, Reptiles, Amphibians and Insects and thereafter the final list has
been prepared

37
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CHAPTER - 1l
IMPACT OF THE PROJECT

This Project is & Transmission Line having two distinct phases, such as
Construction Phase and Operation Phase. Hence the impact of the project is
different in both the phases.
A. lmpact on Environment
Construction Stage: Construction works which are likely to cause impact on
Enviranment will invalve the following aclivities;
» Site clearance and excavation;
# Trangporiation, storage and handiing of  construction
materials;

=  Movement of workers, vehicles and machineries;

« Construction work , such as digging of pils, assembly and fixing of

transmission posts, drawing of electrical wires etc.;

=  Solid Waste (debriz} generalion

These activilias may cause the following changes:

= There will be disturbance and dumping of sail,

= There may be generation of unused welding rods, metal scraps etc.

The Impacts during the construction stage are temporary In nalure. The
percesved impact will sgize as soon a5 the construction works arns over,
Operation Stage:

The aclivities of Operalion stage will be permanent in nature and will
oornfinue &l the Steel Plant exisi and operate. The impacts which are
perceived during this phase will be due 1o the following actvities:

= Sagging of the and damage of the Eleclric Posts: This is the most
important threatl for the wild elephant, Due to this electrocution af
elephants may take place
¢  Movement of maintenance personnel and equipments,
+ Scattering of maintenance rejects.
« Electrical Transmission emergencias.
However the effect of all these activities on enviranment may be negligible.

38
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B. Impact on Soil
The impact on soil Is only for a termporary pericd of construction stage. There
may be some surplus sofl from the activities of flxing the Transmission Posts.
As far as the Impact area is concerned, there will be no impact on seil,
C. Impact on Vegetation
Within the project area all the frees are to bDe removed for drawing
Tramsmission Line.
Thare will also be no effect on vegetation of the Impact araa,
D. impact on Water Reqime
Thera will be no impact on water regime.

E. Impact on Air:

Construction Phase: The activities such as felling of Trees, digging of Pits,
Transportation, storage and handling of consfruction materials; Movemeant of
workers, vehicles and machineries ete, will generate somea air pollutants like
dust and emissions from tha machinerias. However, this type of pallution will
ba for a short period only.

Operation Phase; There will be no impact on air during the operation
phesa,

F. Quantum of pollutants expected to be produced:
Pollutants will not be produced during the operation phase,

H. Stu achnig . !
The project area containg 35.507 ha of Forest land {induding 6.144 Ha of
Reserved Forast),

The siudy technique has already been discussed under Chapler-l.

|. Nature of threat to the Flora and Fauna on account of project
Implementation:

g O Ehe EXDErTS.

B L LELR e W

The only threat due to implementation of the linear project is to the
elephants.
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» The eephants may come in contact with the sagging wire.
= The gephants may also damage the Electric Posts by rubbing and
thus there is a threat of Electrocution.

J. Erobabie increase in the vehicular traffic;

Buring the Consiruction Phase some vehicle movement will be there far
transport of consiruction malerials

Thera will be no increasea in vehicular fraffic during the Operation Phase.
Some of

Mo such pollutions are anticipated.

40




124

Wildtife Conservation Plan M/s Runges Mines Limited
CHAPTER - 1li

OBJECTIVES OF MANAGEMENT & STRATEGIES
A. Dbjectives of Management:

The Faorest growth standing on the forest land which is required for the
project  will be completely removed The forest area involved being
35.507ha, the impact of the project can be treated as substantial. The biotic
prassure which was absorbed by the forest land (proposed (o be diveried)
will now be shifted to the adjoining Reserved Forests. However the strip of
land can be converted in to grass land to provide fodder for the herbivores.
Hence tha ahjectives of managameant will depend on this consideration
Basing on the information as per the foregoing chapters, the Management
objectives can be dascribed as;

Eroject Area:
The total Forest area involved will be 35.507 ha. The entire strip of forest
land will be cleaned for the purpose of drawing the Transmission Line,
The objectives of management for the project area will therefore be:

1. To take preventive measures to avold electrocution of elephants.
2. To create Grass land to cater to the needs of small and medium
herbivore animals
3. To create awareness n the villages around the project area for
protection of Forest and Wilkdlife,
Impact Area:
The abjective of managemeni in the impact area is 1o lake steps for
pratection of wild animals particulary the Elephants.

B. Strate qies Dok INREI]TE ARl WIS W R el R
The strategies for preparation of Wildlife Conservaticn Plan il
therefore be as follows:
Strategie h

1. Grass land development along the entire strip of and.
2. Creation of Awareness in the surrounding area.

Strategies for the Im t

1. Protection of Elephants.
Z. Creafion of Awarenass.

41
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CHAPTER -IV
T T S

Basing on tha percelved impacts as per the foregoing chapter, the
Management Plan is prepared fo address such impacts. The project area as
well as the Impact Zone will be appropriately treated for amelioration of the
impacts,

A. Interventions to be implemented by the project authorities inside the
project area:
The imgact of the project implementation has been explained earlier, The
interventions to be taken up by the projedt proponent are as follows:
1. Prevent Elephant Electrocution:

The conditon No.2(VIll,} of Stage-l approval letter of MoEF& CC,
Eastern Regional Office, Bhubaneswar vide F. No 5-ORC418/2020-BHU
dt 25.06.2020 for Diversion of 35.507 Ha forest fand (31.808 Ha of forest
land under Keonfhar Division & 3,701 Ha of forest land under Bonai
Division) for construction of 132 KV lransmission line, prescribes “The
base of the towers in the forest area o be fenced with barbed wire in
addition to spike on the legs of the towers so as to avold elephant
electrocution death of the wild animals especially in forest areas”,

Accordingly such steps will be taken by the Project proponent at their
cost.  Hence no cost s proposad in this Plan

2. Protect Birds:

Similarly condition Mo 2(XV) of Stage-l approval lefier of MoEFA
CC, Esstern Regional Office, Bhubaneswar vide F. No 5-
ORC418/2020-BHU dt 25.08.2020 for Diversion of 35507 Ha forest
land (31,806 Hs of forest land under Keonjhar Division & 3.701 Ha
of forest land under Bonal Division) for construction of 132 KV
transmission lne, prescribes, "The user agency al ils cost shall
provide bird deflectors, which are 1o be fixed on the upper conductar
of ihe transmission fine at suitable intervals to avaid bérd hits®,
Hence no cosl is proposed in this Plan,

e s
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3. Measures to Maintain Ecology

a. Plantabon of dwarf species:

Further the conditicn No. 2(XIV) of Stage-l approval letter of MoEF& CC,

Eastern Regional Office, Bhubaneswar vide F. No 5-0RC418/2020-BHU ot
25.08.2020 prescriibes, ® The user agency In consuliation with the Stiate
Forest Depariment shall prepare a detailed scheme for creation and
maintenance of plantation of CDwarl species (preferably medicinal species) in
right of the way under the transmission ine and provide funds for execution
of the sald scheme by the State Forasi Department”,
Accordingly the said scheme has been prepared and technically approved
by RCCF, Rourkela on O7.08.2020 with a tolal finandal outlay of Rs
31,73,100/- (Rs 28,42,500 for Keonjhar forest division + Rs 3,30,600 for
Bonai forest division), As per the demand raised by DFO, Bonai and
Keonjhar on dated 09.09.2020 & 11.00.2020 the user Agency has depositad
the total amount of Ris. 31,73, 100/ through RTGS dated 17.08.2020 in Stale
CAMPA fund,

Creation of Awareness
Public awareness s very important fort protection of Forest and Wildlife.
Awareness will be created by utllizing the scope of Television, Press and
Social media etc. This activity will be implemented by utilizing the services of
professional agencies at Wildlife H Q level through the Sociaty, “WILDLIFE
ODISHA®

The proposed expenditure is Rs.20.00 lakhs,
The user agency will deposit the amount of Rs.20.00 lakhs In favour of the
said Society (WILDLIFE ODISHA)

Erovision of a Vehicle:

The User Agency will provide one vehide as per the spedification of FCCF,
Wildlife, Odisha, for use profection and monitoring works.

The user agency will procure the wehide and handover o Forest
Depariment

The cosl proposed for this is Rs.30.00 lakhs.,

43
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Financial Forecast
Tha cost esbmate for the proposed achvities for the project area is given below:

To be impl i r. conditicmn W

sl Particulars Estimated cosl

Mo, N (In lakhs)

1 Pravision of barbed wire and spikes around the | To be done by
base of the ransmission posts. the user agency.

2 Bird deflectors 1o be installed al required To be done by
intervals the user agency

3 Flantation of dwarf spedces, preferably of Deposited
medicinal plants and provision of staggered Rs. 33,01,300/-
trenches :- to be done by Forest Department | With the Forest

Department

To be implemented by the User agency as per this Plan

SI. | Particulars Eslimated cost
M, (In lakhs)
1 Hoardings and Sign Boards 5.000
2 | Creation of Awareness through TV/Press/Social 20.000
media fo be taken up at ‘ﬂLH% |$ﬂa¥l‘ﬂﬁ{ﬂ spued)
3 | Provision of a Vehitle as pers cation of 30.00

PCCF (WL), Cdisha.

TOTAL 55,00
Cos! escalation @20% 11.00
TOTAL 66.00

These activities will be taken up by the project proponent in addition to the
2R aclivities of the locality.

Proposed Plan Period

This plan is proposed for a period of 1Dyears. However, if necessary, Interim
ravision of this plan can be taken up depanding on the actual requirement, The
proposed mitigation measures are therefore:

Forest Officef

& Wildlife ‘Warden
TR T MvE N

fagioeal mﬂ(ﬂﬁﬁm of Foresls

Rourkela Lrcie
A4
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CHAPTER -V

PROPSED MANAGEMENT
STRATEGIESWITHINTHEPROJECTIMPACT AREA

Interventions to be adopted by the Divisional Forest Officers
in the project impact area

PROJECT IMPACT ZONE

HEONJHAR FOREST DIVISION

The project involves 31.808 Ha. of forest land in 12 villages and part of
Sidhamath Reserved Forest.

The threat that can be perceived & electrocution of the elephants due to
Sagging Wires and damaged Eleclric Posis.

It is therefore proposed o take preventive steps In the matter. Such sieps
are:
1. Engagement of Gajabandhu;

One Gajabandhu from each of the 12 villages (total 12 nos. of
Gajabandhus) will be engaged during crop seascn for & months in a
wear. They will collect information about the movement and
depredatiocn of elephants and Inlimate o Forest Department siaff so
that, fimely aclion can be laken, Besides, thay will also visit the
ransmission ine and quickly report any sagging of the transmission
wire, ar damage to the electric Posis alc.

The wage of each Gajabandhu will be @Rs.10,000.00 per month.
(total cost Rs 100004 x 12 % 6 ¥ 10 = Rs.72,00,000.00

2. Installation of eary Warning System:
Staps will be ieken to develop up a network for eary Waming sysiem
through App. Phone etc. The required equipments and personnel will be
deployed at vulnerable locations. An amount of Rs.10.00 |akhs is
proposed for the same.

3. Establishment of Control Rioom;

It is proposed to establish a Control Room al Division Office on 24x7
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basis with faciliies of VHF, Telephone, Computer, Software afc. to
monitor the movemeant of elephants and develop early warning system to
deal with human elephant confiict and avoid threat o the elephants.,
Total outlay proposed for this is Rs. 78,90,000.00
4. Creation of Physical Barrier:
Al critical area physical barrer such as Solar Eleciric Fencing will ba
installed o prevent movement of elephants towards the fransmission lina.
An amount of Ra.20,00,000.00 is provided for the sama.

BONAI FOREST DIVISION

The project involves 3.701 Ha. of fores! land in 5 villages.

The threat that can be perceived is electrocution of the elephants due to
Sagging Wires and damaged Eleciric Posts.

I is therefore proposed to lake preventive steps in the matter, Such steps
areg;

1. Engagement of Gajabandhu:

One Gajabandhu from each of tha 5 villages (otal 5 nos. of
Gajabandhus) will be engaged during crop season for & months in a
vear, They will collect information aboul the movement and
depredation of elephants and intimate to Foresl Department stafl so
that, timely action can be taken. Besides, they will also wvisil the
iransmission line and gquickly report any sagging of the transmission
wire, or damage to the eleciric Posts etc.

The wage of each Gajabandhu will be @Rs.10,000.00 per manth,

{lotal cost Rs. 10000/ x 5 x 6 ¥ 10 = Rs.30,00,000.00,

2. Installaton of eady Warning Svstem:
Steps will be taken to develop up a network for eary Warning system
through App. Phone etc. The required equipments and personnel will
be deploved at vulnerabla locations. An amount of Rs, 10.00 lakhs Is
propased for the same.

3. Creation of Physical Barrier:

At critical area physical barrier such as Solar Electric Fencing will be
installed to prevent movement of elephants towards the transmission
line. An amount of Rs.10,00,000.00 is provided for the same,
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FINANCIAL FORECAST
TN Particulars Cost
No. (In lakhs)
KEONJHAR FOREST DIVISION
1. | Engagement of 12 nos Gajabandhu during crop season 72.00

{Emonthsjyear) @ 10000/- per month
{Rs. 10000/~ x & x 12 x 10 =72,00,000/-)

2. | Establishment of fadiliies for early warning system 10.00
netwiork
3. | Establishment of control room along with YHF, 75.90

Software, other equipments elc. at Division HQ to
monitor elephant movement on 24x7 basis.

4. | Crealion of physical barrier at critical location to 20.00
pravent movement of elephant lowards the
tranemission ling,
-
Sub Total 180.90
Cosi escalation @ 20% 36.18
Total 217.08
BOMA|I FOREST DIVISION
1. | Engagement of 5 nos Gajabandhu during crop season 30.00

(Bmonthsiyear) @10000/- per month.
(Rs. 100005~ x 6 x 5 x 10 = 30,00,000/-)

2. | Establishment of fadiities for eardy warning system 10.00
network
3. | Crealion of physical barrier al critical location o 10,00

present movemant of elephant towards the
transmission line.

Sub Total
Cost escalation {@ 20%
Total
G. TOTAL :-
el anes Limited
b b Bhubsnt S W¥hiaqal Clilef Conservalor of Focegls
“‘:r-m“ gignato™y Rourkela Circle
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The total estmate of this plan is therefore (Rs.66.00 lakhs + 277.08 lakhs) =
Rs.343.08 lakhs. Out of this amount the project proponent will take up the activities
for Rs. 66.00 lakhs and Rs.277.08 lskhs will be deposited with the D.F.CY Forest
Department for taking up different activifies within the Zone of Influence:

a) Locations (preferable with GPS coordinates) and Maps of areas of the
proposed interventions, Such maps also show |location of above man made
infrastructuras and the amellorative measures such as underiover passes
ramps etc.

b} Monitoring & evaluation arrangement for the activities under taken

The performance of the Gajabandhus can be monitored by the Caontral

Rooms.
c) Plan Period

This plan is proposed for a period of 10years. However, if necessary, interim
revision of this plan can be taken up depending on the actual requirement

DivisionakForest Offices
& Wildlife Warden

EOMAl DIVISION
Reghonai Chief [&%r of Forests
Rourkela Circle
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CHAPTER - VI

MAPS ENCLOSED

a)  Topo Map showing the project area - Plate No.-1
b) Topo Map showing Impact/Siudy Area - Plate Mo -2
G} Map showing the Location of the project area wilh

reference to WL Sancluares and Nafional Parks - Piete MNo.-3

APPENDICES

Annexure-l :  Copy of Stage-l approval, Issued In Mo, 5-ORC 418/2020-BHU
dt.25" June 2020 by MoEF, Government of India, Bhubaneswar

Fegional Office.
Annesure-1l ; Copy of Site Inspection Reporl of the DFO, Keonjhar Forest

Division.

Annaxure-lll:  Copy of Site Inspection Report of the DFO, Bonal Forest Division.
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COST SCHEDILE

ANNUAL FLOW OF FUNDS

Limited

Basing on the proposals described in the fore golng chapters, the tolal funds
required for the activities within the project area will be Rs.66.00 lakhs. Similarly,
the amount proposaed 1o be utilised for the impact zone is Rs.277.08 lakhs. Year
wize funds requirerment will ba as follows:

YEARWISE REQUIREMENT OF FUNDS
PROJECT AREA

Year ltem wise expandiiure in lakhs Total
Hoardings and sign | Provision of Awareness
boards Vehide
(1" Year 2.60 30.00 20.00 52.50
7 Year 0 0 0 [i]
(37 Year 0 0 0 0
4" Year i 0 0 0
5" Year 0 0 i 0
(8" Year 250 0 i 250
(7" Year 0 0 0 0
8" Year i 0 ] ]
9" Yeaar i} 0 0 0
10" Yeaar i i} i 0
Total 5.00 30.00 20,00 55.00
20% Esc. 1.00 6.00 4.00 1100 |
G Total B.00 365.00 24.00 668.00
YEARWISE REQUIREMENT OF FUNDS
IMPACT AREA
KEONJHAR FOREST DIVISION
Year
Wapes of Early Ceonbrod Phiyshcad Tolal
Gajabardhu Warring Room Barriar
Eyalern
1 Year T30 5.50 35.70 20.00 68,40
2™ Year 7.20 050 4.30 0 12.50
3% Year 7.20 .50 4.30 0 12.50
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4% Year 7.20 0.50 4.80 0 12.50
5" Year 7.20 0S| 480 0 12.50
" Year 72 .50 | 380 0 1350
7" Year 7.20 050 | 480 0 12.50
B" Yaar 7.2 0.50 | 480 0 12.50
9" Year 7.20 050 | 480 0 12.50
10" Year 7.20 (.50 | 4,80 o 12.50
| Sub Total 72.00 1000 7890 20,00 150,90
20% Cost 14.40) 2.00 15.78 4,00 14.18
escalation

TOTAL B6.40 12.00 04,68 24.00 217.08

BONAI FOREST DIVISION
Yaar
Wiages of Early Warning | Physcal Barier Total
Gajsoandhu system

1* Year 3.00 5.50 10.00 18.50
2™ Year 3.0 0.50 i 3.50
3™ Year 3.00 .50 [V 350
4" Year 3,00 .50 1] 3.50
5" Year 3.00 0.50 0 3.50
| 6" Year 3.00 0.50 0 3.50
7 Year 3.00 0.50 0 3.50
8" Year 3.00 0.50 (] 3.50
9% Year 3.00 0.50 ] 3.50
10" Year 3.00 0.50 0 3.50
Sub Total 30.00 10,00 10.00 5000
20% Cost 600 2.00 2.00 10,00
_escalation

TOTAL 36,00 12.00 12.00 600,04}

o
hytnoriaed '

e

natory
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Anuexvre=T

(rweramem of lade TS BUEH
Mimawtry of Ens trommest, Fores! & Clhmaie Chunge. THET0T, 39 TF mmm
Eastern Reponal Office: 387 8790 soafa
A3, Chandrascidurpur, Biubancowar: A 1, STHETI. HEET

Telephone e 0674 - 2301217, 2301248, 1302433 [ i ey R e ——
Moo SQRC4IE2020-BHL 4% Jume M)
Ia

The Addl Chief Secremry,
Forest & Emvaroniment Depit.,
Govermment of Odisha,
Bhuboneswar-751 001

Sub:  Drverson of 35.507 ha of foress land (31 506 ha of forest land under Keonghar Disision &
3,701 ha of forest land under Bonar Division) for constraction of 132 KV ransmission line
from 132733 KV OPTCL Grid Station at Barbil, Keonjhar district 1o Kamanda Seeel Plant of
%1's Rumzta Mines Lid in village Kamanda i Sundargarh Districe. Odisha

Moadam,

| am directed t0 refer o State Gove letter NolOF(ConsidT 00500 FRE e
03,04, 2020 on the above mentioned subject seekang prior sppeoval of the Minwstry of Exsironment
Forest & Climate Change under sectbon 2 of Forest (Condervation) Ac, 19810,

Z Aller due consideration of the proposal of the State (mvernment and on the bases of degsrom
of Hegional Empowered Committer meeting held oo 606 2020, the Ministry of Environment
Forest & Chmate Change hereby conveys “Stoge-Lin-principle " approval for diversion of 15 5607
bn of forest lund (31,806 ha of forest land under Keonihar Drvision & 3 THI ha of foresd Tand wader
Bonui Divisson) for construction of 132 KY transmission hse from 13233 KV OPTCL God Swsion
ot Barbil, Keonghar dutrict to Kamands Steed Plant of Mo« Rungta Mines Lid. o village Kamonds
i Sundasgarh District, Odisha. subject to the fulfillment of the followinyg conditions.

i1 Legal status of forest lasd shall remain unchanged.

i}  Compensatory afforestarion shall be mised over 37,251 ha of noo-forest forest Tad
identified in 232(P), 233 (P) & 234 (P}, Khata No.67 (AAA) Kissn Parbat of vilage
Lungajhar under Banspal Tehs of Keonjhar district (32 261 ha) and in Plop Mo | 250
(P}, Khata No.T7, Kisami Patit of villige Badsbangs under Lephripara Tahesi| of
Sundargarh Disidicr (5.02 ha) against the area of forest land proposed to be diverte ! ot
the cost of the yser agency. As far as possible, o mixture of local indigenoms species
shall be planted and monoculture of any species may be avolded

i) The non-forest land identified for raising compensatony afforestation shall be transfered
and mutated in favour of the State Forest Department belire isee of Stage-1 appro al

iv)  The non-forest land over which compensatory afforestation will be taben up shall be
notified as PF/RF and shall remain under the administrative control of the Stase Fores

Depariment.

vh  The cost of compensatory afforestation af the previiling wige mites as per compensstor
afforestation scheme and ot the cost of survey, demarcation and erectin of pere sy
pillars if requirod on the CA land shall be deposited in advance with Forest Depani oo
by the project authority. The CA will be maintained for 11 vears The scheme s
meclude spproprinte provision for mteipated cost incresse for works schoduled
subsequent years. Qe —

Cinte] 3
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Tha State Govt, shall charge the Net Present Value (NPY) or 35 807 ha Forest ared o
be divencd under this proposal from the user agency an per the Onders of Hon'ble
5 Conwt of India doted 3000, 7002, 01 08,2003, 3303 2008 4042008 and
0668 MR i LA Mo 366 im0 Wit Pennioa (Cval) No. 02 1995 and as per the guldelmes
swed by Momistry side better No %L L008FC (P dated 1508 2008, ws well as letor
S 50 N0A-FC dated 03 10 2006 and No 53 2007-FC doted 05,07 2008 in thas regand

Adduional smount of the NPV of the diverted forest lund, of any, heconing due after
finalization of the same by the How'bic Suprome Court of India on reciipt of the repon
frorn the Fapert Comminee. shall be chargal by the State Gost, fnom the wser dgency
The wser agency shall famish an updermiing 1w this effoct

The base of owers i firest aren to be fenced wath barbod wire i additien Lo spike on
the begs of the wwers so as o mvoid elephant clectrocubonideath of wild ansrnals
cspocially tn fiwrest arces. The concerned DFO shall inspect the ares und shall tke o
decision a5 to the specific wwers which shall be provided with spike on the ey of the

B ETS.

The site spectfic waldhfe conservanon plan shall be prepared and duly approved by
CWEW . Oilishe msy be imiplernenied s project Cosl

In hally shope mrees, sufficent greusd  chaarance has o he muntained wiih addibonsl
herght of tirwers in considaraticn of the sag nd swing of lines and beight of clephanis W
stop untowan! incidence of decticcution as per exisnng gusdelmes of MoEFECC dated
U505 300 4 wnd 19,011,201

The user agency shall remirict the fclling of wrees 10 mummum sumber in the diverted
forest land snd the trees shall be felled under the atrict supervision of the State Fores
[epartnuent snd the cost of felling of tees shall be deposited by the wer agoncy with the
Suste Forest Depanument.

All the funds reccived from the usar agency under the peoject shall be
iransfierred/deposited to State CAMPA fund only through (hitps: perivesh mc n)

The complete ovmpliance of the FRA. 2006 shall be ensured by wiay of presoribed
certificae from the coneerned Disinct Colloctor,

The user agency in consultation with the Siste Forcst Deparimend shall prepare 2
detaited scheme for erestion and mantenance of plantation of dwarf speoes | preterably
medicinal species) in right of way under the ransmisshon line. and provide Funds foe
evecution of the said scheme by the State Forest Dopartment.

The user agency &1 its cost shall provide bird deflectors, winch are b be lived on uppe
conductor of transmission lone a8 suitahle intervals (0 svood bod s

The user agency shall comply with the guidelines for layrng tansenisson Liics through
fores! areas msued by Minmistry vide letter No.7-252012-FC dated 03052014 wnd
19.11.2004.

The user apency shall obtain Emuommentsl Clesrance s per e poosiss of
Envirenment {Protection) Act, | 480, i applicable.

aviii) The layout plan of the proposed forest land shall not be changed without the prior

ik}

appeoval of Ceparal Government.

im the forest
Nﬂhmﬂhmﬁ#ﬂ A
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Kal) Sullicient lTrowood, prefembly the sliemate Tuel, shol) be provided by e wer agency o
the labsrer wlier perchasig the same Inen (he Siale Foresl Degaiman o Fore
Development Corporation or any olher legal source of ol lermate Tuel.

xx1] Tl user icy while c.t;u'cuting worka, slmll min Il.!” Hy Wec or ||J.|nl.hg|.' Horrail Hl'll_l'il.lh
i the surrounding Forest are in sny manner

axit) The bowndory of the forest lind 1o be diverted shalf be switably demarcaied en ground ai
the projoct cost, ax per the directions of the concermed Dividional Forest OFfieer

xiin) bo addional or new il will be constructed ingide the forest arga Gor any activity
realuted w the projeet work.

xav) The perod of diversion under this approval shall be co-terminus with the period of fease
granted in favour of user agency or the project lite, whichever s loss

xavl The forest bad shall sot be wsed foe wny puposs other than that specified m the project
prupcsl,

kxvi] The lorest land proposed (o be diverted shall under o Gireumsiances be trans forred 1o

any other ageneies, department or pesson withoul the privr approval of Govemment of
incha

axvil) The State Gove. and wser agency shall ensure comphsnce 10 provisions of the all the
Coun orders, provisions, miles. repulations and pusdelines for the time heing in force as
pplicable to the propect

sxviil) Any other conditons that the Minisry of Envoanment, Forests & Climme Change may
impose from fme o bime in the imterest of afforestation, conservation and management
of More and fisuny in the area, shall be complied by the user npency.

axix) The complonee repod of the Smpe-l approval shull be uploaded on e-porml

i Adler receipt of the report on complunce 1o the conditions stipulated ahove, from the
State Chovernment of Odishe, finalStage-11 appeoval for iversion of the said forest land snder
Section 2 of Forest (Conservation) Act, 1930 will be issued by this Ministry. Transfer of forest land
1o user agency should not be effected by the State Government of Ddisha tll final/Stage-11 spprovzl
for its diversion is issued by the Ministry of Environment, Forest & Climate Change

4. However, to facilitate speedy execution of projects involvi ny linear diversion, the in-
principle approval may be deemed as the working permussion for tree felling and commencerment of
work, 1 the required funds for CA, WPV and all other compensatory levies specified m the in-
principle approval are reafized from the user agency, the Stale Govt miay sliow ihe commencemen
of work of the linear project in forest Lind for 8 pericd of one veir un per Paga 112 af Chaptar-1| of
Handbook of Guidelines issued under F.C. Act, 1980 vide Ministry's letter No 5-2/201 7-EC dared
28032019,

¥ ours Iuithifully.

5o
(LK. Samal)

Dy. Inspectar General of Forests (€'}
Cogard. 4
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I The POUF & Nodal Officer (FCAL Forest Depunman, Gove, of Odishe, Aranyas Bhawan,
Chandrzsckharpur, Bhubaneswor- 731023,
5

& The Divisional Forest Officer, Keonghar Banai Forest Division, Keonjhar/Bonas, Odisha,
" As Rungta Mines Lud (Kamanda Steel Plani), Main Boad, Barbil-758033, Odisha

4. Cosurd File
Qa2
D, Inspector Cieneral of Foresis i)

w
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M e I

ElE EMSE
[Name of the Project, _JL_——IEI:'LHEP?E inu af 132 KV usnsmussion line i
| ol o |
| 3 _,.H-J v OPTCL Ol Stntboes @i Barky),
: | Leonjha d.mmt o Fammda Steel Ml af
r.-!_-"l Rungia Mines Lrd in Sundergarh Phistrict
e Nl B I'-h.-nm u[lgg_qncu meun _""E'M‘E”I_'_.f h-em.ll.ﬂﬁ Forest Divinion,.
.| Dl of Inspection, = 1 10,2010 & 18.112015
4| N and deaignation of Inspecting . ——';;TE, LES. =T
Offlexr. Di*nﬂ“"l Farest Officer,
E k- it Divisiom,
8, | Nume and designetion of the Officers who ™ | i H,ﬂm.m Patrn, i
antended the Tospection including gange (fficet, Harbll Range.
| representative of user ngency, 1. Dasaratha Giri, Forster, Ve, Guall Section
P 3. Sarnj Maik, Forest Chanrtl, Rugudilh Beal
f resentative af the Uzer Apgency.
E 1. Hirak Muzumder, Director,
wifs Fungte Mimes Lid

7Y, Ajays Kumar Bullick, CGM, Eclootical,
tiss Fungta Minss Lid
), Swapan Kumar Santra, DGM (Survey)

! M/s Ruagia Mines Lid
| Legul Siates of the Porest land with arca The proposed diversion proposal  involves
| Proposed for diversion Regerved Forest, Hevenue Foresl mnd Sabik
=y Fovest, The details of applicd forest land i
prodicsd below-

iy 5 Siclharmnth RF-  6.144 ha,
e} Revenue Forest- 7,839 ha.
¥ Sabik Forest- 17.823 ha

Ell forest land proposed for diversion- 31506

7, | Ifieea required for diversion hils been The foresi load spphied for diversion, for
S lsinarcated on the grownd, | somsiruction of 132 KV transmission line from
132103 KV OPTCL Crid Steten at Dagbil,
jhor distict to Kunendo Steel Plant af

' _I-,_wimm Sundezgach Dm

Cirond Teotal
(Farest &
Mot-firest)
i)
TL60% All
7ha0 | 11423 WG| 31605 | 631l
"thﬂqﬁildfwdivmhnﬁmwf
e, e o -ﬁﬁ.-l-—m. s T e sidjoining [Levesae Pores T L& |

-
.-
- -
s B

£l h
Scanned by CamScanner
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+ the applied forest land.

| Ssbil Forest hand fally under the group 3CA
Moist Pesinsular Valley Sal The p
vegelution consists of Sal and its sssocuates.

As per tree enumersation list the foml species fiy

ferminplin tamentosn, Syzygien cominl, A
wﬂlﬂ ﬂfﬂﬂﬁf refna, ﬂﬂﬂﬂ!!’ peeliam
Arivcarpus inegrifolic & Misc Specwes arc oyt

ireated as “Eeo Vilue T
Fu;'v;]ﬁic:fﬁ hgfm npe 3026} Mot
Peninsuler Valley Sol and the canopy density hagls
heen considersd based on prevailing foresi growth§
with canopy density swinging frem 0.2 50 0.5 and the
verage canopy density has been kept sl 0.35.

Posiiion of Wildlifs

rext is the dwelling habiv for
. Barking Dear, Hyoa,
Parcupine 6nd elc, wild elephanis, nl?-:n, i
Sjdhumath Reserved Forest and the adjoining Fores
Blpcks, The proposed site falls under elephant abits
mm-Ia:pulht'hnd:ﬁ.!EnﬂHm: th!‘.ﬂ:g
Application for chamoterization of elephant habitnt
and corridar in Odishe end parts of Bihar published by
ORSAC in Beptember, 1994,

Ll

Whethet the applied gren invelves any
Eco-Sepstive Fone [ MNational Pack /
Snnctanry

The applied aree docs not imvolve sy Boo-Sensilive
Fowe | Natlonal Park / Sanctuary. The Elephen
corridor nomely Ramo-Karmpada 3 ginpstad 7.5 KM
[oen ihe proposed forest area.

13

No. of trees 10 be [=lad anl its Empoet
ol Uhe &o0-8y Bl

There are 1026 nos. Sound wee, TE3 nos. Un-Sound
wee and 1230 nos. of poles below 30 cm girh
Fanding on the Torest land over 31,806 herand 93 nos.
Sound free, 278 nos. Un-Sound trec and |34 nos. of

pales below 30 om girth stending on the non-forest

laud over 31603 ha in Keonjhar Forest Division for
canstsuetion of 132 KV transmission line from 1327, . Sl
1o Knmnnde Steel Plang of R4k

Co e

= -

Dewdls of broken up land and
rectlamation dome if any,

Ponition of &

P

udequacy of rehubiliniiun, If any,

|

R

T

Mis h Etd hes underiakon w0 take
appeopriste mitigative meswes, o prevent sodl
croshl, o socordance with the comdition lo be
stiptilted and the said undenaking is enclused as
| Annexure- 24

The pojest does nat invelve displacement

of amy

Scanned by CamScanner
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|5 [ Position of fare @nd  endangered
specied nvaiinble mwd impomance of the
| applied aren from archeologionl point

al view.

Mo e or endangered species 15 available in the
afiplied area for diversion, byt Eleplunt movement js
often noticed i the said amws, There o no

srehasalogically hﬂl’tﬁ-ﬂ‘. monument stusted in the
RDE0,

Non-forest  land  selected  for
Compensitory afforestalion has been
ineluded in the DL.L.C. repon or not,

Mon-forest lond  sclected for  Compenswory
Alfforestation has not been included in the DLC
report.

Surabillty of the identified non-forest
lamcl!  degraded  Forestiand = for
Compensatory afforestution,

17

Mon-forest Govi. land required for Compensatory
Afforestation, for diversion _of 3L.B06 s of Foregt
Land under Sec 2(if) under FC Act, 1980, will be met
from the identified and alloned non-forest Gove fand
over 32.261 ha in village Tungajhar under Danspsl
Tlwsil of Keonjhar District in favour of M's Rungn
Mings Lid vide letter No. 1956/Rev de27.11.2008 of
Collector, Keonjhar for mising Compensaiory
Afforestation af the prevailing wige rate @Rz, 258.00
wr}m.wﬁh.lwmﬂ:pﬂhi:fﬂnmm
AR model @l seedlingsTa han prepared.
The copy of the allotment letiey jssued by Callectar,

Ko jlar is enclosed s Anneire—
by the Divisional Forest Officer, Keunjhar Division in

wﬁmwmwmh

propased for diversion wnder FC
construction of 132 KV tmnsmission line from 132/33

¥ OPTCL Grid Station at Barbil, Keonjhar district
, Eaando Steel Plant of M/s Rungts Mines Lid. |

Scanned by CamScanner
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ANNEXURE- Il

EITE IHEPE!‘.‘:T!CIH REPQRT

1. | Name of the Project

Proposal for divarsion 3.701 ha, of forest land
for laying of 132 KV Transmisslon Line from
13233 KV to Kamanda Steel Plant al- Village
Kamanda, Sundargarh te grid Barkd Keonjhar
by Mis Rungta Mines Lid.

Proposal No.FRIORITRANS/30962/2017

officers who atlended the inspaction
including representative of User

l Agency.

|
|

| {8.L. No.QR-053(2019 dt.18.7.2018,
£, | Nama of the District £ Diwigion | - | Sundargarh District / Bonai Division,
3. | Date of Inspection - | 20.08:2018
14102018
4, | Name and designatian of Inspecting | - | S Sudhansu Sekhar Khora, IFS,
Cifficer Divisional Forest Officer, Bonal Division,
& | Mame and Designation of other || 1. S B.C. Patra, Range Officer, Koira

Range.
. Sri Durga Charan Mishra, Fr.,
Section,
. 8n Tapas Kumar Satpathy, Fr.,
Section.
Sr H. Mazumder, Senior V.P. of Mis
Rungta Sons (P) Lid.
8n Metrananda Ratha, AVF Kamanda
Steel Plant of Mis Rungta Mines Lid.

8 S.N. Upadhyay, Addl GM.,,
Corporate Affairs of Mis Rungta Mines
Lid,

Toda

Faoira

- | Legsal Status of forest land with area | - | Revenue Forast - 3.701 ha.
| proposad for diversion

7. | If erea required for diversion has - | Yes
been demarcaled on the ground oy

8. | Mtem-wise break-up of forest land proposed for diversian.

The item-wise break-up afﬁnrasl land proposed for diversion is as follows,
i | Tranemission line -| 3701 | Ha.
6. | Condition of vegetation and type of | - | The density of vegetation is 0.3 (Zero point
forest in applied area three) (Eco value class-l). The applied area
| | consisis of Sal (Shorem mobusfa), Asan
I | (Terminalia tomentoss), Bahada (Terminalia
i balerica), Jamu (Syzygivm curmind), Kendu
(Diagpyros melanoxylan), Kusurm
(Schigichers oleoss) elc. Bal is the
predumhanl Epecies.

10. | Position of Wildlife in ganaral - | Wild animals such as Jungle Cat, I.-Eﬂngm
Indian Hare, Jackle etc. and diffarant type of
birds are noticed in the area. Mo rare or
endangerad flora or fauna is found in the
ares,

1

i

Contd.2...
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s

.

Whether the applied ares is invalved | -

with any eco-censilive zone |
National Park / Sanctuary.

The applled srea & not invalved with -.nﬂ
eco-sensitive zone | Nabiomal Park |/
Sanctuary.

12,

Mumber of tress 1o be fellad and fe
impact on the eco-systam

The tatal lree enumeration has been taken
up over appliad forest area of 3,701 ha. in
Bonai Forest Diviglon comes to 147 nos.,
which are above 30 em girtth. The abstract af
trae anumeration has baen fumnishad st {49-
52/DP).

Hence, 147 nos. of irees above 30
cm gith may be required o be falled /
ramavad in applied forest area during laying
of fransmission lne. The density has bean
reperted to be 0.3, Felling of trees will have
some impact on the eco-system.

13,

Details of brokenup ares  and

CEEsg)

i= | Mot applicable
reclamabion done, i any. (Mining

14,

Fosltion of displacement of pecplz | :

and adequacy of rehabifitation, if any

The project doss not invoive displacement
of pecpla,

15

Fosition of rare and endangered | -

species available or importance of
araa from eco-social point of view.

eo-social point of view,

There i3 no rara and endangered species,
and the area has no importance from

186,

Mon-forest land used in the project,
and non-forest land eslectad for
Comp. Affn. Is Induded in the D.LC.
repart ar not.

15.004 ha. of non-forast land =
required for the present project in Bonal
Division, which has not been inciuded In
the DLC,

An area of 5.02 ha. of Govl. non-
forest land identifled in village Badbanga
under Lephripaia Tehsdl in Sundargarh
District of Sundargarh Forast Division for
Compansatory  Afforestation which is not
mcluded in the DLC repart,

Suitability of the |dentified non-forest
land [ degraded forest land for
Comp. Affn,

18.

Violatien of F.C. Act if any,

The non-forest land is sultable for Camp.
Affn. The suitability cartificate k& enclosed in
| the C.A. Schema (Page-56-74/DP).

Mo violation hes been reperied under the
Forest [Consarvation) Act'1880.

PEE L E

/& riffmit‘[

Divisional Forest Officer,
Bonal Divigion,
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ANNEXURE R/7
Plhﬂl;‘r.- 1

LR LR O R L LR N L B TR T [T AU AT (T R TR TR T AN BN TR
E 1 Pt H T moit O leekejr sl i1 4vii i

b4 R (WY PR T
A -‘l 1 ¢ M

11

Hungia Shise e bl (8 ssiandi S e 1"l
L1

i ikl Thabal Thisi- Kovnihar

o lalig. Tahie

Phcrsisnn ol 38T b of fewe fand [JEANK b of Best land undse ko cvanghar
et & BT ool Bioarsy i sl [Bossni Biwision foer coasbnicelon of 132
kY smamisshon e from 13233 Ky OPTOL Girkd S1ation w8 Narhil, Keonihar

it 1o hamanda Steel PMlant'of &l Rungta Mines L s vilspe Kamanda 1
Suindirpzrk [Hatici, Ohlisha,

| W Moo BN TWIL-FDEWLC-T10000 & S0 & PCrFEWdliR &
LWL sl Dobsmesoar

Phe Priscipal Cheel Comservanor of Foress, (WL) & Chiel Wildtife Wanlen,

Ukfistni, Dhubaneswne hes e od - the Sie Speeilly Wildhine Uniienvatan Pl for yous
ubsm prakoet Sl o lemancisl ot lay of 25 340,068 Ekli - [ Rupess thres cram Fary-hres
lakh erphl ) |||||:; ol of wheh an acwemt o Ba, 29708 lakk {OFD, Keonghe
Dvviaon- 217 08 Lakds + OFO. Beoai Division: SO0 L) for activitles 1 b iisglemenicd in
ot ol mea. Yes and esguesied o deposit B 267.08 skl (Bapecs s crore
soventipl) ekl cight themandh unby o of R 27708 [kl tosonls selivitses 1o he
Mptemessid m project wspacd aren by RO, Keonjher Divison. The demanded amesant has
o b depesiied throsgh e-partat of MoEF2CC @ provided in e hotps:pariesh. sicin/
lissd The proafies idence of the depeit of Torl b sabmied s s efice for Rinher MEC RS
teten i this end. Farer §i & iniimated that ghe PCOTTWL s tmpiszed thiee alher
condiiom alamg with the aloresesd approval which Bas 1o Be ghidead by ms {allons

I Thiis plisi siten e povisiied after vears pd lie User Apency will give undenaking 1
kit dwnrds (hd tevised cosi of 18 zonse feation plrm il s project pestial, |
um
= Sleldd these e iasd T Siig Specific Wildbile Canservanion Plan alier wxpary ol ihe

presanl plan petiod, ehe s agency shall submi unotber sch phan at e one year

Putfuory chet expriry ol (e progen conservation phian and dlieparsit the cuthay amount upan

e approval, Incease of deoy, it will b deali a5 por law Iof vialstives of Fares)

(Consarruiition | Sl 1980 il Envirmnmental (P retectiont Act. |06

bt v agersgy shul give mm underioking o beor e dif¥esenti

al cos i ocase ol
|.II|I.I1I.'r.n_||I il WL ke

il ihe fime of imglénseriniion of this paan,

Woprs ik dully,
Lﬁ L Pt
! |
nirhh..ﬂ@lll iy

r Divising.

P
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SR
TR "-.--l.l|I |I|I"l||I|I|| ! Ill H 'I|I
o bl 1- il E0 bkl Veipgok Gt Nemai Iivizioe. Tor inlspmansn
ail iy et et il pdlgae i 180 1eEn M el daard *F 01 '||.|!|: e O WL sl

Ll WO e W e, Ldisha. Eiibaieal
!5 <k l't‘nll
L |
I

I||r|.|.'l.,

4 £ Rt har D visdon,
Mt Nk 1-5_ Mgl .l-? - .-;ﬂ?,l
Cepn forwardod 1o the Régional Chigf Conservator of Forests, Raowkeln

Carele’ Prmepal Uhiel Censervator of Forest Forest Diversion and Kidal Officer. FC AL

Y she MOUT & 3ol F Odislia, Mimhanessor Tor Eind nftomaineind EECEREETY NLimn

‘l' I@ Tl
Divizio
. Keo ulrm-.

Mema Mok L Daed A7 g = Foef
Cops forsarded w the POCF(WL) and Chigl’ Wildlite Wanden, Chlusha,

Bhubunewnar for iuiamation s neeesasry sction with reforence to his memu ™p. 606 dajed
oL

E=

el Zal|
LETR T resi ik
':Ejjﬂ‘lll] bar hivisdon

scanned with Lamscanner
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At Wi
No 245 BF-(g Dt g ) 20231

Ml Rungta Minas (14,
(Karmanda Sk Plant)

AYPO-Barbil, Dist-Kesnjhar

Suty - Diversion 35507 ha, of forest lang (31.806 ba. of forest g under
Keenjhar Civision & 3731 ha of fares fand under Egnal Divisian) for
construction of 132 Ky Transmrasidn Line from 132/33 Ky OFTCL
Grid Statien at Barpil Keonjhar Digerict 1o Kamands Steel Plant of a0
Runats Mires Lid. a Village Kamandsz in Sundargarh Digtricy Cidfigha,
(Frapossl Ma FFﬁDﬂ.lTRAHEFm-'?D‘I? {Biate 5, I"-Fn'DH-ﬂﬁE'EmE
datad 187 2018

Raf - Memo Na 808 e 27 1.2021 of the Principal Chief Conssnatar of
Forests (Wi & CIWLW, Odiahg. Bhubaneawar

air

With referenca 1o sbove g 18 o infarrm ¥you et he Sie Spesilic
Widlife Conssrvation Plan for corstuetion of 22 KV transmiesion Sne Prom 133Ky
OFTCL Geid Station at Basky Keonfar Dairict of Kamanda Steel Plan in Eundargarh
Distngd, Odisha of b Rungta Mines Lig {Ramanda Steal Plant) hag bean aporoved by the
PCCF (W) & CVMILW, Odigha with Hnancal forecag: of # 34308 Lakhs. oud of which an
amourt afl ¥277 08 Lakhe (Ren Divisian-50.00 Lakh + Keanihar Division-217 08 Lakhs! has
been approved far the aclivities '@ be implemented by Banai Division and Kearyhar Divisian
i Project impact area 5o yau are requested bo deposit of #6000 Lakhs oniy in raspest of
Bonai Dwvision through e-poral of M2EF & CC ay Fowiged in the Bitpparivesh nit.im, Eng
sLamit the anginal proof with sea) and sgnature of (he =auing Bank to this office far regdhl

BOOVE WEreCle 10 this office Tor funher inferance
Besides, you arg required 1o nate ihe following conditians for futurs
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3. The Ligar Ag
Bncy shall give an undarta t2 bear the differential cost in case of
enhancemens ol wage rate during hm-mmlm ol s Plan e

Yours faithfully.

Fovm
DivisionaEorest Officar,

.-3]__ Banai Givisian,
MamaoNo  Gog MBF-DI 2. ) 2024

: Copy forwarded b the Principal Chiaf Conservator of Forests (Wi &
Chiaf 1"||I'i_ll:||IIE Warden, Odisha, Bhubaneswar for tavour of king infaemation and necessany
2ohon with refersncs to his Memo Mo B8 & 22 1 2024

-f: Divisonal Forest Officer
il Eiorai Dinyisicn
MemoMNo._S37  wFoe: ac 2021
Copy lorwarded fo ihe Prineoal Chigl Conservator of Forests,
Fores! Diversion & Nodel Officer FC &c Q0 the P.C.C.F., Odsha, Bhubaneswar far

favour of kind infarmation and MCasSATY ahon I|
' —r-grr"-."
-""'I:Ir.'lmml Cifficar,

IE]__ Honai Division

MemoNe S 9€ mF-O; ar i3t

Copy forwarded 1o the Regiosal Chist Corsarcadsr of Forsaks,
Rourkels Circle, Reurkeela for faveur of kind infarmation and necessany action wih raferancs
*o Mama No 806 dt.22 1 2021 of the PCCF DALY CWLW. Odisha

|
oo
ivsinnal Forast O cer

@qﬂnﬂaf Divialen
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ACENECY COPY
WEFT L HTES CHALLAN for S.HOC CAMPS HEFT ( RTOS CHALLAN for 4-HOC CANMPA '
Clwiw - 2312331 . Ciata - FBel07 a0
| | Mamacy Nama, PN . i Aganay harma. RUSGTA MINES LT
|| Appicauan Mo | H10DE1E0] . Appiestion Mo L4I0BEIROI
|| MSEFSG Fan Mo | ORI 41 &0 Bei MSEFIG File No S ORTAIRSaaa G
| LiGathnt CRRIEE 1.__._ ORRISA
Addrwes | Bungts Office. Main Road, || | | Address p—
J e ik, I ' " Waabil, Dinha
Difinhakeanjhar | Hoprnha
e L T 5 | |[Aemimr | rrossen
f::rm Ilj‘:l‘.lull'&n"r Teirwr® | b S mu“m ﬁb:h'ﬁ'-ﬂwt#lrﬁn

HEFT/RTGS o be made as per following

datalls; - detnils:
Besaficary Nama: | DARISA CAMPA | Bavaficiery Mams | ORRISA CAMPA B
| WBE Codn CORPIOOOITY ii | FSC Cods CORFINONITE i
| Bay tn Accomi e | 150828430063903 ||| Paywdscountme | 1SOBIEA3DBEIE0I
wmlid iy fnr e | | W2 cenly o ghis

| chaitar amauns | | challsn smpint.
r— [N ——— Hank Hama & Bank i
FET— | LoiFs Covsiei Branch i Compins Branch,

| Biock 11,000 Compin, Binck 11,060 Compler,

Peugmn | Lodhl Bosd Yaw Ehade [ Loyl Baad Mew
. D -1 5000 Bwlhi -4 18003

+ Ty CRailen is sbricTly 6 b wsad for

payrmnt b CABPA by BEFTATES anly

+ Thin Challan s sbrclly to be used Tor making
payrmant 1o CAMPE by NEFT/RTGE anly

dber making svocessful paymen). User Agancies may send & line of confirmation through

Emasl: heipdoskoampaiicarpbiank co in

Te7

! Bl
E 'tli\l-él,ﬂ-rg'i-. : . i
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ANNEXURE R/8 (Colly)

ﬁﬂwﬂ-iii (f
0 Rungta Mines Wimited

(KAMANDA STEEL PLANT)
HIAIN ROAD BAMBR - PSE00S (T KEMDUJ AR, ODeSML. (MO

Phane @AFPET] JPEEIY JTSEST, Teeinn: <30.R7RT-ITERET
B oamaa! st B0 Wi ey ciin

Rt RMLAKEP 444/ 35 /21-22 Dale 13046550
Ta

The Divisional Managear,

Cdisha Forest Development Corpin. Lid.,

Keanjhar [ C-KL) Divislon,

Dist: Heonjhar

Sub; Feling and removal of 1358 nos. of trees and 1230 nos. poles below 30 cm
girth, for Constructhon of 132 KV transmissson line from 132733 KV QOPTCL
Grid Station at Barbil, Keonjhar district to Kamanda Stee! Plant of Mys
Rumgta Mines Led. in Willege Kamanda in Suncergarh district, Odisha -
Deposit of Working cost thersof,

Ref:  Your office lettar Mo 794 dated 12.04.2021,
Sir,

With reference to your letter on the sobject cited above, we wouold llke b i(nform you
that we have deposited an amount of Bs 40,91 ,661)- (Rupees Forcy Lac Ninely ane
thousand Six hundred Sixty two only} in favour of Manaaing Director, O.F D.C Lid,
ASC Mo, 4076002100001519, Punjab Natignal Bank, Keonfhar on dated 13.04.2021
vige UTR No. CNRBR52021041360436422 of Canara Bank, Chaibasa after doducting
1.5% TDS5- en Rs:3512,156/-ie. Rs.52,682/- against the total demang of
Rs. 41,44 344/ - raised by your good office (R5.35,12,156/- + G5T Re,6,32 188/~ Tre
ariging! deposit slipd counterfoll of Canara Bank, Chaibasa is endosed herdwith

This is for your Kind information and necessary action in the matter,

Tharnking you,
Yours laithfuily,
For Rungta Mines Lid.
(Kamanda Steel Plant)

Li '-i Sl
Authorised Signatory
Encl As above
Memda Mo, BRALNCER /4480 X8 121 2F dated 1304 207

Copy forwarded ko The Divisionsl Forest Dfficer, Keonjhar for kind Sfarmation ang
MECESSATY actlon,

For Rungta Mines Lid.
{Kamanda Stes! Plant)

Y

Authorised ﬂignatur'.r

Hegioleman 0ffirs BB Foggsas Tk dfA . Besbeypeais ardre Sasils  POREGrF WEST BEMOA ®OUA Sty g (891 IWE SU7PLT DFEEN
Phords Q1L FIWvEkAp Fae 8 1R TIETENED | = il 1 G Pl e Lo
Bamampy PO e TRAE bR Revsle man ODESE & Mad  ssolramgsarsiee s e N
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Voing no-B

R Rungta Mines Wimiten

[KAMANDA STEEL PLANT)

1
H“‘311:-'.|>ﬂ) B
WA RIOAD, BARRL - 758 135, DIET. - KENDLUMAR, ODEEHA,
Phora (08TET) IT081, 2756881, Teelax: =Q-HTET-ZTREG

E-mai - wd DA runglamiee <om

ML/ Karranda/ 2000- 21/ € 244y Date: 26.03 2021

T,
The Divisional Manages,
Qdvsha Forest Development Cod porabion Lid.,
Raurkala [C-6L) Divisinn,
Rousrkels - TESDOT
Dist: Sundargarh

Suir Submizsion of estimated aperstion oo far remowal of 147 nes of trees enumerated over 3701 kia,
of diverted farest land Tat construction of 137 KV transmission from 132/33 Ky OPTCL GRID Staticn
at Barbd to Kamanda Steel Plant of M5 Rusfigta Mimes [td.

Fef: Your office letier no. 13070 dated 2603.2039

i,

With reférence o vour letter on the subject cited sbove, we hgvs transferred an amauns of By
497389/ in favour of Divisional Manager, QF.0.C Ltd Rourkeds (CEL] Divisign in Afc No.
D395300010704 Canara Bank, Rourkels, g dated 26.03. 2021 vide Cheque Mo, 710921 in Canara Baak
Chaibasa, after deducting 1.5% 105 an B 3753551, Le Ry, 5630/- against the toral desmand rased by
¥OurF pood oifice gn RAs. 242,919/ Rs 375 3580 & GST drmaont s 67,564/ | Original deposi shipy
countesdoil of Corara Bank, Chaibass ic enciosed herpwith

Thiis for vowr kind nformation and Neciszary Bction in the matter,

Thankingyu,
Yours faithiully,
For Mings Limijsg
i
¥ A T
s
Encl: A5 above. A gnatm."(

Mema No: £44 Dated - 26.03.2071

Copy forwarded 1o the Divisional Forest Officer, Bonai far kind infermation and AECEssary sclion

For Rungta Mines Limited.

ol P
Amhﬂi_%ﬂlrﬁu;ﬁ_ 1

i s e P . Emhm.qu-mhﬂm-mu+r_hWMIm.m:wnmm:ﬂm1
- m.mzmﬂu.Fn-Hmmm.E-m. BEm
‘or - Kamaeda, FO - o . TR0 el st Burntmigan DESEHS, E-ral L2 R TR S
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ANNEXURE R/9

hnnor -W

T TH S CANARA BANK THT TS/ DEPOSIT / PAY IN SLIP
A/ Braneh . :-frﬂnﬁ 1l _H__

faat® / Dateld 4 Q_LB_].J:}Q 2
SB/CA/QD/CL “OTL/DL  Ade. No. / Credit Card No.
VIR T T e e e awu e A
O33R To[ 1A TolU < .
TH  MHame : h
Heraammiad (19, -5 Wil
Tel Mo,/ kobile No /P

avhl JAmount |M7[" | |
m =N 3
Rupees 1n words

ﬁ_! ﬁmhwﬁm n .y

hegue No ity | Narme of Barik § Banch

Canara Bank Toll Free Na
1804 425 0018

e
——l

it
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l"'--.
Anage VI
PEEFSESSS=E

" Ddisha Forest Development Corporation Ltd

LLTE | Pl g o
Facened wif ingnks from Mis. Mis, Rungts Minss Lid, (Mobile Number; B437002081 | GSTIN ©

0 amwsargharefgmel sam|

_;,p'-'"_"':-: .-\l GFFICE OF THE DVISIDNAL MARAGER, SECAIHAR [THL | IWEIGM Heanjhar, Ddshi
' e cdishatos
Ei

PR - TER T, Teta!Fap S 0E6-25 5107 [Wotshin: warw i Earai

D | a2

| HAABCRE4EINIZS) of Keaoujhar. Ooisha the sum of rupess 40,91 662 00 lowards Felling and disposal
| of trees tar eonstruction of 132 KV transmission line in Village Kamanda of Mis. Rungia Mines Ltd. |
| Fior Tn Value OF Rig d 144344 Lass By TOE On IT As 92682 )| paid & Keon|har
Warration-Fellng end daposal of trees Tor conglruchion of 132 KV ranamission Ene in Village Kamands of
Wi Rursgta Nines Lid. |

- ails Of Roceipt 3 |
ode |fInatrumant Na. nsirurment Dats an’ Mame  |[Details of Branch Amga
105 13-04-2021 #ara Bank, artil 40,81.662.

Total Amauni Recelved : R 40,91, 662.00]
.
Rocaived Towards {Reference No., Amount(in Rs.|
| |wareng Cosi 1421220000264 28,08.725.00
Estabashmaany Co8d 1421220000298 70243100
TazlSGET] 1421220000230 31609400
Tax [CEST| 1431220000280 1 16,094 0]
Loss TOHS For IT -52.682.00
Todal Asmsaufil Recanved Rs, 40,91 68200
{Forty Lakhs Minety Ome Thousands Six Hundred and Sixty Two Rupees |
| . 5
RECEIVED BN R
'EEAI 249776 Fuisdva By
{ L) Keanjhar GKL
{Divisiprl Manragsr |
[Waankar Dlvielon)
T e redie A covrna g e php et et P wiiag
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ANNEXURE R/10

ﬂf“'ﬂ..i."u' I

3N
%ﬁ-‘

OFFICE OF THE
FOREST RANGE OFFICER, BARBIL (T) RANGE | BARBIL
PHL NOL- SI8492300 | E-MALL © for L mi

-
.

MEM, N0, - 403 | DATE - 2902022

T
The Wivisional Forest Officer,

Kennjhar Forest DNvision,
Keonjhar,

Surh :- surrender of felling of 1208n0s. of trees & 151nos. of unfelled trees above
A0em girth & 1230 nos. of trees under Jem girth for construction of 132KV
Transmission Line from 13233KV OPTCL Grid Station at Barbil, Keonjhur
district to Komanda Steel Plant of M/s Rungta Mines Lid,

Sir,

With reference 1o the subject cited above, | would like 1o inform vou thas, witer
completion of felling work of above 1208n0s. of trees and | 31nos. of balance unfelled trecs at the
Hloor area (dal 1339808, of marked trees) and 1230n0s. of trees under 30cm girth have alrendy
been lelled ond total obtwining materials came to 1348kogs, 207 3099%¢um of Round Timber, 90
slacks of Gorinds frewond in size of 127%3'%3° eich and 227005, of poles. The converted
materials have already been transported to OFDC Lid., Depor. Barbil properly and surmender by
his Letter Moo 340 Di 26-10-2022 for Construction of 132KV Trmsmission Line from
333KV OPTCL Grid Statson @1 Barbil, Keonjhar district to Kamanda Steel Plam of Mis
Rungti Mines Lid. There is no materinls in the feld other than | 31nos, of standing trees which

fere norl byt felled for the propose
Fhis b5 For favour of yous kind informpdion and accessary action,

Yomurs Falthfully.
B
i b=
Forest Range Officer {100
Harkil {T) Range. Barbil
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ANNEXURE R/11

._,_F-
foind taena ﬁ.ﬂr‘.;u - Wil

&)

e
%,

N 1 ..|

OFFICE OF THE DIVISIOMAL FOREST OFFICER, KEONJHAR DIVISION
Fhane No- 06766-254315, emal [D- dickicod Sgovin

Memo No. 905 /SF|Misc)
Dated, Heonjhar the 23%  Secomber , 2021,

Tt
The Director,
M5 Rungia Mipes Lid.

Suh Meeparding tree felling for 132738 BY OFTCL drid Sub Station,
Barbil to Kamanda: Steel Plant of M/S Rungta Mines Ltd

1Tl Your letter Mo, RMLESE-2665 /440 202 8-11 du. U6, 12,2021

Sis

In fmoviting & refcrenge to your memo cited above om the
captmned subjest, e status feporl B enclosed herewith m o sepamte sheel

- ¥
Pl gupisal priin L aien.

Enci: As ahove Yours foathduelly,

i
G

|3Il¢'..‘\.-l-|']|.11nl: F-'r.-rlf-r;n Oitficer,
E'.r:ﬁnil:".u.r Forest Donmicn



mmmn:mmmuﬂmmmnmuwﬂm
mammtm.r-MmmHmumhmhw

Far Condruction of 132 0V tranumission fice from 132/33 KV OFTCL grid station, Barhil,
Epmnjhar Digiriet 1o Kamando Sies| Plart, M2 Rungta Wanes Lid had appiisd for dearsioa af Forggt
Land. in Principal Approval {Stage [ has seen acrondesd wide 5-L3ACATE/2000-BHU d 25.06.2030 of
MabFELL, Gow, of India, RO, Bliubasicswar, Abver Complignce of the conditiam dipilaled in Stage+
apgrgval & basing Lpon better Mo. J0FCons) 97720000100 79F5E. Bhikianeswar di 30062020 ol
FRE Degattinam, Gout, of Oclisha, the User Apency was bllowed for fallire of 3359 ot trees, 1750
e of Pedey [Undior 30C8) For proming in Torest land over T3 006 ha {RF-E 144 ha, Rovwenee Foresd
T B389t Snblk Tarest. 17,873 ha| through OFROE Lid vide this aMice Crder M- 170 16-032021

W5 Mgl Mines Lid has deposited an amount of As. 40,912,682/~ to OFOC Ibd towards e
of trae belling and removal of trees in the above project, Accordingly, GFOC Lt started felling ol
Mg Trees theough contractor Le. S Bijay Kumar Bandey S0 Late Sucliskar PFandey al Sciram
Magar, Barts, Diss- Keodujbur, Mowewer, while fefling treas in Plot Mo-465 Khata Mo-130 af Meusm -
sundard, 5 Moy ol uniradked trees were Falind, while retaning equal nsmbes of maried ErEed
Lnkiowingly by i labourdr namedy S0 Abhimanyu Das of Sundara Sastl, Barhil, Dint- Kondujha:

fgnerance ol law & mo1 an decuse. Hence am FI was looged against thess 7 persons vide Pl
e~ L12A%58/3668 di 28.06.2001 sl Case was ragistered vide DR Case fo-100L of 201-27 of Barhil
Haange Iiv This raines, ds per inguiry, the Usar Agency bas a0 any isdalvemsent in elling of unmarked
frems. ax because, OFOC B has been entnsted with feling of fress in e abow praiaeT And
vinlarion i =g deall o per Law, i -
o= T

Y aiwim

Dvisianl Froest Offuci

w-’e-nﬂjl't Orelwon

155
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ANNEXURE R/12
.@} gﬂlxngta Mines Limited

i (CAMANDA STEEL FI.IH'I']
Pﬁnmm1 b i -n-m?-:rm1

Date : 09.03.2022.

Ciear Sir,

In inviting reference to the abiwve captioned subject, we would like to bring mﬂ%"gﬁ"ﬁ
that the construction work of 132KV S/C transmission line from IEEJESWW >
station, Barbil to Kamanda Steel Plant, Kamanda, ¥oida, Sundergarh 15 comp in respects

Hence, we request your good office to kindly take further course of anward action for inspection
af the subjected Transmission ine,

Submitted for your kind information and necessary action please.

Thanking you,

With Sincera Regands,

For Rungta Mines Limited,
.lg,-'"'

Regisierna (Tion - BA Epricks Towar, 424 - Shakmsomars Sarsni, Kabala - 7000 017, WEST BENGAL, INOUA, €I : UZHSTIWEN S2PLC025681
Finerss | (0503} 23A1REE0 Faxc 5-33-270 15300, E-mal | rurajs_cakieenolamings com
Workes - Kamanda, /0 - Kb - 770 (B, Dia - Suschisgarh, DDIHS, E-Mail | knp@nunglamises oom
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ANNEXURE R/13
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7/15/23, 6:26 PM Gmail - O.A. No. 53/2023/EZ before Hon'ble NGT, Kolkata Bench | Service of Reply on behalf of R-8

M Gma“ Dhananjaya Mishra <mishra.dhananjaya@gmail.com>

O.A. No. 53/2023/EZ before Hon'ble NGT, Kolkata Bench | Service of Reply on
behalf of R-8

Dhananjaya Mishra <mishra.dhananjaya@gmail.com> Sat, Jul 15, 2023 at 6:26 PM

To: Pramod Behera <behera.pramodadv1111@gmail.com>

M/s Soumya Mishra

Advocates & Associates

552/t/13, Friends Colony, BK Road

P.O. - Buxi Bazar, P.S. - Mangalabag

Dist- Cuttack, Odisha - 753001

Email: behera.pramodadv1111@gmail.com

Dear Sir,
I am the counsel for the Respondent No. 8 in the captioned matter.

Kindly find attached the Reply being filed on behalf of the Respondent No. 8 before the Hon'ble NGT. This email may
be treated as proof of service of the same.

Kind regards,

Dhananjaya Mishra
Advocate-on-Record
B.A. LL.B. (Hons.) (NALSAR); LL.M. (Cantab)

Address: D-428, 1st Floor, Defence Colony, New Delhi - 110 024
(M) +91 88 2600 9686

*This communication is intended only for the person or entity to which it is addressed and
may contain confidential and/or privileged information. Unintended recipients may not
disclose, copy, distribute or use the contents of this communication. If you have received this
in error, please contact the sender immediately and delete this communication without
copying.
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